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PARLIAMENT OF INDIA 
Wednesday, 9th May, 19S1.

The House met at Half-past Eight of 
the Clock.

LMr. Speaker in the Chair,]
ORAL ANSWERS TO QUESTIONS 

Strength of Armies

*3966. Dr. Deshmukh: (a) WUl the
Minister of Defence be pleased to state 
the strength of the Armies in each of 
the ex-Indian States which maintained 
an Army?

(b) What was the strength of ofBcers 
and other ranks?

(c) What were their scale of pay 
and allowances?

(d) How many officers in each case 
have been retained?

(e) What were the pay and allow
ances they were getting before absorp
tion in the Indian Army?

(f) What alternative emplojmient has 
been found for the rest and if so, how 
many are employed and as what?

(g) How many more, if any, are 
likely to be offered alternate employ
ment in the course of 1951-52?

The Minister of Defence (Sardar 
Baldev Singh): (a), (b) and (d). H 
is not in the public interest to disclose 
this information.

(c) and (e). A statement is laid 
on the Table of the House, showing 
the diiTcrent rates of pay and ollo- 
wances in force in the various State 
Forces prior to integration.— [5«c 
Appendix XXIV, annexure No. 33.1

(f) According to information at pre
sent available, nearly 4,250 Officers 
and men have absorbed in the civil 
departments, mainly In the State 
police forces.

ig) Over 4,000 vacancies are esti
mated to be still available in the
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police forces of the part and 
States. In addition, a number of 
vacancies exist in the Railway Watch 
and Wiard, Forest and Excise Depart
ment and the Transport services, 
where the discharged personnel are 
being and will be considered for 
absorption.

Dr. Deshmukh; May 1 know, Sir, 
if there is any separate organization 
to see that these ex-servicemen are
properly rehabilitated?

Sardar Baldev Singh: There is a 
separate Departmfent called the Reha
bilitation Department which looks 
after the absorption of these discharge 
personnel.

Dr. Deshmukh: Are there any fund 
set apart to see that there is no hard
ship caused to these easservicemen?

Sardar Baldev Slngb: Some funds, 
are set apart for dmerent schemes. 
These funds are quite apart from the 
benefits which an officer or a aoldier

?:ets when he is discharged. They are 
or general rehabilitation.

Dr. Deshmukh: Are the claims of 
these persons taken into consideration 
when recruiting fresh people? Are 
the claims of those people who nave 
been removed from service consider*;d 
when additional men are recruited 
in the Army?

Sardar Baldev Singh: Yes: that is 
the practice. Those who are suitable 
for re-employment, subject to physical 
fitness are given a certain amount of ' 
preference.

Shrt Hanumanthaiya: Is there nny 
idea of making use of these people 
for purposes of the Grow Moro 
Scheme?

Sardar BaJdev Sin^li: It is vcny 
difflcult to roply to that questloa but 
certain schcmes arc being flnaHz(*d, 
for instance, the co-operative forming 
scheme and in such schemes the 
demobilized soldiers will be given 
adequate facilities.
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[Seth Govind Das: The hon. Minis
ter just now stated the number of 
those persons who have been able to 
find new work after their discharge. 
Are we to believe that now 
there are no more people left who 
have not been provided with work 
and that there is no longer any un- 
empolyment on that score?]
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[Sardar Baldev Singh: It is rather
diffiv'ult to answer that question. Out 
of the fifty thousand men that have 
been discharged from the army only 
four thousand have been provided 
with jobs. About four thgusand more 
^obs are expected to become available 
in the near future and the question of 
providmg these jobs to them is under 
consideration. After subtracting
this figure of eight thousand 
from fifty-thousand we still
have forty-two thousand left and it 
Is impossible to say that all of them 
would be provided with Jobs.l

Mr. Speaker: We will go to th« 
next question.

M a r t ia l  S o n g s

*SM7. Shri Jnaiil Ram: Will th«
Minister of Deftoace be pleased to stata:

(a) wheither there has bem a plan ta 
collect Martial Songs from  Tarioaa 
parts of the couatry;

(b) if so, the progress so far made; 
and

(c) the languages in which these 
songs are to be collected and published?

The Minister of Defence (Sardar 
Baldev Singh): (a) and (b). The 
hon. Member is probably referring to 
songs which are played to provide 
marching music for troops. In 1949 
suggestions were in vU ^  from ' all 
over the country for such songs. 400 
suggestions were received of which 6 
have been selected. Necessary steps 
are being taken for their orchestration, 
so that they can be played by military 
brass bands.

(c) The selected songs are in Hin
dustani, but they will eventually be 
converted into Hindi.
’ Shri Jnani Ram: Will Government 
make arrangements to publish the 
other suggestions which they have not 
accepted in a book form?

Sardar Baldev Singh: I do not think 
any useful purpose will be served by 
publishing the other suggestions, but 
if the hon. Member is interested, I 
shall let him have the information.

Shri Jnani Ram: May I know if the 
suggestions submitted were in all 
the languages of the Schedule men 
tioned in the Constitution?

Sardar Baldev Singh: As I have ex
plained, at present, there is no inten
tion to have songs in all the languages 
mentioned in the Constitution. What 
we are trying to do Is to have Hind! 
songs only for the present.

Mr. Speaker: His question was
whether his suggestions in respect of 
songs in all languages were received.

Sardar Baldev Singh: I have not 
got that information, but we have 
selected only those songs which are 
understood by a large majority of 
troops.

Mr. Speaker: Let us go to the next 
question.

M a n u f a c t u r in g  Dtrrv o n  Biri 
I n d u s t r y

•3968. Pandit Mnnlshwar Datt 
Upadhyay: (a) Will the Minister of 
Finance be pleased to state vi^ether 
the imposition of manufacturing duty 
on Biri industry is likely to affect the 
mdustry adversely?

(b) What is the amount of Biri 
manufactured per year in India?

(c) What is the amount of licensing 
i la  that Biri manufacturers have to 
pay on Biri industry?
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The Minister of State for Ftnanee 
(Shri TyaiS): (a) and (c). As the 
proposed excise duty on biris h ts
since been withdrawn, the question 
does not arise.

(b) About 100 million lbs. of 
tobacco are manufactured into biris 
every year: the average number of 
biris produced out o f  one lb. of 
tobacco is 1^50

Pandit Munishwar Datt Upadhyay;
May I know what was the income 
that Government received in 1948-49 
from this tobacco?

Shri Tyagi: 1 am sorry, I have not 
got the figures for the year 1948-49 
but if my friend would be satisfied 
with the figures for the next year, 
1949-50, I may inform him that the 
total income received on the excise 
duty on tobacco, i.e., the tobacco 
which was cleared on payment was 
Rs. 20;27 Crores. For the next year 
it was Rs. 22 crores and 81;50 lakhs.

Pandit Munishwar Datt Upadhyay:
What was the expected income from 
tobacco according to the proposals of 
the Finance Bill and what is the di/f- 
rence now after the change?

Shri Tyagi: Over the revenue receiv
ed in 1950-51 according to the propo
sals of the Finance Bill we expected 
aiy increase of Rs. 10 crores and 52 
lakhs but the House had been pleased 
to reduce the proposed duty. Now the 
effect would be that we would receive 
only Rs. 5 Crores and 42 lakhs over 
the last year’s income, which means 
a difTerence of Rs. 5 crores and 10 
lakhs between the Finance Bill pro
posals and the rates finally approved 
by the House.

Pandit' Munishwar Dati Upadhyay: 
May I know the number of birf fac
tories which are working and what is 
the number of workers emploj^ed?

Shri Tyagi: It is very difficult to 
give any exact number. For some 
time we have been trying to finalize 
the number of biri manuiacturerf but 
they are spread over the whole coun
try in the shape of cottage industries 
and it i.9 not possible to give the exact 
nun'iber. -,

Or. Deshmukh: May I know if the 
increased duty on tobacco, which is 
used for biri manufacture has resulted 
in any reduction of the consumption 
of biHf?

Shri Tyagi: It is too early to make 
any appraisentent. It will be 
next year.

Shri A. C. Guha: May I know the
revenue collected provisionally on 
account of the excise on biri tobacoo 
before the duty was reduced? •

Shri Tyagi: Some income was re
ceived on account of the licensing 
process already started. But. the 
licence fees were not fully paid. 
They resented paying Rs. 50/- for a 
licence. Therefore, orders were sent 
that the licence fees be also realised 
in instalments. Therefore, most of 
the bin manufacturers paid only Rs. 
10 or 20 which are being, refunded 
now. I am not in a position to giv# 
exact figures of the revenue received 
during that period.
P ayment or Deposfts of Displacbd 

P ersons by Banks

*3969. Dr. Ram SnbhsMC Singh: Will 
the Minister of Finance be pleased to 
state the method of payment by the 
banks which are now running under 
schemes sanctioned by the Punjab 
High Court in regard to paying the 
deposits of the displaced persons?

The Minister of Finance (ShH C.
D. Deshmukh): The banks which are 
working under schemes of arrange
ment sanctioned by the Punjab High 
Courts have to make payment to cre
ditors (including the displaced per
sons) strictly in terms of the 
sanctioned schemes. These generally 
provide for a reduction in the deposits, 
the amount thus released being 
utilised partly for creation of a 
reserve for bad and doubtful debts 
and partly for issue of shares to the 
depositors. Payments against the 
reduced deposits are made in instal
ments spread over a period of 2 to 
4 years. Government have no infox  ̂
mation regarding the progress made 
by the banks in implementing taese 
schemes

Dr. Ram Subhag Singh: May I
know the number of banks which are 
now run under the schemes sanctioned
by the Punjab Mi«h Court?

Shri C. D. Deshmukh: Ten.
Dr. Ram Subhag Singh: Is it a f^ct

that some of these Banks have not 
even paid a single pic to their cre
ditors?

Shri C. D. Deshmukh:.As I baid. 1 
have no information regarding the 
progress made by the banks. So. I 
am not in a position to say whether 
any progress at all is made by any of 
these Banks. If any creditor is 
dissatisfied, the proper procedure it 
for him to approach the Punjab 
Court for enforcing or modifying the 
terms of the respective schM ee
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That is why th« Reserve Bank is not 
in a position to watch the implemen
tation of these schemes.

Dr. Ram Subhag Sinirh: May I
know whether the Government of 
India have advanced any loan to any 
of these ten banks?

Slirl C. D. Deshmokh: No; I do not
think any loan has been advanced to 
any of the Banks, according to the 
information 1 have here.

Shrl Sondhi: May I ask a question, 
8ir?

Mr. Speaker: I think this is a 
matter entirely between the share
holders and the various banks. The 
High Court has sanctioned schemes. 
It is not a matter, really speaking, 
under the jurisdiction of the Govern
ment of India.

Shrl Sondhi: A general question. 
Sir.

Mr. Speaker: Next question.

Integration of States Forces

*3970. Shri M. V. Rama Rao: WiU
the Minister of Detence be pleased to 
state:

(a) whether all the personnel of the 
States Forces who have been found 
suitable and for whom vacancies exist 
have been brought on to the Indian 
Army terms of service as from the 1st 
April, 1951, in accordance with the 
decision of Government set forth in the 
Brief Statement of the Activities of the 
Ministry of Defence during 1950-51;

(b) the number of the personnel who 
have been found suitable and the 
number of the vacancies which exist, 
for oflRccrs, cadets and other ranks;

(c) the number of personnel from 
the Mysore State Forces who have been 
found suitable and the number of 
vacancies in which they have been 
absorbed;

(d) the terms of the special 
mustering-out concessions which have 
been sanctioned for the Mysore State 
Force.s personnel who have been found 
unsuitable for retention in the Indian 
Army; and

(e) the provision made for the re
settlement of these discharged person
nel in civil employment?

The Miuistfr of Defence (Sardar 
Baldly Sinnrh): (a) Yes.

(b) and (c). It Is not in the pub
lic interest to disclose this informa
tion.

(d) I  lay a statement on the Table 
of the House showing the mustering 
out concessions as generally admissi

ble to the personnel of the States 
Forces, including the Mysore SUta 
Forces. [5ee Appendix XXIV, anne- 
xure No. 34.]

(e) Efforts have been and are being 
made to And alternative employment 
for the discharge personnel. At the 
instance of the Government of Tndia, 
a Committee has been set up in eack 
of the Part ‘B* States, including 
Mysore, to deal with the problem oJ 
rehabilitation of those who cannot be 
absorbed. The Government of India 
will make appropriate financial contri
bution.

Shri M. V. Rama Rao: May I know 
whether there is a single commUtee 
set up to deal with all these personnel 
in the various States or whether there 
are separate committees *set up for 
the different States?

Sardar Baldev Singh: Separate com
mittees for each of the States: it Is 
not one committee for all the states.

Shrl M. V. Rama Rao: The answer 
to part (b) of the question was that 
it is not in the public Interest to 
disclose this information. May I 
know whether, in view of the answer 
to part (a) of the question, the ans
wer to part (b) is not contained in 
the answer to part (a)?

Mr. Speaker: It is a matter of 
interpretation or opinion..

Shrl M. V. Rama Rao: The answer 
to part (a ) .......

Mr. Speaker: The hon. Member Is 
entitled to construe as he likes bes .̂ 
Next question.

Contracts tor Constructions under 
Ministry of Defence

*3971. Pandit Munishwar Datt 
Upadhyay: (a), Will the Minister of 
Defence be pleased to state whether it 
is a fact that contracts for constructions 
and for the supply of articles under 
the Ministry of Defence are given 
under such terms as are liable to be 
altered in favour of the contractors on 
rise of price of materials or labour?

(b) Is it a fact that Government had 
to pay large sums of money in addi
tion to the contractual amount owing 
to this provision in the contract?

(c) Are Government contemplating 
amendment of the above contraci 
draft?

The Minister of Defence (Sardar 
Baldev Singh): (a) (i) No. in :;o far 
as Contracts for construction are con
cerned. There is, however, a provi
sion in such Contracts that any*
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fiuctuations in the cost of material 
(i.e.» not 011I7  Viae* but alfo *fall’ in
prices) due to an Act of a Legislature 
other than an Act relating to State 
Sales Tax, are liable for adjustment 
This provision thus applies both ways 
for and against the Contractor.

(ii) In regard to the contracts fer 
•upply of stores which are for a year 
or for longer periods, the contract 
rates may be enhanced in favour of 
contractors if the market rates rise 
over 10 per cent, of the contract rates. 
Similarly, in such cases the contract, 
rates may be reduced in favour f̂ the 
Government if market rates faJl 
below 10 per cent, of the contract 
rates. Fluctuations u()to 10 per cent, 
of the contract rates are ignored.

(b) In view of the reply to part
(a) of the Question, Government dots 
not always stand to lose; it may, in 
fact sometimes gain if there is a re
duction in the price of materials. Ai 
already pointed out, Ihe possibility of 
loss or gain operates on both the 
Contractor and the Government 
equally.

(c) In view of reply to parts (a) 
and (b) above. Government do not 
consider it necessary to amend the 
contract form in so far construction 
is concerned. In respect of contract 
Cor suDDlies, however, the relevant 
clause is under review in view of the 
conditions now obtaining In the 
country.

Pandit Munishwar Datt Upadhyay:
May T know whether the hon. Minis* 
ter has got any instance in which the 
rate was reduced in favour of the 
Government, by which the Govern
ment gained anything?

Sardar Balder Singh: There may 
kave been some instances. If the 
hon. Member wants definite informa
tion, I will have to have noticc.

Pandit Mnnishwar Datt Upadhyay:
Is it not a fact that the rate had to 
be increased by 175 per cent, over 
the standard rate in certain cases of 
contracts, in favour of the contractors?

Sardar Balder Singh: I think the 
hon. Member has slightly misunder
stood the context. There is a gene
ral clause. When tenders are Invited 
it is stated that the rates are abore 
pre-war rates: 170 or 175 per cent 
This kind of clause is there. That 
does not apply to the question that 
the hon. Member has rais^.

Pandit MiuUahwai: Dalt Upadhyay:
Do they not apply to the construction 
works undertaken by contractors?

Sardar Balder Slnili: They de 
apply; but the rates of the contract 
have not been increased by 175 per 
cent, after the receipt of the tenders. 
They are most probably included In 
the tenders which are submitted b^ 
the contractors.

Shri Hussain Imam: May I know
from the hon. Minister whether a 
clause of this nature is present in  the 
Jeep contract recently entered into 
for increase or decrease in prices?

Sardar Balder Singh: I do not
understand what connection this has 
with the Jeep contract.

P ay op Employees of Factories

*3972. Dr. M. M. Das: Will the 
Minister of Defence be pleased te 
state:

(a) whether the recommendations of 
the “Central Pay Commission” about 
the scales of pay are applicable to the 
employees of the factories run by the 
Defence Department;

(b) whether there was any strike in 
any of the factories run by the Defence 
Department during 1950-51; and«

te) If so, the causes of the strike?
The Minister of Defence (Sardar 

Balder Singh): (a> Yes, with certain 
•nodi flea tioris to suit the special 
conditions in the factories.

(b) and (c). There were eight 
strikes. The causes varied from local 
causes such as refusal of a particular 
day as a holiday to general issues 
such as dissatisfaction with rates of 
pay and allowances.

Dr. nf. M. Das: May I know what 
were the factories that were involved 
in these strikes? '

Sardar Balder Singh: I am afraid
I have not got information of the 
strikes in the different factories, tf 
the hon. Member wants to know the 
exact information, I will hare to hare 
notice.

Dr. M. M. Das: May I know the 
total number of man hours lost in 
these strikes and how production 
suffered?

Sardar Balder Singh: For that also,
X will have to have notice.

Dr. ML M. Das: May I know how 
the compromise was arrived at and 
what were the terms of the compr^ 
mise?

Sardar Balder Singh: Does the hon. 
Member want to know for all tlie 
factories where there was strike?

Dr. BI. M. Das: Yes.
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; Sardar Baldev Singh: I am r.fraid 
I have not got detailed information.

Dr. M. M. Da«: May I know whether 
the laws governing industrial labour 
in the country are applicable to Ihe 
factory labourers under the Defence 
Department?

Sardar Baldev Singh: Yes; that if 
so.

Mr. Speaker: Next question.

flnnwu

* w fn#: (1?) WT ftnn

hwt

•iflwiA sft ^  iTTOr  ̂f<nr*
»rrT ^  3T«T̂  anr ^  Pnm R f  ?

(«fi) Jift ^  f i w m  «nr i t t  
ftwwiH f  lit p R  ftrar ftwjff
«PWT «i!wiiTt t  ftrar *  arRft |  ?

(^ft) >wiT ^  fnrrwjff ^  ftraiT- 
Vdfn (TUT Vnr-.inF*n Ih Ri

% flnrpj^  «r«^ t t  siRsr 
m r j p i ?

P rinces Colleges

[*3973. Shri Jangde: (a) Will the 
Minister of Education be pleased to 
8tate the number of Princes Colleges 
that existed or still exist in India?

(b) If such colleges still exist, what 
•ubjecta or arts are taught there?

(c) Are any efforts being made to 
mould the systems of education 
management of such colleges accord
ing to the existing situation?]

: uJf ^LwJU
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■ jAt*
[Tbe Minister of Educfttion (Maa- 

lana Azad): (a) and (b). So far at 
the Government of India are awam  
there are no Princes* Colleges in India 
now. The hon. Member is presumbly 
referring to institutions which were 
previously called Chiefs’ College®. 
There were five such Colleges, at 
Ajmer, Indore, Raipur, Rajkot and 
Lahore. These are now maintained 
by private societies as special schools.

(c) Their organisation and courses 
of studies are the concern of the 
Societies which maintain them.]

flrtnt : vrr ftrar
KfSTSfif Pp WT ^ ^  ^

vrflRff ststo  

??RT «i?T f e n  »niT t  Pp HwrcuT

*1^ ^  I
[Shri Janrde: Will the hon. Minis

ter of Education be pleased to stat*
if it is correct that the standard of 
living in these Princes’ Colleges hai 
been raised to such an extent that 
ordinary people cannot afford to send 
their sons there?]

jUfl ^  : tifjf

«,jf ^  jijS  4

-  ^  ^  «5U
[Maulana Azad: The Government

have not received any complaint of
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that kind. The Government will try 
to invesKigate. But it must be re
membered that their management li  
in the h ^ d s of private gocieties.]

^ I

[Shri Jangde: Will the hon. Minis
ter of Education be pleased to state
what subjects were taught in these 
Princes’ Colleges during the pre
independence times?]

Mr. Speaker: That question has al
ready been answered.

Pandit Krishna Chandra Sharma: 
Are any of the colleges affiliated to
any of the Universities?

*■
jy<> ^  i ,

^  *T»< >jf ^   ̂ J  ^

-  A
[Maulana Azad: Their position in 

that respect must be the same as it has 
been heretofore. They had and still 
have their connections with universi
ties.]

P rice of Gold

*3974. Shri SidhTa: (a) WiU the 
Minister of Finance be pleased to state 
ttie reason for gold prices rising in 
India?

(b) What is the demand of gold in 
India?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) As in tlie case of 
other uncontrolled commodities, the 
price of gold in India is influence by 
various factors like the interaction of 
supply and demand, general econonajc 
situation in the country and inter
national developments.

(b) As already stated by me in 
reply to Starred Question No. 3497 by 
Shri M. Naik on the 25th AprU, 1951, 
it is not possible to make any reliable 
estimate.

Shri S idhw  Is the price of gold 
in India the highest coxQpared with

the price obtaining in other countries 
of the world?

Shri C. D. DeshmukJi: It is difficult 
to make a comparison, because the 
price in India is of the free market, 
whereas the price in other countries 
is often the official price.

Shri Sidhva: May I know whether 
this high price has an adverse effect 
on the general economy of the coun
try or is it to the contrary?

Shri C. D. Deshmukh: No. but
sometimes adverse economic factors 
influence the price of gold the other 
way.

Shri Sidhva rose—
Mr. Speaker: I think we are enter-  ̂

ing into an argument.
Shri Sidhva: Just one question.

Sir. If the importers wish to make 
their own arrangements for exchange 
will they be allowed to import gold?

Shri C. D. Deshmukh: Certainly not.
Shri A. C. Guha: May I know

how the price of gold in India com
pares with that in adjoining countries 
like Pakistan, Ceylon and Burma?

Shri C D. Deshmukh: I am sorry 
I have not got the prices in adjoining
countries.

Shri Sondhir What is the interna
tional price?

Shri C. D. Deshmukh: I have some 
figures. Bombay price free market
Rs. 116/7, U.S.A. official price Rs. 
62/8 per tola after conversion from 
dollars and ounces, U.K. official prjce 
the equivalent of Rs. 62/-, Europe free 
market Rs. 73/14/-, Beirut Rs. 74/13/
and Hongkong Rs 80/15.

«rnrTT ^

^  ^  fT?: I

■PIT ^  ^  t  ^  ^  ^
W f ^  T5T i  I

[Seth Govind Das: Is there any 
disparity as between the market rate 
of gold and its rate as fixed by the 
Reserve Bank and if so why?]

fft Jjvtr 5Ti5lf |  •
[Shri C. D. Deshmukh: The Reserve

Bank has not fixed any such rate.]
Mr. Speaker. Next question.
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I.A.S. Training School, Dbuu
•3975. Dr. M. V. Gaacadbura Bbm:

Itt) Will the Minister of Homt Aflain  
b« pleased to state how many cimdi-
dates, trained in the Indian Adminis
trative Service Training School, Delhi, 
were approved by the Union Public 
Service Commission during the year
1949-1950 for the foreign services?

(b) Were all these candidates sclectr 
€d through open competition?

The Miniiiter of Home Afflairs (Shrl 
Kajagopalachari): (a) and (b). On 
the results of the combined competi
tive examination held by the Union 
Public Service Commission in 1949, 
three candidates were jjelected for 
appointment to the Indian Foreign 
Service. During the interval between 
their recruitment and their departure 
for training abroad, two of them 
attended a specially designed short 
course at the Indian Administrative 
Service Training School. The third 
candidate was already abroad at the 
time of recruitment.

The Indian Administrative Service 
Training School is intended to train 
officers appointed on probation to the 
Indian Administrative Service after 
their selection by the Union i^ublic 
Service Commission through a com* 
bined competitive examination.

Dr. M. V. Gangadhara Siva: What
steps are being taken by the Govern
ment to see that the scheduled v-aste 
and backward class candidates are 
rec'ruited to the I. A. 8. Training 
School?

Mr. Speaker: I do not think I
should allow that question. It has 
been asked every now and then and 
has been answered more than once.

Dr. M. y. Gangadhara SiTa: What
is the number of scheduled easte and 
backward class candidates approved 
by the U.P.S.C.?

Shri Rajagopalachari: I would re
quest the hon. Member gb wait lor a 
subsequent questllon, on which this 
supplementary question would be 
more appropriate.

Pandit Munlshwar Datt Upadhyay:
May I know whether these I A,S. 
candidates are allotted to ^Qfferent 
departments according to tfieir choice 
or the choice of departments or the
U.P.S.C.?

Shri Rajagopalachari: It is not very
much their choice except the main 
division. As regards subsequent 
allotment it depends on the exigencies 
of the public service as well as their 
particular ‘

Shti S. Velayvdluui: May I know
whether any practical training in the 
administrative field is given, apart 
from the theoretical traiiSng wIikA 4a 
now given in the school?

Shri Rajagopalachari. A great deal
of training is given. I would ask the 
hon. Member to visit the school.

LiQXnDATION OF BANIU

*3976. Shri A. C. Gaha: Will the 
Minister of Ftnaace be pleased to state:

(a) the names of Banks that have 
eeased their operations in the years
1947, 1048, 1949 and 1950 in West 
Bengal;

<b) the amount of depositors* money 
involved in each of these cases;

(c) how many of these have been 
ordered to be liquidated and on what 
dates;

(d) how many of these have applied 
for re-organisation permission and how 
many of these applications have been 
sanctioned; and

(e) which of the banks ordered to 
be liquidated have paid any portion of 
the depositors’ money and at what rate?

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) to (c). The infor
mation is not readily available. It Is  
being obtained from the Registrar of 
Joint Stock Companies and will be 
laid on the Table of the House when 
received.

(d) Total applications received for 
Schemes of Arrangement were 43 out 
of which 25 schemes appear to have 
been sanctioned and 18 rejected ot 
withdrawn or are pending. 12 Banks 
are still working under Schemes of 
Arrangement and 13 Banks whose 
schemes were sanctioned were subs^ 
quently ordered by Court to be wound 
up.

(e) Government have no informa
tion.

Shri A. C. Gttha: With reference to 
part (b) relating to the amount of de
posit money, is it necessary for the 
Government to go to the Registrar of 
Joint Stock companies for the amount 
of deposit money involved?

Shri C. D. Deahmiikh: Yes, becauae 
prior to the enactment of the Bankiog 
Companies Act, 1949, the Reserve 
Bank had no statutory relationship 
with the non-scheduled banks and 
therefore were not in possession of 
t ^  figures relating even to deposits.

Shri A. C. Gnha: May 1 know the 
number of b.mks tljat have closed 
during the last four years?
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Shrl €. D. Deshmukh: 1 have ft 
list of the banks closed and I will 
have to add them up. I will give a  
full statement of all the information 
available.

Shri Sondhl: Is the Governme«t
aware that as much as Rs. 20 crqres 
Bank deposit money have been lost
on account of partition in the Punjab 
alone?

Shri C. p. Deshmukh: I have n«
precise information on that point.

Shri Hussain Imam: How many of
the banks were scheduled banks and 
can the hon. Minister give any appro
ximate idea of the number of non
scheduled banks?

Shri C. D. Deshmukh: I have no
these questions would have to Wftit 
till the full statement is ready.

Shri A. C. Guha: Have the Govern
ment any information as to how 
many of the liquidators have complet
ed their work?

Mr. Speaker: This is more or less 
information available from the *ourti,
1 do not see how the Government can 
keep themselves in touch with it.

Shri A. C. Guha: The liquidators
have also to report to the Reserve 
Bank and my impression is that 
during these three or four years the 
liquidators have been squandering 
the depositors' money.

Mr. Speaker: The liquidators are 
under the control of the courts which 
order the closing of the bank, I de 
not see how the Reserve Bank have 
jurisdiction in the matter. It is 
entirely a matter in the hands of 
the courts. However, the question is 
about the statisti<cal information. 
Are there any reports received by 
the Reserve Bank?

Shri C. D. Deshmukh: I do not
think the Reserve Bank receives any 
report. There is a provision for the 
Reserve Bank to appoint a liquidator 
in certain cases and the capacity of 
the Reserve Bank to undertake this 
responsibility depends (a) on ihe 
personnel available to do this work 
and (b) on the existence of its own 
interest in the results of the liquida
tion itself: that is to say, if the
Reserve Bank is interested then 
obviously it would be in the Interest 
of the Reserve Bank to ask to be 
given this responsibility.

Mr. Speaker Has the Reserve Bank
any statistics as regards the banks 
in whose cases liqui^tion have b&m 
ordered? Does it keep these statistics?

Shri C. D. Deshmukli: Prior to 
it had no automatic means of fettlog 
this information.

Shrl A. C. Guha: The hon. Minis
ter stated that the Reserve Bank la  
many cases being an interested party 
cannot be appointed the liquidator. Intt 
then have Government considered tha 
question of providing some other 
machinery for appointment as Uqui- 
ilators so that the process of liquida
tion may be done quickly and in the 
interest of the depositors?

Shri C. D. Deshmuidi: This quea  ̂
tion assumes that Government is 
aware that the process of liquidation 
at present taking place is unsatisfac
tory and I was not able to answer 
that question earlier.
. Shri Hussain Imam: rose—

Mr. Speaker: I don’t think we will 
pursue this matter—it is, trying to 
infringe upon the jurisdiction of Iho 
courts.

Shri Hussain Imam: May I ask a
question on procedure, Sir?

Mr. Speaker: What ifi it?
Shri Hussain Imam: Do Govern

ment contemplate introduction of any 
legislation to make the Reserve Bank 
a party to all winding up pro
ceedings?

Mr. Speaker: Order, order. That
is not a matter of procedure.

Central Secretariat Re-Organisation 
Scheme (Grade I OrncERS)

^3977. Babu Gopinath Singh: WiU
the Minister of Home Affairs be 
pleased to state the number of officers 
who have been selected for grade 1 
posts under the Central Secretariat 
Re-organisation Scheme?

The Minister of Home Affairs (Shri 
Rajagopalachari): The number of
officers so far recommei\ded by tha 
Union Public Service Commission as 
suitable for appointment to g rad a  
I posts of the Central Secretariat 
{Service is 294. A supplementary list 
containing a few more names is 
pected in June.

Babu Gopinath Singh: May I know
the criterion on which these selao- 
tions were made?

Shri Rajagopalachari: Ability to 
fulfil the functions of the post, Sir.

Prof. S. N. Mishra: May I know 
whether in Grade I any manner of 
distinction is being maintainM b«i> 
ween those coming from the LCA  
and those from the LA.8.?
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Shri lUJaffoiMilacbari: Most of the 
persons are already in service. Their 
work has been examined, selections 
have been made and all care is taken. 
1 don't ayite understand the distino-, 
tion tha^me fion. Member is referring 
to between the I.C.S. and others.

Mr. Speaker: He means to say as 
regards the pay and amenities.

Prof. S. N. Mishra: Yes, Sir.
Shri Rajagopalachari: I am sorry,

Sir the question did not attract my 
attention regarding analysis of paj 
in the matter.

Shri Keaava Rao: Out of these 294 
persons recommended for appoint
ment by the U.P.S.C., how many are 
from the services, that is promoted 
from the lower grades and how many 
are newly recruited?

Shri Rajagopalachari: The 294 
selected were selected from those in 
the various cadres. There is no 
question of promotion involved in the 
selection, unless the hon. Member 
wants me to go into the service his
tory of each one of them—if the hon. 
Member wants an analysis of that 
kind I would request him to give n e  
notice.

Babu Gopinath SiQgh: Can the
Governn\enl undo any injustice done 
in certain cases?

Mr. Speaker: Order, order.
T ime for Disposal of P apers

♦3978. Shrt Raj Kanwar: Will the
Minister of Home Affairs be pleased to 
state whether any attempt has been 
made in any Ministry, or in any of its 
attached offices, since 15th August 1947 
to ascertain the average number of 
days taken In the disposal of the 
majority of papers received by it every 
day and if so, what is such an average?

The Minister <if Home Affairs (Shri 
Rajaftopalachari): No, Sir.

Shri Raj Kanwar: Are Government 
aware that in large business estab
lishments papers are disposed of 
much more quickly—some papers 
on the very day of their receipt and 
some ou the following day, and in any 
case within three days? Are there 
any -'ble dlfflculties in ensur
ing the same expedition in our 
Government offlcos as in business 
offices?

A comparison 
betweem Um rmlure of the work In
volved in business establishments and 
that involve i in Government would 
enable the hon. Member to see that 
iLic JUTcrcnt, very

diileieni standards have to be adopt
ed and very different issues have to 
be examined. Even in Government 
there are various departments and 
various grades of importance and 
complication in the work. No ques
tion of average can possibly be of 
any use whatsoever in such a large 
admixture except of course, the mere 
curiousity of the scientific statistician.

Shrimati Durgabai; May I ask.......
Mr. Speaker: We will go to the 

next question, I don't want to go 
into the arguments.

Shri Sidhva: But this question has 
also been raised in the report i t  the 
Estimates Committee.

Mr. Speaker; Whatever it may be,
it is a question of argument.

Shrimati Durgabai: As mentioned 
this question of disposal of papers 
was raised in the Estimates Com
mittee's report. ^

Mr. Speaker: I know, I have read 
that report and I also claim to have 
soni? knowledge of administration. 
But now we want to carry on some 
argument in the form of questions.

Shri Sidhva: roae—
Mr. Speaker: Order, order. (/nter- 

rupttons),
Shri Sidhva: We want to know

what steps Government have taken.
Mr. Speaker: Order, order. Hon.

Members should not be talking when 
I can, “Order, order”. (Interruptkms} 
This question has been asked many 
a time.

Shri M. A. Ayyangar: This matter 
of disposal of papers?

Mr. Speaker: Yes.
Shri Hussain Imam: But we < ^‘t

get time.......
Mr. Speaker: If he does not get 

time the remedy is somewhere else 
and in some other direction but not in 
repeating the question.

Political Organisations

*3989. Shri S. N. Daa: Will the Minla- 
ter of Home Affairs be pleased to state 
the names of political organisations 
which have been declared unlawful by 
the Government of India?

The Minister of Home Affairs (Sbri 
Rajagopalachari): There axe now no
political organisations declared un
lawful by the Government of India 
unless the Muslim League National
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Guards and Khaksars can be classed 
as political organisations.

Shri S. N. Das: May I know the 
names of the political organisations 
which have been declared unlawful 
by any of the States?

Shri Rajagopalachari: 1 am sorry
the Government of India would not 
be able to answer that question.

Shri S. N. Das: May I know whe
ther the persons detained by the 
Central Government or by the State 
Governments have been detained on 
account of individual illegal activities 
or on account of activities connected 
with some political organisation?

Shri Bajagopalachari: All detention 
is governed by the Detention Act. 
As for banning of political organisa
tions that is a different matter alto
gether. Detention under the Deten
tion Act must be based on material 
with reference to the individual.

Dr. M. M. Das: May I know whe
ther the Central Government is 
consulted before a political organisa
tion is declared unlawful ey*a State 
Government?

Shri Rajagopalacharl: Probably,
Sir, but as I said I cannot answer the 
question in the House.

Dr. Deshmukh: May 1 know if the 
Union of the Princes is a political 
organisation and, if so, has it been 
declared unlawful?

Mr. Speaker: Order, order.
Shri Knmath: Have Government, 

Sir, taken any steps to see that no 
ban exists on any political party so 
as to enable all parties to take part 
in the ensuing elections?

Shri Rajagopalachari: I have al
ready answered that no political 
organisation has been declared un
lawful; at present no political organi- 
sa^on stands under a ban under any 
order passed with reference to It as 
a political organisation. The R.S.S. 
was a volunteer organisation and the 
ban that has been imposed has been 
removed. The other two voluteer 
organisations, the Khaksars and the 
Muslim league National Giiards, are 
only, as I said, volunteer organisa
tions and not political organisations.

Dr. Deshmukh: On a point of order, 
Sir. 1 wish to raise a point of order.
I had a.^ked this question about the 
Princes' Union and you, Sir, called 
me to order May I know what are 
the reasons why questions with re- 
gsrd to this organisation are not

bein:i allowed to be a^Jced? I say 
this because I had given notice of 
certain questions on the same subject 
and they have also been disallowed.
1 would like tc knbw for what reasons 
there is a sort of a taboo on such 
questions and why no information is 
being made available to the Members?

Shri Rajagopalaehari: May 1 inter
vene? it is really no matter cf a 
point of order. It is not a political 
organsation and the Speaker probably 
thought that ihe question was un
necessary, if I may be excused for 
saying so.

Mir. Speaker: That is all right. In 
the first place this is not a point of 
order at all; and the reason why I 
di«sallowed that question was it was 
to my mind clearly a matter of opi
nion as to whether the activities of 
the Princes Union should be taken as 
political activities or not.

Dr. Deshmukh: But we want to 
know what policy, what view and 
what action is taken by Government. 
It is not a matter of opinion.

Mr. Speaker: I must emphatically 
express my disapproval against the 
suggestion made by the hon. Member 
that the Chair is allowing or disallow
ing questions to suit the convenience 
or otherwise of the Government 
That is the implication of the remarks 
he made in the beginning as to why 
these questions are tabooed whether 
it is for this reason or for that and...

Dr. Deshmukh: This question was 
disallowed and I wanted to know why 
it was disallowed, a  ̂ also the other 
questions I had given notice of?

Mr. Speaker: That is th.e outcome 
of the question: but when the hon. 
Member raised his point of order he 
said that he wanted to know why 
particular questions are not allowed, 
whether they were inconvenient or 
what. Hon. Members should refrain 
from makin« su(.*h insinuations even 
when raising a point of order. *

Dr. Deshmukh: I did not mean
anythinK of that sort, I only wanted 
to know why they were disallowed.

Shri Hamath: He only wanted te
know tlie reasons.

Mr. Speaker: That is the operative 
part of his remarks but before com
ing to the operative part he made 
some insinuations which are not 
fair.
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Displace* Gk)veRNMBirr Emplotkes
FROM BAHAWALPUR AND KMAIRPUR

•8981. SliH S. N. Dm : WUl the ifinl8- 
ter of Home Affalri be pleased to state:

(a) the number of displaced Qoveni« 
ment employees from each of the States 
of Bahawalpur and Khairpur who have 
been absorbed in the senricas of the
Government of India; and

(b) whether their previous services 
have been counted for purposes of 
leave and pension?

The Minister of Heme Affairs (Shri
Rajaicopalacharl): (a) Displaced em
ployees of Bahawalpur and Khairpur 
States were not entitled to employ
ment assistance on a priority basis 
throuph the Transfer Bureau under 
the Ministry of Home Affairs and 
therefore there is no register or 
record in this Ministry in respect of 
these people. Four of them were, 
however, appointed to posts under the 
Government of India on the recom
mendation of the Employment Co
ordination Committee. A few others 
might h.'̂ ve been appointed either 
through the Employment Exchanges 
or on their own efforts.

(h) This element could be taken 
into account for fixation of pay but 
it is not possible for the Government 
of India to undertake obligations 
based on previous service in regard 
To leave or pension.

Shri S. N. Das: Sir, may 1 know 
whether the displaced Government 
employees from these States are 
treated on a par with those from 
the Provinces. I mean those displaced 
Government servants from the 
Province.4?

Shri Rajaropalaebari: As I have
explained again and again the Gov
ernment of India's obligations were 
extended to cover certain cases. 
Based on the fact that the obligations 
were such as they must undertake, 
they were extended to Baluchisthan, 
Sind and the N.W.F.P. to some extent 
Bahawalpur and Khairpur which are 
Indian States which went to Pakistan 
stand in a diflerent class altogether. 
Their employees could only be given 
such places as could be found for 
them without injury to those in whose 
favour we had obligations to per
form. Therefore, no question of 
equality of treatment could possibly 
arise.

Excavation of B atf.sh w a r  H ill
*3982. Shri S. Das: (a) Will the 

Minister of Edacafien be pleased to 
sUte whether the exploratory ezcava^ 
tion of the Bateshwar Hill in the Stato 
of Bihar haa beett flMished?

(b) If so, what are the 
subjects of discovery and to iiridkil 
period of history do they relate?

UK)-)
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[The Minister of Education (Manlaaa 
Asad): (a) and (b). Yes, Sir. Tho 
excavation of the Bateshwar Hill haa 
been completed, but the finds are still 
under examination.]

f m :  WT 4

rShri S. N. Das: May I know if any 
old relics are found in the land 
surrounding the site where these 
excavations have been carried out?l

yiif £  yS )}( «))A j * -
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TMaulana Asad: The work ef exon*
vation was started in March and waa 
finished within two weeks. No objedt 
of special interest has been found 
there which might have necessitatad 
further tracing out in the neighbour
ing lands. The ruins of a brick-
built building have been found m  
also some earthen utensils. An Im̂  
vestigation is being made ta f.nd o«l 
to what period they belong.]
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iS h ri S. N. Das: May I know how

much area of the placc where the
excavations have been done is pro
tected area?l

y  A  y j
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[M aulana Azad: I IhinK when exca
vation?; are made at any place the 
site is enclosed. However. I cannot 
say whRt is the position now.]

China Clav

*3983. Shri S. C. Samanta: (a) WIU 
the M inister of N atural Reac
ScientUlc Research be pleased to state 
w hether Kaolin and China Clay and 
Felspar abound in the D istrict of 
B ankura in West Bengal?

(b) If so, has any investigation been 
m ade and w ith w hat results?

(c) When and by whom was the 
Investigation made?

The Deputy M inister of Works, 
Production and Surply (Shri Burago- 
hmin): (a) to (c). The occurrence of 
China clay and felspar in B ankura
District is known. A special investi
gation was conducted in 1047-48 by an 
officer of the Geological Survey of India 
on a deposit near Kharidungri Village 
In the Darbhanga Raj Estate in Ban
kura District. The report indicates 
that theie are deposits of white clay 
and the quantity available may be 
many thousand tons but detailed 
prospecting will be necessary before 
correct estimates can be given.

Shri vS. C. Samanta: May I know
how much area was systematically 
mapoed by the surveyors?

Shri Buraffohain: Although the
occurrence of China clay in the dis- 
irioT of Bankura was known since 
1881 it was only recently that investi
gations were carried out and as I 
have said no detailed prospecting has 
so far been undertaken.

Shri S. C. Samanta: The hon. Minis
te r has not answered my question
whether there is felspar in the 
district.

Shri BumRDlwiB: reliipar is ■ con*
stituent of coarse granite and oegma- 
tites which occur in certain par&  o f  
the district, for instance near Jhanti* 
pahari railway station. There is a  
Mlt nmning in a westerly direction 
which contains also numerous peg
matites. Some patches u/ this are 
rich enough in felspar to be worked. 
Both potash felspar and soda-1 ime 
felspar are found. But detailed inves
tigations of the localities, which will 
provide good material and the quan
tities available, have not yet been 
undertaken.

Shri S. C, Sam anta: May I know 
whether the village of Jhantipahari 
was ;.ur\^eyed arid if so with what 
result?

Shri Buragohain: The other places 
surveyed are—Bcriathol near Beldanga 
and K alipur and near Shanaban^
village and also Pabayan village.

Shri S. C. Samanta: Is  it a fact
that one Shri T. Banerji compiled logs 
of some newly completed wells and 
if so what evidence was given by the 
substrata near Beriathol?

Shri Buragohain: I have already 
said that Bariathol is one of the places
included where we find felspar rich 
rocks. I am not aware of any inves
tigations carried on by the officer 
named by the hon. Member.
I r rig a tio n  and E i^ c tricity  S chem es  

OF M adras G o v ern m en t

*3984. Shri P. Bast Reddi: Will the 
M inister of Finance be pleased to state:

(a) w hat loan the M adras Govern
ment have asked for from the Govern
m ent of India for financing their irri
gation and electricity schemes in 1951-

(b) whether Government have sanc
tioned any loan for the purposes; and

(c) if so. what is the amount of the 
loan sanctioned?

The M inister of Finance (Shri C. D. 
Deshmokh); (a) The Government of 
Madras had reauested the Govern
ment of India to make a provision In
their 1051-52 budcret for a ^ub.slantinl 
loan to aid them in their irrigation 
and electricity schemes. No specific 
amount was asked for.

(b) No, Sir.
(c) Does not arise.
Shri P. BasI Reddi: Is it not a fact 

that the Government of Madras have 
represented that unless they are given 
loans it is impossible to proceed with 
their development jjcheme«?

Shri C. D. D eahaqkh; Yes, that was 
the natu i«  of the representation.
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Shri P. BasI Reddi: Is it a fact that 
the Government of Madras have also 
asked for grants in respect of these 
schemes?

Shri C. D. Deshmukh: No, I do not 
think it was a request for grant. It 
was a request for loan, that is, finan
cial accommodation.

I ndian F leet

*3985. Shri Jnani Ram: Will the 
Minister of Defence be pleased to state 
whether it is a fact that the Indian 
fleet was sent in Commonwealth Good
will Mission abroad and if so, when?

The  Minisiei of Defence (Sardar 
Baldev Singh): Units of the Indian 
Navy made the following goodwill 
cruises to Commonwealth countries 
during the year 1950-51:

(i) I.N.S. Delhi, Rajput, Ranjit and 
Rama visited Singapore and Penang In 
June 1950, At the same time the 12th 
Frigate Flotilla, consisting of I.N.S. 
Jumna, Kistna and Tir carried out a 
goodwill cruise to the Malayan ports, 
Penang, Port Cweethenam, Port Dick
son and Malacca.

(ii) At the invitation of the Austra
lian and New Zealand Governments, 
I.N.S. Rajput visited the Australian 
and New Zealand ports. The Rajput 
left Bombay on the 18th December
1950 and returned on the 23rd March
1951. The visit to Australia was in 
connection with the Australian Cen
tenary celebrations. All Common
wealth countries participated in these 
celebrations by sending units of their 
Navies.

Shri Jnani Ram: What was the cost 
of the expedition?

Sardar Baldev Singh: I have not got 
the cost of the cruise here. If he is 
interested, he will have to put down a 
separate question.

Shri Jnani Ram: Is it a fact that 
our Navy men were held in high 
esteem?

Sardar Baldev Singh: Yes. The
House will be glad to know that 
wherever our Navy visited these estab
lishments, it has earned a good name.

P m
^  ^  q r  if

t  HT ^  trro r

[Seth Govind Das: In the case of the 
goodwill nlsaions wkieli go ta  other

countries is any part of the expendi
ture incurred on them borne by the 
countries visited or is it all borne by
the G overnm ent of Ind ia?]

[Sardar Baldev Singh: The entire 
expenditure has to be borne by the
Government of India.)

Shri Kam ath: What, Sir, was the 
occasion for sending units of the Fleet 
to Malayan waters in June 1950?

S ardar Baldev Singh: The main 
purpose of this cruise was training.

Shri Kamath: Is it a fact that on 
that occasion the units accompanied 
the Prime Minister?

Sardar Baldev Singh: Yes. That 
was one of the purposes. As the 
Prime Minister was visiting Indonesia 
at the same time, advantage was
taken to have the honour of his visit 
to this cruiser Delhi.

Shri Kamath; How many days
were given for training and......

Mr. Speaker: Order, order. We
shall go to the next question.

P a steu r izin g  P lants in  D.V.C.

*3986. Shri Jnani Ram: WiU the
M inister of N atural Reaonrces and 
Scientific Research be pleased to state:

(a) the number of pasteurizing 
plants that have been Installed in the 
Damodar Valley Corporation;

(b) the places where they have been 
installed; and

(c) the cost of the same?

The Deputy M inister of Works, 
Production and Supply (Shri Bura- 
gohain): ^a) The Damodar Valley
Corporation have not installed any 
Pasteurizing Plant,

(b) and (c). Do not arise.

Shri Jnan i Bam: Is it under con
templation of Government lo establish 
these plants in the D.V.C.?

Shri Buragohain: I do not think I
can usefully add to what I have al
ready stated.
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S cheduled Castes in  I.A.S. and I.C.S.

[*3987. Shri Janiiifde: Wili the Minis
ter of Home Affairs be pleased to state:

(a) the number of scheduled caste 
persons who are serving under the 
Crovernment of India after passing the 
I.A,S. or I.C.S. or any other equivalent 
examinations; and

(b) the number of scheduled caste 
persons serving under the Government 
of India and drawing salaries of more 
than (i) Rs. 500, (ii) Rs. 1.000. and
(iii) Rs. 2,000 respectively?]

The Minister of Home Affairs (Shrl 
Rajagopalachari): (a) The numbers 
of scheduled caste offlcers serving in 
the All India Services and Central 
Service Class I are as follows:

I.C.S.................................. 2
One of them is borne on the West 

Bengal Cadre and is at present serv
ing under the <'"o\>'rnmGnt of India. 
The other is borne on the Assam 
Cadre and is serving under the 
Government of Assam.

I.A.S. ... ... 10
Two of them were appointed on the 

results of the competitive examinations 
held in 1949 and 1950 respectively 
and eight others selected under tS t 
emergency recruitmciit' scheme.
Central SenHces Class I

(appointed since 1947)
Indian Foreign Service ... 1
Railway Se?vioe Class I . 1
(b) The information reQulred

namely, an analysis according to 
salaries scales is being collected.

Sliri Juigde: Are there asy scke- 
doled caste persons senriog in anr 
«f our Embassies abroad?

Shri Bajagopalaeltari: I have al
ready said thHt oiv? scheduled caste 
LandidiiLe ha.s been ;?elected for the 
Indian Foreign Service in the Central 
l^rvices Class I and I hope that he 
will find a place in our foreign 
Embassies some time.

Shri Kamath: Arising out of part
(b) of the question, is the hon. 
Mini.ster in a poisition to state whether 
the number of scheduled caste per
sons serving in the Government of 
India has increased or decreased 
sincc January 26, 1950?

Shri Rajagopalachari: I have al
ready given accurate figures accord inf 
to the question. As regards the 
total number and also whether there 
has been an increase or decrease, 
I am not in a position to say. But 
my impression is that the number 
has increased.

Shri Jangde; What is the percen
tage of the number of scheduled cnste 
officers as compared to the total num
ber of ofIici*rs serving in high posts; 
in the Government of India?

Shri Eajagopalachari: The per
centage of scheduled caste persons 
holding high offices in the Govern
ment of India is not anything much.
but that is noi (̂ ue. I am afraid 1 
must add, to any injustice on the part 
of anybody.

G ol G umdaz at B ija pu r

♦3988. Or. Ram Subhau Singh: V/ill 
the Minister of Education be pleased to 
state whether the repair work of the 
Gol Gumbaz at BiJapur has been 
completed?

.  ^  - ^1*
[The Minister of Education (Mm  

lana Acad): Yes. Sir ]
¥To rn r  Rfjr * ippt 

vm r ^  «n ?
[Dr. Ram Subha;; Singh: What i& 

the total expenditure incurred on the
repair of this Gol Gumbaz?!

r j s  -^ Ijfu v
.  I4;  ,>>*. fA tSi

[Maulana A*ad: The estimate of 
total expenditure was two lakhs and
twenty-ei](?ht thousand 1

ifpr fTTWTT
trranrt % fW wr
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[E aln  Bhacwuit Roy: Sir, may I 
'teow  wbat is thfi annual expenditw t 
tncurred by the Government pf IncUa

* to t the protection of the tacient 
monuments?]

^ J f ^  ; i>lji 

" ^  ^
fMaulana Axad: That has nothing 

to do with the present Question.]
Mr. Speaker: It does not really 

arise out of this.
Shri Rathnaiiwamy: There is one 

Question, No. 3992, which is, I be
lieve, of vital importance.

Mr. Speaker: So, he wants prece
dence.

Shri Rathnaswamy: Yes. Sir.
'Mr. Speaker: If the two hon. Mem* 

bers Shri Munishwar Datt Upadhyay 
and Shri Krishnand Rai are pre
pared to give way, I have no objec
tion. if they agree, their questions 
will be dropped and Shri Rathnas- 
wamy’s question will be put.

Pandit Munishwar Datt Upadhyay:
I would like to put my question. No. 
3989.

T reasury  Sa vin g s  D epo sit  
C ertifica te  S chem e

*3989. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
FiMnoe be pleased to state when the 
ten year Treasury Savings Deposit 
Certificate scheme was introduced by 
the Government of India?

(b) What is the amount realised
under this scheme upto the end of 
April, 1951 State-wise?

(c) What is the amount realised
upto the end of ^ r i l  1951 from the 
m tional Savings Certificate scheme?

(d) When was this scheme intro
duced?

(e) What is the difference between 
the two schemes?

The Minister of Finance (Shri C. 
D. Deshmukh): (a) From » the 1st 
February, 1951.

fb) rifiure< of inveslmeins upto 
2lst April only are available. A 
statement showing the State-wise 
investment? upto this date is laid on 
the Table. [See Appendix XXIV, 
annexure No. 35.]

(c) Sales upto the end of March 
1951 amounted to Rs. 163 crores ap
proximately. Figures of sales for 
April 1951 are not yet available.

(d) From October, 1943.

(e) The main difference is that in 
the case of National Savings Certifi
cates interest accumulates and is 
payable at the time of maturity, 
whereas in the case of Treasury 
Savings Deposit Certificates interest 
is payable annually.

Pandit Munishwar Datt UpaAyay:
When one scheme was already in 
operation, why was the second scheme 
introduced? Was the first one 
unpopular?

Shri C. D. Deshmukh: No, Sir. 
We introduced it to supplement the 
other scheme. We find as a result of 

experience that there has been a net 
increase in the proceeds from these 
various forms of national savings.

Pandit Munishwar Datt Upadhyay:
Is there any independent machinery 
to carry out these schemes or is it
attached to some Departments?

Shri C. D. Deshmukh: There is a 
National Savings Commissioner who 
co-ordinates all efforts in this direc
tion under the Central Government 
in consultation with the State Gov
ernments. He has also officers 
stationed in the various cities.

Pandit Munishwar Datt Upadhyay:
What about the treasuries?

Shri C. D. Deshmukh: The Treasury 
Savings Deposit Certificates naturally 
are issued with the assistance of the 
treasury Savings?

Dr. Deshmukh: There was a com
mission of 1 per cent, in the case of
the National Savings Certificates. 
Is that going to be re-introduced in 
this case also?

Shri C. D. Deshmukh: Not in this 
case. As I have said in answer to 
previous questions, the scheme of em-
ployin(T Comnn.ssion Agent has been 
revived as an experimental measure 
in three States, but I do not believe 
that they are required for the pur
poses of this latest scheme.

Dr. Deshmukh: What are 
States?

those

WRITTEN ANSWERS TO 
QUESTIONS

L kc. islatiov . to Co r r u ptio n

^3979. Si: i Kisliorimohan Tripathl: 
(a') Wii; ft’O Minister of Home Affairs 
be ploa.sed to slate whether it is a fact 
Ihnt Govcvrrnent propose to amend the 
law relating to ccrruption in various 
forms am on SI Government employees, 
so as lu give adequate protection to 
informants?' .
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(b) If 80, When will such a legisla
tion be brought before the Parliament?

The Bfialiter of Hone Affairs (Shri 
ftajagopalachari): (a) and (b>.
'Government are considering the 
amendment of section 337 of the Code 
•of Criminal Procedure with a view to 
enabling courts to grant pardon to 
accomplices in corruption cases so 
as to enable their evidence being 
taken.

R estrictions to go to Andamans

•3990. Shri Krishaaaand Bal: Will 
the Minister of Home Affairs be pleased 
to state:

(a) whether certain special permis
sions or passes are still required to go 
to and come from Andamans by 
Indians also;

(b) whether these restrictions are 
akin to those imposed during British 
days or whether certain changes have 
been made, and if so, what are those 
changes;

(c) whether for movements from 
India to Andamans and vice versa, 
Andamans are treated as some special 
entity and if so. in what way;

(d) whether the Penal law imposed 
on Andamans during the Penal settle
ment still exist or changes have been 
made, and if so, what; and

(e) whether the cause-way between 
Chathnm island and Hado is open to 
the private vehicular trafiAc during the 
time of embarkation and dis-embarka- 
tion or not and if not, why not?

The Minister of Home Affairs (Shri 
Rajasropalachari (a) and (b). No 
special permission or pass is required 
for travel to or from the Andamans. 
Shipping Agents, however, require 
the Chief Commissioner’s permission 
for the sale of tickets by the s.s. 
Maharaja which is the only passenger 
vessel that plies regularly between 
the mainland and the Islands and is 
imder charter by Government. This 
is necessary for the purpose of 
giving priority to persons travelling 
on duty or on urgent business.

(c) No, Sir.
(d) No penal laws were imposed on 

Andamans. Laws operative d iring 
Uie time when the island was a Peniu 
Settlement are no longer in opera
tion. Certain laws and regulations 
have already been amended, others 
are under review. The Islands have 
been placed under the jurisdic
tion of the Calcutta High Court.

(e) The cause-way Is open to 
private vehicular traffic durmg em
barkation and disembarkation.

81 PSD

A r o u io u m x c a l  F im m

«899L  S k ri K rlahaau M d Ito l: M
Will the Minister of Edncatioo ^  
pleased to state what are the Chlew 
Archaeological finds discovered in India 
during 1950?

(b) How many of them are ^oing to 
be further excavated in 1951?

(c) Which of these excavations are 
being carried out at present by Qov- 
ernment’s Archflaological .Department 
and what amount of money do Govern
ment propose to spend over them in 
the year 1951?

(d) Do Government propose to 
finance in 1951 any private institution 
or university engaged in any success
ful Archaeological excavation?

(e) If so, which are these excava
tions and to what extent do the O o^  
emment propose to finance?

The Minister of Education (B 
lana Asad): (a) The Chief archaeolo
gical discoveries during 1950 were 
'as foUowt:

(i) About 15 sites in the t^orth- 
Westem part of Bikaner 
Division relating to the 
period of Mohenjodaro and 
Harappa.

(ii) Several sites in Bikaner, 
East Punjab and West U.P. 
including Hastinapur of the 
pre-Maury an period.

(iii) The Jhoshitarama monastery 
at Kausambi near Allahabad, 
where Buddha is said to have 
lived.

(iv) A few sites at Nasik and 
its neighbourhood relating to 
the period from palaeolithic 
to early Christian era.

(b) The sites to be excavated in J9 
are still under consideration.

(c) The Department of Archa[»ology 
excavated at Hastinapur during the 
cold season of 1950-51. The budget 
provision for excavation charges dur
ing 1951-52 is Rs. 30,000/.

(d) and (e). The Allahabad Uni
versity has approached the Govern
ment of India for financial assistance 
for Kausambi excavation and th r 
matter is under consideration.

M adras G o v e rn m e n t’s C om m unal G.O.
• s m . Shri Rathnaswamy: WiU the

Minister of Home Affairs be pleased to 
state: .

(a) whether it is a fact that tha 
Madras Government’s communal Gov
ernment Order was held by the 
Supreme Court as being ultra vireg oC 
the Indian Constitution; and



m mfk)

^ ^ l^ & S ffis a s r a
The^ Minister of Home Affairs (Bkti 

JUjMra]piiliu:hari): (a) Yes. .
(b) The Chief Minister has beeh 

in correspondence with the Prime 
Mihister on the subject.

Special  R ecru itm en t  B oard

•399i. Shri A. C. Goha: WIU the 
Alinister of Home Affairs be pleased to 
«Ute:

(a) the period during which the 
Special ^cru itm en t Board functioxied;

(b) the number of officers recruited 
from each of the States and fpr each 
of the departments of the Government 
of India; and

Cc) the number of political sufferers 
called upon by the Board for interview 
and the number of politi^ilr iiuffafefs 
a^pj^ipted^on the recomm^dtftion of

The Minister of Home Affairs (Shri 
Rajaffopaiachari): (a) The Special 
Recruitment Board was set up on 
the 7th June, 1918. It is still func
tioning.

(b) A Statement is laid on the Table 
of the House. [See Appendix XXIV,
annexure No. 36.]

(r)  Two were interviewed and both 
were appointed to ibe Indian Police 
^ rv ice .
T ra nsfer  o f C asEvS fr o m  H yderabad

•3994. Shri Ganamnkhi: (n) wni
the Minister of Home Affairs be pleas
ed to state the number of ra.ses pen
ding before the judicial committee nf 
Hyderabad and transferred to the 
Supreme Court on the commencement 
of the Constitution?

<b) Out of them, how many were 
crim inal appeals and how many civil 
appeals?

(c) How many of these cases have 
been disposed of and how many are 
mill pending before the Supremo 
Court?

The Minister of Home Affairs (Shri 
Rajagopjilachari): (a) I have :;lven
all particulars in answer to Question 
No. 3f>9R on the 28th April 1951. 

cases
(b) 56 crim inal appeals, 317 civil

•poealc and m iscellaneous
-oelltlons,

(c) Air th^se cases have been dfs- 
ociced of. With the exception of 10

clvU appeals,, vyl îch .w;^e tran st^ red  
WVftlon* tpt^T a t ' 

to* th^?‘ J^prttYie Coilrt TOml *“be-
.ca\»se -pt tiieir w portaoce and ’rthe 
points of law involved in .them. 
.These 10 civil appeals are still pend
ing. .

H ig h e r  T echnological T r a in in g  
I n st it u t io n , KHARCPUti

■“3995. Shri Ganamukhi: (a) Will
the Minister of Education be plea,sed 
to state whether it is a fact that Gov
ernment ha\^e decided to open an ins
titution for higher technological train
ing; at Khargpur?
, (b) i t  so,, what is the amount prof̂  
posed to be spent on equipment end 
establishment?

(c) Has the recruitment of teachers 
begun and if so, do Government pro
pose to employ foreign experts as 
teachers?

The Minister of Education (Maalana 
Azad): (a) Yes; Steps have already 
biffen ta Jm i, to establish the institu
tion.

(b) The total non-recurring expen
diture on equipment is estimated at 
Rs. 1,11,70,0Q0 and the ultimate 
recurring expenditure on establishment 
will be Rs. 23,35,000.

(c) Yes; Foreign experts are being 
employed in positions requiring .speci
alized knowledge in certain subjects 
and only when suitable Indians are 
not availi^Dic to It II those positions.

P akistan  F lag on Castle B arracks

•3996. $hri Sldhva: (a) Will the
Minister of Defence he pleased to 
state whether any Pakistan flag found 
flying on the top of the flag-stail in 
Castle Barracks?

(b) What steps have been taken 
against persons who had a hand in the 
affair?

The Minister of Defence (Sardar 
Baldev Singh): (a> A fiag purporting
to renresent the Pakistan flag, tb^nf?h 
not identical with it, was found flying
on the flagstaff of the Indian Naval 
Barracks. Bombay on tlje Indepen
dence Day 1950.

(b) Two ratine's who were implicat
ed in this incident were tried by 
Court-martial, found guilty and sen
tenced to seven year.*? rigorous imrtrf- 
sonment and dismissal with d isg n '^  
from the Naval Service.

P o s t s  A d v e r t is e d  by  U.P.S.C.
•3997. Shri Deogirikar: (a) Will the 

Minister of Home Affairs be pleased 
to state how many nosts were adver
tised for being filled in in the Depart
ments of the (]k)vernment of India »>y
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PuhUc service Con;̂ î$&ion 
^ear& 10?8,_ 1^9  1*9^? ‘

ib )  iHow m any posts from: am ongst 
tfaem >wrQ fUIed in, from outside and 
bocv JTiany were selected trom  Piuongst 
the staff already in the  service during 
the  respective years mentioned above?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) The num ber of 
posts advertised by the Union Public 
Service Commission for recruitm ent 
by selection in the years mentioned 
is a i  follows:

1948
1949
1950

1009
1501
675

(b) The inform ation is not read ilj, 
available. Its collection a t present 
will Involve a great deal of time and 
labour. If the hon. Member insists 
it Will of course be collected.

K oyna V alley R iver  P roject

*3998. Shri Deoffirikar; (a) Will the  
M inister of N atural Resources and 
Scieatiflc Research be pleased to state 
W hether the Government of India have 
examined the schem e of Koyna Valley 
river project subm itted  to hem  by the 
Bombay State?

^b) If so. w hat action has been 
taken in the m atter?

The Deputy M inister of Works, 
Production and SuppJy (Shri Bura< 
gohain); (a) Yes, Sir.

(b) The Scheme has beer examined 
by the Central W aterpower Irrigation 
and Navigation Commission and the 
Cenfral Electricity Comm’ision at the 
Centre and by an Expe t  Committee 
appointed by the Government of Bom
bay. Further action necessary v ill 
be taken uo by the Government of 
Bombay who will take up the project 
for execution as and when they And 
ft ccnvenient to do so. '

G eological S urvey  (A lu m in iu m )

•.^999. Shri Kumbhar: Ca) Will the 
Minister of Natural Resources and 
Scientific Research be oleased to state 
whether the Government of India are 
.aware of anv Geological Survey made 
bv the then Kolhapur State Crovem- 
ment about deoosits of Aluminium in 
the vicinity of Radhanagari moun
tains*’

• b) If so. what is its percentage?
The Deputy Minister of Works, 

Prvtdiictifm and Supply (Shri Bara- 
gohaiu): (a) and (b ). The Geological 
Survey of India has no definite infor- 
mtltion whether deoosits in the 
Virt'nity of Rodhanaceri were survey-

foriniir ' 'S t 4 t
Wver^iT.ei^. iSIColltslcMkoTMr^
of IndtH ^  lapMteMet M im tv if i lE I
dfpos(ts. apd reooit-itbtttvtb* miililli 
analysed containod iper
of Alumina. ' . > : , • , # .. . ,

Recommendations of Î. k", A.'Aovtsohv
, . CoftimiiirEK' . •. .  ^

*4000. Shn R um b|i4r:..^a) Will tM  
M inister of Defence, be rteawyi to s ta t t  
whether Govermnent ^aye’ received ¥  
memorandum from the I.N.A. Advisory 
Committee on the occasi.9 fi j>f the joiot 
meeting of the All-India I.N.A. Enquiijr 
and Relief Committee' iirid‘ the 
Advisory Committee on ^the i^ th  AprijJ 
1951? , 4 ;

(b) If so, whal are Government's 
views on the recommendations propos
ed in tha t memorahdum?-

The Minister oi Defence (Sardar 
Baldev Singh): (a) and (b^. Th« 
memorandum referred  to was not 
received by Government bu t by th« 
Prim e Minister in hilr capacity all 
the Chairman of the AU-India l.NJk. 
Inquiry and Relief Committee at the 
meeting of the Committee held on 
the 14th April, ^951. Most of thi^ 
recommendations contained in tfa^ 
memorandum had already been consi
dered by Government and the deci
sions of Government announced Ifl 
press notes issued from time to tfm®. 
Individual cases are being In q u ir^  
into and action taken v/here this fcn 
found necessary.

Causes of Earth quake op 1950

*4001. Shri J. N. Hasarlka: Will thê  
Minister of Natural Resources and
Scientific Research be pleased to stat»:

(a) the findings di the investigations 
on the causes and effects of the ^ rea t 
earthquake of 16th August, 1960, and 
the reasons of , continuous tremor* 
theri»after:

(b) whether the aerial reconnais
sance of the affected 'area' has b'qen* 
complete; and .

(c) if not. how long it wi!l take to.
find out, inter alUi, the  full Ipicture^ol 
topographical changes? ;

The r>eputy M in is te r : •’f Worlig, 
Production and Si ppiy, XSbrI Burn- 
gohainK (a) A prelim inary repgt^ 
on the Assam Earthquake 1950 baB 
been received from the Geological* 
Survey qf Ipdia. .The report indicate 
es tha t all th^  Indian . |)arthquake8 
are of tectonic origin and the dOh 
tnictive ones are caulked by a s u d ^ ^  
fracture of a portion "ijf "the e m n X  
crust or by relative niovementg alonf
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qld fauliH^anoi. kH  earthquakes 
are follow ^ by Iremors which may 
llist sometimes lo r a period of years. 
Further informatlOci will be available 
when the detailed report now under 
preparation with the Qeological Sur
vey of India fH received.
I .

(]}) and (c). It has been ascertain
ed from the Surveyor General of 
India that an aerial reconnaissance 
was carried out by the Air Survey 
Company of India and photo mosaics 
have been supplied to the Govern
ment of Assam. :
D ental a w  Eyb S ctrvey of S tudents

•<002. Shri fUJ Kaawar: Will the 
Minister of Edncatfon be pleased to 
state:

(a) whether any dental and eye 
survey of school chllrjren and college 
students has been urjdertaken in the 
Gootrally Administered Areas and il 
so, with what result: and

(b) if no such sui*vey has been 
undertaken, whether Government 
intend to carry It out in the near future 
in the general interest o5 the student 
community?

The Minister of Education (Man-
Asad): (a) No. Sir.

(b) Government will certainly 
ajve consideration to this suggestion 
but the present acute financial strin- 

Qcy has created very serious obs-

X^LAIMS POR HEFUND 0 ?  E xCISE 
D uty  on  S alt

*4003. Sardar HakAin Sineh: Will 
the Minister of Finance be pleased to 
state:

(a) whether Government have 
received any claims for the refund of 
excise duty on salt held in stock on the 
1st April 1947 In the area now included 
in Pakistan,

(b) if so. whether any claims ha\e  
been decided so f ^ ;  and

(c) if not. why not?

The Mlnisler of Flnaiice (Shri 0. 
D. Deshmukh): (a) About 400 claims 
of this description have been lodged 
with the Government of India since 
tHe 1st April 1&47. Their total value, 
mk computed l^y the claimants them- 
adlves, would amount to about Rs. 
iO lakhs.

(b) Two claims of the value of 
Rs. 7584-J)-0 have been decided.

J ?) The prlncfpal diflftculty in the 
lement of these claims U toe 

<tetermination o^the important Question 
to which of th e  two Governments

concerned, namely, the Government 
of India or tl^e Government of Pakis
tan, is primarily responsible for such 
settlement. With a view, however, 
to preventing hardship to the 'tlaim- 
ants, the Government of India have 
been trying to prevail upon the 
Government of Pakistan to 
agree to an arrangement by which the 
Government in whose area the de
posit was originally made, or the 
revenue credited, should meet the 
claims for the refund, even though 
the claimant may now be residing in 
the territory of the other Government. 
This was in pursuance of an Agree
ment arrived at between the two 
Governments at the time of the Parti 
tion, namely, that the liability for 
deposits is to be allocated between 
the two Governments on a territorial 
basis, and each Government would 
receive a credit in the debt settlement 
for the liabilities thus assumed by i t  
The Government of India have not» 
however, met with much success in 
the negotiations so far.

E x ten sion  o f R ajpittana D ese r t

*4004. Shri M. Naik: (a) Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state 
whether it is a fact that the Uttar 
Pr:ide3h is being threatened with 
extension of Rajputana desert through 
the westnrn border districts of Mathura 
and Agra?

(b) Have Government cciidurted any 
geological enquiry into the matter and 
if so, with what results?

(c) Have any permanent measures 
been taken to check this extension?

The Deputy Minister of Works, 
Production and Supply (Shri Burai^o- 
hain): (a) to (c). The Geological 
Survey of India have not made a 
specific study of the growth of desert 
conditions in the Mathura-Agra aro t 
of Uttar Pradesh.

They report that while it could not 
categorically be asserted that this 
area is an extension of the Rajputana 
desert, desert conditions such as 
wind erosion and drift of eroded 
material due to destruction of plant 
cover by human agency and the ex
posure of bare cultivated areas to 
ftroDff winds during and Just after a 
long dry season are Likely to l»e ope
rative there.

DRPOsrrs in  State B anks

280. Shri Dwtvedl: Will the Minis
ter of FiBaaee be pleased to state:

(a) whether it is a fa .̂'t that the p u ^  
lie deposits in Savinn Bank Accouot 
of the former State Banks have ‘
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blocked because of the integratioa of 
State Banks into District Treasuries in  
Vlodhjra Ppadesh;

(b) whether it is further a fact that 
• »uni of more than twenty-lhousaiid
rupees belonging to Shri Gandhi 
National Memorial Fund, which was a 
deposit in the Savintss Bank Account 
with the Chhatarpur State Bank, is not 
being paid back irrespecii/e of repeated 
requests and trying reminders by the 
Gandhi Smarak Nidhi OOlre bearers 
ior the last two years;

(c) the total sum of such deposits in 
various State Ban*s, the iatcrefti 
accrued to them and the time likely to 
be taken in repayment of these depoj?- 
tta; and

(d) the names of Offljers and olber 
persons responsible for r.irh delay?

The Minister of Finance (Shri C  
D. DeshifauUi): (a) to (d). The 
information is being collect^ and 
will be laid on the Table of th* 
House in due course.

Old Mom7M£NTs

m .  Fandit Miinishwar Datt Vrm 
dhyay: (a) Will the Minister of Cdaca 
tton be pleased to state whether any
monuments have been found in Die 
district of Lucknow, which appear U>
be as old as first century B.C.7

(b) If so, how f«r have th<* «>••- 
yoD« been done?

(c) Is it proposed to pursue
•xrnvations still further?

tbi

The M inkter ef Edacatioa (I 
iana Aaad): (a) A site at Bhadoi ic 
the district ef Lucknow has recentlj 
been brought to the notice of *oc 
Department of Archaeology. Tb« 
.'inds belong to the Kushan, .Gu/»ta 
and medieval periods.

(b) and (c). No excavation hat 
been conducted by the Departmeoi 
of An*h»oloRXy>

OvrvM

ZHS. Pandit Munishwar Omtl Up»- 
dliyay: (a) Will the Minister of Finaare 
be pleased lo state what is the amount 
of opium sei/ed by ihe Police
%ad Octroi ofQcials in the first week of 
April, 1951?

(b) How many ntHciuls and non* 
ulRciulB were involved in this selzuret

<c) What action i.s being taken 
against the oiTenders?

rhe Minii^ter of I'inance (Shri CL
D. nciibmiikh): (a) The total QuantI* 
V>' of ooium tieized was nine maunda 
and seven seers.

(b) Five oersons, all non-ofRcial^ 
w€?re Involved in the seizure.

tc) iiie it arrested offenders hav t 
been sent up for trial in the Stipen* 
diary Magistrates’̂ Court AJrr>er,
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PARLIAMENT OF INDIA 
Wednesday, 6th May, 1951

The House met a t Half Past Eight of 
the Clock

[M r . Speaker in the Chair]
QUESTIONS AND ANS\yERS

(See Part I)

9-30 A.M.
RESIGNATION OF SHRI BALWANT 

SINH  MEHTA
Mr. Speaker: I have to Inform hon. 

Members that Shri Balwant Sinha 
Mehta has resigned his seat in Parlia
ment with effect from the 5th May, 
1951.

ELECTION TO COMMITTEES 
Council o f  Indian Institute o f  Science

LSjfOiJ

‘*'>*5 )+•-*

O*-*
l 9 © r * J u ^ H o f  i u
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))̂  ( r ) ( r  ^

' { f )

8346
[The Minister a t Edacatiim (MaultUM 

Aiad): 1 beg to move:
‘That this House do proceed to 

elect, in such manner as the hon. 
the Speaker may direx?t, a Member 
to represent Parliament on the 
Council of the Indian Institute of 
Science, Bangalore, for the trien- 

’ nium 1951-53 (both years inclusive) 
in pursuance of the provisions of 
clause 14(ii) of the Revised Scheme 
for the administration and manage
ment of the properties and Funds 

^of the said Institute and under 
Regulation 2(1) of the Regulations 
of the Institute.”]
Mr. Speaker; The question is:

“That this House do proceed to 
elect, in such manner as Ihe hon. 
the Speaker may direct, a Member 
to represent Parliament on the 
Ouncil of the Indian Institute of 
Science, Bangalore, for the trien- 
nium 1951-53 (both years inclusive) 
in pursuance of the provisions of 
clause 14(ii) of the Revised Sdieme 
for the administration and manage
ment of the properties and Funds 
of the said Institute and under 
Regulation 2(1) of the Regulations 
of the Institute.”

The motion was adopted.
Standing  Committee  for MiNiSTtfiToi 

* External A ffairs

The Minister of State for Pariia- 
mentary Affairs (Shri Satya Narayan 
Sinha): I beg to move:

“That this House do proceed to 
elect, in such manner as the bon. 
the Speaker may direct, one Mem
ber from among themselves to 
serve on the Standing Advisory 
Committee attached to the Ministry 
of External Affairs for the un
expired portion of the ftnandal 
year 1951-52, vice Shri V. 
Kodandarama Reddy, resigned.’*
Mr. Speaker: The question *s:

“That this House do prJO.eet! to 
elect, in cuch manner as 'ho hon.

149 P.S.D.
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[Mr. Speaker]
the Speaker may direct, one Mem
ber from among themselves to 
serve on the Standing Advisor>̂  
Committee attached to the Ministry 

’ of External Affairs for the un
expired poHion of the ftnandal 
year 1951-52. vice Shri V. 
Kodandarama Reddy, resigned/’

The motiqn was adopted.
S tanding  C o m m it t e e  fo r  M in is t r y  of 

D efence

Shri Satya Narayan Sinha: I beg to
move:

“That this House do proceed to 
elect, in such manner as the hon. 
the Speaker may direct, one Mem
ber from among themselves to 
serve on the Standing Advisory 
Committee attached to the Ministry 
of Defence for the unexpired
portion of the financial year
1951-52, vice Pan<Jit Thakur Das 
Bhargava, resigned.’'
Mi  ̂Speaker: The question i.;:

“That this House do proceed to 
elect, in such manner as th  ̂ l*c»n. 
the Speaker may direct, one Mem
ber from among themselves to 
serve on the Standing Advisory 
Committee attached to the Ministry 
of Defence for the unexpired
portion of the financial year
1951-.52, rice Pandit Thakur Das 
Bhargava, resigned.’’

The motion was adopted.
S tanding  C o m m it t e e  fo r  M in is t r y  of 

S ta te s

Shri Satya Narayan Siiihi*; I beg to
move :

“That this House do proceed to 
elect, in such manner as the hon. 
the Speaker may direct, one Mem
ber from among themselves to 
serve on the Standing Advisory 
Committee attached to the Ministry 
of States for the unexpired ^rtion 
of the financial year 1951-52, vice 
Colonel B. H. Zaidi, resigned.”
Mr. Speaker: The question is:

“That this House do proceed to 
elect, in such manner as the hon. 
the Speaker may direct, one Mem
ber from among themselves to 

«erve on the Standing Advisory 
Committee attached to the Ministry 
of States for the unexpired portion 
of the financial year 1951-52, Hce 
Colonel B. H, Zaidi, resigned.”

The moflon was adopted.

Mr. Speaker: I have to Inform hon. 
Members that the following dates hsve 
been fixed for receiving nominations 
and holding elections, if necessary, in 
connection with the following Com
mittees, namely: —

Date for 
tiomination

Date for 
election

(1) C ouaoil o f  the'
Indian In* 
stitut© of 
Soience* Ban
galore.

(2) Standing Com*
rrittee for 
the Minis
try of Exter
n a  Affairs.

(3) Standing Com
inittee for 
the Minis* 
try of Defen
ce.*

(4) Standing Com
mittee for 
the Minis
try o f Suites.

14̂ 5-'61

The nominations for these Com
mittees will be received in the Parlia
mentary Notice Office upto 12 Noon on 
the date mentioned for the purpose. 
The elections, which will be conduct^ 
by means of the single transferable 
vote, will be held in the Assistant 
Secretary’s room (No. 21) in the Parlia
ment House between the hours 
10-30 a.m . and 1 p.m.

Shri Rathnaswamy (Madras): Belcre 
we go to the legislatiMe business, may 
I ask, whether in view of the im
portance and the serious proportions 
the question of abolition of communal 
G.O. has assumed in the Madras State, 
whether it would be possible for Gov
ernment to make a statement on the 
issue?

Mr. Speaker: I think the better 
course would be for the hon. I'ilember 
to have approached the Minister ana 
ascertained from him whether Govern
ment thought it fit and proper to make 
a statement on the subject. I thought 
the hon. Member was trying to make 
some point in respect of the business 
coming before the House. It is v r̂y 
irregular to make requests without 
i!ii»t informing the Chair about It.
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The Minister of Law (Dr. Ambedkat):
I beg to move:a

“That the Bill to provide for 
the conduct of elections to the 
Houses of Parliament and to the 
House or Houses of the Legislature 
of each State, the qualifications and 
disqualifications for membership of 
those Houses, the corrupt and 
illegal practices and other offences 
at or in conr̂ pction with such eleC' 
tions and the decision of doubts 
and disputes arising out of or in 
connection with such elections, as 
reported by the Select Committee, 
be taken into consideration.”
In the few observations that I pro

pose to make in support of the motion,
I wish to draw the attention of the 
House to the changes made the 
Select Committee in the Bill and also 
to the changes proposed by some of the 
Members of the Select Committee in 
their minutes of dissent. The House 
will agree that the Bill is a very big j 
one, extending to about .169 clauses. / 
The Select Committee has niade' 
cb^pges in various clauses of the 
original Bill and it is hardly possible 
for me to deal with every single change 
proposed by the Committee. I think 
it would be enough if I were to draw 
the attention of the House to the most 
important changes which have been 
made by the Select Committee.

So far as I see, 1 find that the Select 
Committee has made four important 
chanjjes in the original Bill. The Tltst 
clause in which important changes have 
been introduced is clause 7, which deals 
with the disqualifications for being 
chosen and for being a Member of Par
liament or of a State Legislature. The 
House will recall that the clause as 
it stood originally had only three cases 
of disqualification in it. The first dls- 
qua'lification in the original Bill was 
founded on a conviction for an electoral 
offence, either connected with corrupt 
practice or an illegal practice. The 
second disqualification in the Bill was 
founded on a conviction for an olTence 
enacted by the peoal law of the coun
try as distinguished from an electoral 
offence, for instance, an offence under 
the Penal Code or some other local 
criminal law. The third one 'was the 
disqualification which was founded on 

'what might be called the actual serving 
of a sentence during the coursf̂  of the 
election. That will be touna m the 
original clause 7, sub-clause (2). And 
the fourth was failure to lodge election 
expenses in accordance with the It-w 
and within the time.

So far as these original proposals are 
concerned, the only change to which 
the Select Committee has made is with 
regard to the disqualification cr>ntained 
in sub-clause (2) of clau.se 7.

[M r. Deputy-Speaker in the CHair]
That provision the Select Committee 

has dropped. And the reason is tliis 
that the clause is unnecessary so far 
as a sentence is ôr two years or I'lore. 
If the sentence is for less ĥan two 
years the Committee felt that there was 
no necessity to enact a disqualification 
on that ground because, assuming that 
a man was elected to the House, it 
would still be necessary for him to
obtain the permission of the House to
absent himself beyond sixty days,
which is the rule now, and if the
House did not grant him the rcrmis- 
sion his seat might thereby be rendered 
vacant. On that ground the Committee 
felt that it was unnecessary to retain

To this clause 7 the Committee has i 
added four new disqualifications which 
are very important. The first is that 
the holding of a contract with Govern
ment would, under the provisions now 
made by the Select Committee, be a 
disqualification. Secondly, the h*.lding 
of a licence or permit from Oovorn- 
ment for dealing in commodities which 
are subject to control so far hs their 
price or movement is concerned would 
also be a disqualification. Thirdly, the 
holding of a Directorship in a company 
in which the GTovernment has a share 
or interest would be a disqualificationr 
and fourthly, dismissal of a govern
ment servant for corruption. These are 
the four new disqualifications vs'hich 
the Select Committee has added 'o the 
original clauseT

Now I come to the second change 
which the Select Committee has ncde. 
The House will remember that there 
was in the original Bill a clause which 
was numbered 35. The object of that 
clause wps this. The clause intended 
to separate proceedings with regard to 
nomination from proceedings with re
gard to actual election. As hon. Mem
bers will remember, an election pro
ceeding falls into two divisions. The 
first is the stage of nomination and 
the second is the stage of election. 
Under the law as it existed the pro
vision was this that there was no 
finality to the proceedings with regard 
to nomination. There may be objec
tions to nominations and yet the 
election could continue to its fnnl
• course, and it is only when an elertion 
petition was filed for challenging the 
result of the election that it was open 
to any party who was a party to the 
election to raise the question before
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[Dr. Ambedkar]
the Election Tribunal that the nomina
tion paper of a particular candidate 
was wrongly admitted or that the 
nomination paper of a particular candi
date was wrongly rejected. Then if 
the Election Tribunal came to the con
clusion that either of the two grounds 
was well-founded it was open to the 
Election Tribunal to set aside the whole 
of the election. It has b^n felt by 
many persons who are interested in 
politics that that was not a very fair 
thing, to have the whole of the election 
gone through with the enormous 
amount of expenditure which various 
candidates would incur and then to be 
ultimately faced with this solitary 
single issue whether the nomination 
paper was properly admitted or rejected 
and then the whole election to l)e set 
aside. It has been felt that it was a 
very wrong thing and that it was 
desirable to sever the nomination pro
ceedings from the election proceedings 
and that the election should pioceed 
after the nomination proceedings have 
beefi finalised and made concluflive, 
so that no such issue could be raised 
before the Election Tribunal when the 
election was challenged. I personally 
felt that that point of view was a very 
gpod and a very sound one and that if 
it was possible we should treat the 
nomination issue as a preliminary issue, 
as civil lawyers call it, and have it 
disposed of completely and finally, so 
that we could then proceed to the real 
election and the challenge to the real 
election could be limited only either 
to corrupt practice or to illegal practice 
or to intimidation and cases ot that 
sort in which the election was neither 
fair nor free.

Unfortunately the Committee did not 
agree with that view, although, as 
Members will see from the Report of 
the Select Committee, they expressed a 
great deal of sympathy with the pro
visions contained in the original clause 
35. The Committee was greatly 
influenced by the fact that betore the 
nomination proceedings could be deem
ed to have been concluded and fmally 
settled it would be necessary for some
body to investigate whether Ihe ques
tions as to qualifications and disquali
fications of a candidate were properly 
decided. The Committee felt that if 
the issue of qualifications and dis
qualifications of candidates were to be 
decided before the actual election starts 
the interval between nomination and 
Election mfBht be very long and the 
election might not take place as 
expeditiously as we would all wish it 
to take place. That was the /Teem
ing factor which led the Committee to 
reject the provisions contained in the

original clause 35. Notwithstanding 
that, as hon. Members who have read 
the Report of the Select Committee 
would notice, the Committee has said 
that they like the provision, and, i f  
during tne passage of the Bill in the 
House it was possible to evolve some 
formula which would avoid that delay 
that Members feared would take place 
between the conclusion of the nomina
tion proceedings and the start of the 
election, they would welcome such a 
provision. I myself have not been able 
to think Of anything which I could at 
this stage put before the House. I an» 
told that such a provision does exist in 
the Madras law which deals with the 
election of the District Local Boardŝ  
It was after a long time that I was 
able to get a copy of that and I have 
not had time to apply my mind to it  
I therefore—speaking from my point of 
view—propose to keep this question 
rather open.

Then I come to the third change 
which the Select Committee has made 
and that relates to the Election 
Tribunal. First of all I may refer to- 
the changes made in the personnel of 
the Tribunal. As the House will remem
ber, the original provisions in the Bill 
said that District Judges, advocates of 
ten 3rears’ standing and subordinate 
judges might be regarded as eligible to 
act as Members of an Election Tribunal. 
The Select Committee has cut out ‘sub
ordinate judges’. They think they 
ought not be regarded as eligible for- 
sitting on an Election Tribunal and 
they have added retired District Judges 
and retired and sitting High Court 
Judges as persons eligible for teing 
Appointed to an Election TribunaL 
With regard to the two other matter* 
relating to the Election Tribunal, name
ly, the constitution of the Tribunal and* 
the question of appeal, the Select Com
mittee has made no change, so that the* 
Tribunal as originally provifled would 
continue to t>e a Tribunal of two mem
bers, one Chairman and one Member. 
Similarly the provisions with regard to- 
appeal will also continue. As the 
House knows, we provide no regular 
appeal at all. What is proposed is that 
if the two Members differ, there v/ill be' 
an automatic reference to the High? 
Court.

Then I refer to the fourth change 
which the Select Committee has made* 
and which, from what has happened 
recently, I think is a very salutary and" 
a very important change. The House- 
wili remember, that in the original 
draft Bill the power to fill casual 
vacancies was left to the State Govern
ments to decide. It was a matter left 
entirely within their power and within̂
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their discretion. The Select Committee 
lelt that the State Governments might 
not be very diligent in the matter of 
exercising these powers and casual 
vacancies might remain unfilled for a 
long time, depriving constituencies of 
their opportunity to have their repre
sentatives sitting in Parliament or in 
the State Legislature. The Committee 
has therefore decided that this power, 
instead of being left with the State 
Governments, should be vested in the 
Election Commission which has nothing 
to do with Parliament or with the State 
Legislature. It is he now who will^x 
the date of election; it is he now who 
will issue writs to the <Jonstitiiencies for 
holding the election and for sending 
their representatives. This I ĥink is 
a very salutary change. These are the 
four important changes which the 
Select Committee has made in the Bill.

I will'now proceed to deal with the 
rhanges proposed in the Minutes of 
Dissent. Analysing the Minutes of 
Dissent, I find that the Members who * 
have subscribed to th îr Minutes of 
Dissent propose 10 different changes 
to be made in the Bill, as reported by 
the Select Committee. The first change 
IS an alteration in the disoualiflcation 
clause introduced by the Select Com
mittee in sub-clause (d) of clause 7. 
This change is proposed by two n.em
bers of the Select Committee, Mr. 
Gokulbhai Bhatt and my friend, Mr. 
Goenka. Among themselves they do 
not seem to be ad idem. Mr. Bhatt has 
no objection to the disqualification 
relating to holding of a contract to 
continue as it is. His only objection 
is to the holding of licences or permits, »  
but my hon. friend, Mr. Goenka objects 
to both. As I said, these provisions 
did not exist in the original Bill; they 
^ere introduced by the Select Com
mittee. I do not mind giving to the 
House my own personal reactions to 
these additional provisions. “The first 
thing I feel is that there is no doubt 
that the clauses, as worded in the 
Select Committee draft of the Bill, 
appear to be somewhat severe. I per-' 

.sonally f ^  fKat we c6uT(T make a' 
distinction between disqualification for 
being chosen and disqualification for 
continuing to be Members of Parlia
ment. We ourselves have been making 9- 
that distinction. I do not quite under
stand what diflflculty or political injus
tice can ari.se if we said that while 
persons holding a contract from Gov
ernment or having a licence from Gov- ; 
ernment are free to stand as candidates i 
for election they would become dis-  ̂
qualified for continuing to be Members 
of Parliament. I cannot see any diffi
culty in making a provision of this 
sort. In other words, we may permit a

holder of a contract or a holder •'‘f a 
licence to stand as a candidate. After 
he has been elected, he may l>e pre
sented with this alternative, -either he 
gives up his contract and continues to 
be a Member of Parliament or he 
decides not to be a Member of Parlia
ment and continues his contract....

Pandit Maitra (West Bengal): Which
* ever is more profitable!

Dr. Ambedkar: Whatever it is, my 
point is this. I think it would be too 
much to say that none of these people 
shall be entitled to stand as a candi
date. There may be something in the 
argument that they should not con
tinue to be Members of Parliament. I 
think we could make that change.

Shri Sidhva (Madhya Pradesh): Has 
Government any view on this?
10 AJVI.

Dr. Ambedkar: In course of time 
Government’s view will be known. 
With regard to the other question of 
licences and so on, no doubt a great 
agitation is going on in the country by 
the business community that if this 
clause stood as it now stands in the 
draft Bill of the Select Committee, the 
whole of the business community would 
be disfranchised from playing its part 
in Parliament, I mean in the political 
affairs of the country. I am s\̂ e that 
we do not want to bring about such a 
result.,. Every section of the commimity / 
should have an opportunity of taking / 
part in the politics of the country, of 
coming into Parliament, placing its 
points of view, modifying legislation in 
any way it thinks it ought to be. 
Parliament dught not to be a sectional 
body, representing any particular class 
or any particular group or any parti
cular community so that the point of 
view of all others goes un-represented.
I think that would be a very unfair 
thing; it would be a disservice to 
Parliament in my Judgment if such a 
thing happens. At the same time. I 
am quite clear in my mind that while 
the business community should have 
a fair opportunity to influence politics 
and to come into Parliament, we do ! 
not want Parliament to be converted | 
into a Stock Exchange. '

Pandit Maitra; They are already 
dominating.

Dr. Ambedkar: Another thing that 
we must bear in mind, and which I 
think goes to the root of the matter is 
that our Parliament and our Electoral 
law should be so constituted that the 
independence of the Members of Parlia
ment as against the Ck>vernment must 
be scrupulously observed. There can 
be no use in a Parliament If we adopt 
a system which permits the Cavern-
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ment to corrupt the whole of the Par
liament either by offering political 
offices or by offering some ether 
advantages. If a Parliament cannot 
act independently without fear <ir with
out favour from the Government, in 
my judgment, such a Parliament is of 
no use at all. Therefore, while it is 
necessary to permit every class of 
people to come into Parliament and to 
play their part, you must at the same 
time place some safeguards whereby 
Parliament will not be converted into 
a sort of what I might call chorus girls 
who would be saying always ditto to 
what the Government say.

Shrimati Durgabai (Madras); Why 
girls?

Dr. C. D. Pande rose-j
Mr. Deputy-Speaker: What is it?

Dr. Ambedkar: My point is, as . I 
said, we have to sail within two 
limits. One limit is this: that our
electoral law should not be such as to 
deliberately shut out any particular 
section or any particular community. 
The second limit is this: the electoral 
law must be such that it would nisin- 
tain an amount of freedom in Parlia
ment. Within these two limits, any
body who has any suggestion to make 
with regard to the improvement of the 
provision relating to this particular 
disqualification will have my 
sympathetic hearing.

Mr. Deputy-Speaker: h\ there any 
provision regarding political jobs? The 
hon. Minister was saying that political 
jobs or contracts ought not to be 
allowed to corrupt Members of Parlia
ment.

Dr. Ambedkar: To that point, my 
reply is this. I wish very much that 
we adopted the principle of the British 
law where there has been a definite 
limit laid down to the number of 
Ministers, Parliamentary Secretaries, 
Ministers of State, and so on. I hope 
some day we shall be able to pass 
legislation of that kind so that Govern
ment will not be in a position to 
increase its supporters by offering 
political jobs such as Ministers and 
Deputy Ministers and Parliamentary 
Secretaries to anybody in the House. 
This matter......

Seth Govind Das (Madhya Pradesh): 
Why not have those provisions now?

Dr. Ambedkar: That cannot be 
done; that is a matter dealing with 
Ministerial affairs. I do not know: 
perhaps, you may remember thm this

question was considered at the time 
when the Government of India Act, 
1935, was made. One proposal was ..
. .Deputy Mlnbter of Food and 
Apirulture (Shri Tbininiala Rao): 
That was by a foreign Government.

Dr. Ambedkar: Wisdom is wisdom 
whether it comes from inside or out
side the country.

Pandit Munlshwar Datt ITpudhyay: 
(Uttar Pradesh): Are you in agree-
rjent with this?

Dr, Ambedkar: Yes; T said so. 1 
remember when the Government of 
India Act, 1935 was framed, this very 
question was raised whether we should 
allow the Prime Minister.........

Pandit Thakur D?is Bhar^ava 
(Punjab): Article 102 is alniady there; 
every body holding an office of profit 
is disqualified.

Dr. Ambedkar: We have limited 
that. If anybody becomes a Minister, 
he ceases to come under that dis
qualification. I do not want to go 
into that now. This questioji apart, I 
shall answer the query that you put

Shrl Sidhva: Why not incorporate 
all those things here?

Dr. Ambedkar: I cannot do all sorts 
of things, in this Bill.

Shri Kamath (Madhya Pradesh): 
You were'referring to the Government 
of India Act, 1935. What was it?

Dr. Ambedkar: a  said ribout the Gov
ernment of India Act, 1935, because I 
had been at the Round Table Con
ference where this very question was 
raised namely, whetherit was neces
sary to put a limit on the number of 
Ministers that could be appointed. The 
point there was that it might be pos
sible for the Ministry to so expand as 
to have a large number of people in 

j the Ministry so that the House may 
be disabled. There were two pro
posals made. One proposal was that
a maximum number should be fixed
in the Act, that not more than a certain 
number of persons could be appointed 
as Ministers. The second proposal
was—I do not know whether the Mem
bers would like it or not—to fix a 
maximum salary for the Ministry as n 
whole, so that, if they wanted to 
expand, they could do so by dividing 
the spoils and lowering the share of 
each one. Neither suggestion was 
adopted and it was left to the good 
sense............
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Seth Govitid Das: We can have both.
Pandit Munishwar Datt Upadhyay:

Could you limit the number of Ministers 
under the Constitution?

Dr. Ambedkar: The House can.
The Minister of State for Transport 

and Railways (Shri Santhanam): It
cannot; please read the Constitutipn.

Or. Ambedkar: I am very sorry; I 
should think that we can. There is 
nothing in the Constitution to xjrevent 
that. All that the Constitution says 
is that there shall be a Council of 
Ministers to advise the President. It 
does not say how many Ministers there 
will be.

Shrimatl Dure:abai; On poijit cf 
order, Sir.........

Mr. Deputy-Sj)eaker: The hon. Mem
ber is on a point of order. Will the. 
hon. Ministerx give way?

Shrimati Durgabai: On a point of 
order. Sir, may I know whether the 
hon. Minister is making any insinuation 
against the Government that whenever 
they appoint more Ministers or Deputy- 
Ministers they are appointing them 
only to disable the House?

Dr. Ambedkar: I am replying to the 
Chair. I wanted to drop the thing; it 
was Mr. Kamath who wanted me to 
say something.

Mr. Depiity-Speaker: I do nnt think 
there is any insinuation.

Dr. Ambedkar: I hope my hon. lady 
friend is not intending to create bad 
blood between myself and the Ministry.

I come to the next question. The 
second proposal is that the Princes 
should be declared to be disqualified 
for being chosen as Members. The 
point is made by my hon. friend Mr. 
Raj Bahadur—I hope he is here—and 
his friends.

Shri Raj Bahadur (Rajaslhan): I am 
here.

Dr. Ambedkar: Mr. Rama Rao has 
appended a separate minute of his own. 
The ground which has been uiged by 
Mr. Raj Bahadur and his friends is 
that the Princes are holders of Office 
of profit. It seems to me that if that 
contention is correct, it is not neces
sary for us to introduce any kind of 
clause in this Bill at all, because the 
Constitution itself lays down in article 
102 that holders of offices of profit 
shall not be eligible for being Mem
bers of Parliament. If his contention 
is,that they are holders of office of

profit, th«y automatically come under 
article 102 of the Constitution. It has 
laid down this disqualification which 
this Parliament can neither amend nor 
enlarge. The only thing he can do is 
to act under article 103 which says : 
that if any person who is a holder of 
an office of profit is a Member of 
Parliament, the matter may be referred 
to the President and the President shall 
after obtaining the opinion of the 
Election Commission, give his deci
sion according to such opinion. To 
take a concrete case. Suppose any 
particular prince—Î think they call 
them princes—is elected to this-House 
or to any Chamber of the State Legis
lature, all that is necessary to do, if 
my friend is correct, is to apply to the 
President saying th t̂ he is a disquali
fied person and so cannot take a seat 
in Parliament. Therefore, on his own 
argument it is unnecessary to introduce 
any clause for the purpose in this Bill.
It is for him to say whether his con
tention that they are holders of offices 
of profit is correct or incorrect  ̂ On 
that subject I do not propose to express 
any opinion now.

Shri Sidhva: They get a sort of 
pension.

•Dr. Ambedkar: There is vast differ
ence between pension-holders and 
these cases.

Shri Hussain Imam (Bihar): What 
about Government pensioners? Are 
they holding offices of profit?

Dr. Ambedkar: I do not wish to be 
dragged into this aspect of the hiatter. 
The point is very sirnple. The question 
is whether if they are holders of officesf 
of profit, they are disqualified. If that 
be so, the disqualification is there under 
article 102. You have only to refer 
to the provisions of article 102 and get I 
the person removed from Parliament. I

Shri Raj Bahadur: It is a case for 
the lawyers again.

Dr. Ambedkar: Why not? The hon. 
Member is himself a lawyer. Why 
should he shut himself out?

Shri Shymnandan Sahaya (Bihar): 
Cannot the matter be raised before the 
Election Commission?

Dr. Ambedkar: is r,nn.e(?essary to
go to that length. The remedy is very 
simple, as I have already explained.

Well, then. If my friend’s conten
tion is that the holding of an office of 
profit is not a good ground for dis
qualifying them, then the House in 
enacting a provision for dlsquaUfying 
them must, of course, have some justi-
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ftcation. Referring, for instance, to the 
composition of the House of Commons 
it may be pointed out that the clergy 
of England are disqualified for being 
members of the House of Commons. 
Similarly a person holding a peerage 
which entitles him to sit in the House 
of Lords is a disqualification for being 
a Member of the H6use of Commons. 
Now, in both these cases there is ample 
justification why they , are disqualified. 
If my friend were to study the history 
of the case, he will know that the 
clergy were disqualified by the Act of 
1801 because it was felt that under 
the Protestant Revolution when the 
State became the head of the Church 
or when the Church and the State 
became one—what are called advow- 
sons—that is to say, churches where 
service is offered and payments made, 
these became a sort of gift in the hands 
of the State and consequently it, was 
felt that churchmen and priests were 
holders of offices of profit and there
fore they must be disqualified. With 
regard to members of the House of 
Lords being disqualified from being 
members of the House of Commons, 
there again the justification is quite 
obvious, namely, that a person cannot 
be a member of two Houses. This#is 
the principle which we have also em
bodied. Therefore the disqualification 
of these two classes of people, although 
it exists in England, is founded on the 
two justifications which I have gjven. 
If my friend could suggest some justi
fication other than the ground of office 
of profit, it would be open to consider 
whether such a justification is valid 
here.

Dr. Parmar (Hiniachal Pardesh): 
Can the Princes not be excluded on 
the ground that they are political 
,pensioners?

Dr. Ambedkar: I do not know why 
political pensions should be regarded 
a disqualification. Of course, as hon. 
Members know, Dr. Johnson, the author 
of the first English Dictionary, defimed 
a political pensioner as a slave cf the 
Government. But he himself sjbse- 
quently accepted a pension from gov
ernment. It ii DO use being too logical.

Dr. Parmar: Are nolitical peiisioners 
debarred from the House of Commons?

Dr. Ambedkar: No. only Peers and 
lunatics, as they used to say in the 
days of the Reforms.

The third point raised in the Minutes 
of Dissent relates to the reservation of 
seats to the Scheduled Castes in 
double-member constituencies. This 
point is dealt with at considerable

length by Mr. Sarangdhar Das and 
Mr. Rama Rao. It seems to me that 
this matter has already been concluded 
by the Representation of the People 
Act of 1950 which this House passed 
last year. A reference to section 6, 
sub-section (2), clause (d) of rhat Act 
would show that the House left this 
matter for the President to decide in 
an appropriate case. I therefore, do 
not think that we can do anything now, 
unless we go back and amend that 
Act. ‘

Apart from that, I should like to 
draw the attention of the House to 
certain considerations which have pre
vailed upon the Government in mak
ing the sort of reservations which 
have been made. I think it necessary 

' to draw a distinction between what 
may be called a reserved constituency 
and a constituency in which a seat is 
reserved. I think these are two very 
different things, and the question that 
has to be considered is what was the 
intention, whether it was to adopt the 
system of a reserved constituency or 
a system of a constituency in which a 
seat is reserved. There again, it seems 
to me. if you refer to the intent! ms of 
the Constituent Assembly, the matter 
is more or less concluded. The first 
point is this. Our friends will remem
ber—I shall refer to it presently—that 
the Constituent Assembly passed a 
Resolution in favour of what is called 
distributive voting. Now, my submis
sion is this. Would there have been 
any necessity to pass a Resolution re
garding distributive voting unless it 
was the intention of the Constituent 
Assembly that the constituency should 
be one In which a seat is reserved? If 
the intention was that it should be a 
reserved constituency, no Fuch que.s- 
tion would have arisen, because the 
system of one man. one vot'̂ *, would 
have applied. Secondly, although the 
Constitution does not expres«ly make 
any reference to this matter, the inten
tion of the makers of the Constitution 
and of the Constituent Assembly 
appears to be clear by a referen('e to 
article 332, clause (5). My friend Mr. 
Chaliha must be very familipr with 
that article. The House will recall 
that a contention was raised uhether 
a constituency should be reserved for 
the tribal Area so that in that area 
only a tribal candidate would s'and. 
On the other side the question was 
raised that if a constituency was so 
framed that only a tribal candidate 
could stand, the rest of the non-tribal 
people would be completely dis
franchised. And that was not a oesir- 
able thincf, the Assembly decided. Con
sequently in nassinff article ,'̂ 32 (5) 
they made the special provision that
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if such a thing was to be clone, then 
-certain areas in which the non-tribal 
people were concentrated should be 
separated and given separate repre
sentation. I therefore concluder from 
the fact that the Constituent Assembly 
supported distributive voting and from 
the fact that there is a provision in 
article 332, clause (5), that the inten
tion of the Constituent Assembly was 
that the system to be ordinarily adopt
ed is the system of a seat being 
reserved in a constituency. It was on 
this construction of these provisions 
that the Representation of the People 
Act, 1950, contained the provision 
which is embodied in section 6, sub
section 2, clause (d).

With regard to the question of dis
tributive voting, there again both my 
friends Pandit Kunzru and Mr. Das 
have expatiated at considerable length 
on the vicious character of this s>stem. 
As 1 said, it is quite open to argue that 
the cumulative system is betier m that 
it enables minorities, social or political, 
lo miister their strength and have 
their representative elected w  the 
House. As I said just now, we have 
not got a clean slate to act upon. As 
my friend will remember this matter 
was discussed , in the Constituent 
Assembly and a motion was moved 
by no less a person than the late 
Sardar Patel, in which he proposed 
that all special representation for all 
minorities, such as the Muslims. 
Christians and so on, shall be abolished 
and that they shall be retained only 
for the scheduled castes and uheduled 
tribes, and wherever a seat is reserved 
in a constituency for these two classes 
the system of voting shall .be distri
butive voting. That resolution was 
accepted by the Constituent Assembly. 
No doubt there was a certain amount 
of debate on that question but ulti
mately the decision of the Assembly 
was in favour of distributive voting. 
It seems to me that our Parliament 
must pay some special regard to the 
decisions of the Constituent Asscmblv. 
because, after all, it is from the Con
stituent Assembly that we have derived 
our power and authority. Certain 
decisions taken by the Constituent 
Assembly we have got in our Constitu
tion, certain others which we could 
not embody in our Constitution remain 
outstanding. It does not mean that be
cause we have not embodied those 
decisions in the Constitution we are 
not to pay any regard to them. There
fore it seems to me that whatever may 
be the view-point on the subject—I do 
not deny that there is some *ralidity 
in the contention of the other side—I 
think personally that the matter must 
be regarded as concluded. It would

of course be open to the House to take 
any step they like, if as a result of 
experience in the next or subsequent 
elections they find that the system is 
not a good one and ought to be substi
tuted. But for the moment the deci
sion of the Constituent Assembly must 
stand.

The fifth point raised is the declara
tion of the results. That is also raided 
by my friend Mr. Sarangdhar Das. If 
I understand him correctly—;-he will 
correct me if I am wrong, for it is not 
quite clear to me—what he \vants is 
that the results of the election should 
not be announced piecemeal, consti
tuency by constituency, or province by 
province, but that all results should 
be announced on the same day. I take 
it that he has no objection to -counting 
the votes piecemeal, constituency by 
constituency, and making the record of 
it complete. There is a difference 
between counting and announcing......

Shri Gautam (Uttar Pradesh): 
Counting is done in the presence of the 
candidate.

Dr. Ambedkar; Yes. of course. Those 
provisions are there. The only ques
tion is as you finish your counting for 
the constituency, will you publish the 
results in the gazette or will you wait 
until all the counting has been done 
in all the constituencies and the result 
is announced in a consolidated form in 
one issue of the Gazette.

Seth Govind Das: What w o u l d  be 
the use? Will it not be published in 
the various newspapers? (Interruption)

Dr. Ambedkar: I want to under
stand his minute of dissent. His 
argument seems to me, and it is not 
unsound, is that people after all are 
carried away by what is called the 
herd instinct. If people had voted in 
one way in one constituency other 
people like to dO’ so in their own con
stituency. It is a psychological point. 
He felt that if the result of the electiop 
in one constituency was announced, 
which was unfavourable to any parti
cular party, then the other consti
tuency also might say “Our neighbours 
have voted in one particular way and 
why make an experiment of voting in 
some other way. Let us vote in the 
same way.”

Seth Govind Das: Wh'̂ n the count
ing will take place in the presence of 
the candidate it woijld be known to 
all newspapers and how will you be 
able to withhold the result?

Dr. Ambedkar: You cannot. As I 
said no electoral law can be either
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foolproof or knave-proof. All sorts of 
k)opholes will remain.

Shri Sarangdhar Das (Orissa); f had 
put in the minute of dissent and I 
have also giv^n an amendment, be
cause there is a possibility of having 
the general election in some of the 
States, whereas other States are not 
ready with their electoral rolls and 
would like to have the elections some
time later. That is why I want that 
the results of the earlier elections 
should be held over until the later 
elections are over and all the results 
are announced simultaneously.

Dr. Ambedkar: I was only trying to 
understand him, because his minute 
deals with that in a few sentences. 
No doubt the matter will be considered, 
because there is something to be said 
for the point of view he has urged.

Mr. Deputy-Speaker; It does not 
affect any individual election.

Dr. AmbeAar: It does not. I am 
only making a distinction between 
counting and announcing which is 
really the important thing.

Shrl Naziruddin Ahm^ (West 
Bengal): The counting will be public 
and the result will be known and 
published in the papers.

Dr. Ambedkar; As regards count
ing it is there in the rules. Then there 

As this ticklish question of the use of 
conveyances. The Bill does not permit 
the candidate to employ cars or other 
means of transport for conveying his 
voters but it doas permit the voter 
himself, if he has gQt a car, to use it 
for the {purpose of going to the polling 
booth and registering his vote.

Seth Govind Das: Can a voter hire 
a car?

Dr. Ambedkar: He may if he wants 
to pay. but our friends are rather 
worried over this. They say that it 
is perfectly possible for a candidate to 
circumvent this provision by putting a 
few pieces of money into the hands of 
the voter and say “You hire the car 
and I pay for your conveyance. Come 
and vote for me.*’ Therefore they say 
this provision would be nugatory. I 
do not deny the possibility of such 
circumvention but the question we 
have to consider is whether this pro
vision will be circumvented on such a 
large scale as altogether to nullify the 
provisions of this particular section. 
My reply is that it would not be so 
possible. That is my view. On the

other hand, we have to take into con
sideration two other factors—I shall 
be very frank about it. We are mak
ing provision for our polling booths to 
be within two or three miles of each 
village. In that event perhaps it is 
not necessary to use a car at all. On 
the other hand, there is also the fact 
that there are many people who have 
got a right to vote, who are willing to 
vote, but who on account of their old 
age are not able to walk to the polling 
stations. There are many people who 
are lame or who have some kind of a 
physical disability which prevents' 
them from going to the polling booths 
on their feet.

An Hon. Member: Such as ladies.
Dr. Ambedkar: Well, I do not know.

If you say ladies, yes,— ŵomen m 
India walk and therefore I am not 
concerned with them.

Dr. Deshmukh (Madhya Pradesh); 
What are our sisters in this House, 
ladies or women?

Dr. Ambedkar: 1 shall leave, it to 
them to answer. *

Therefore, as 1 said, iri determining 
this question we have to take into con
sideration these various factors. One 
is this that our polling' booths will be 
much nearer than they used to be. 
Secondly, there may be a good many 
people Who on account of their physicecl 
disability will not be able to go to the 
polls. Are you going to deny altogether 
any kind of physical aid by way of 
transport to such people to go and 
register their votes?

Shrl J. R. Kapoor (Uttar Pradesh): 
Make an exception in their case.

Dr. Ambedkar: As I said, I am not 
concluding the matter by expressing 
any dogmatic opinion. I am putting 
both sides of the question before the 
House. It is for the House to deter
mine. Personally, I do not mind if 
transport is completely stopped; any
body who wants to vote may go on foot 
and vote. But we have got to con
sider this question that there are a large 
number of people who may not be in 
a position to go and we must make 
some kind of a provision for them.

Then I come to another point wh’Ch 
is very important; obtaining of assist
ance from Government servants in the 
elections. That point is raised by 
Mr. Gokulbhai Bhatt and also. I 
believe, by my friend Mr. Khandubhai 
Desai. I cannot help saying that this 
is a v%ry important provision and hi 
considering this the followini? points, 
I think, require attention. We must
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make a distinction between the right 
to vote and the right to take active 
part either in forming a political party 
or in helping an existing political party. 
So far as the right to vote is concerned, 
nobody in this country is denied that 
right; neither the Government officers 
employed in the civil services rtor the 
military personnel have any impedi
ments placed in their in the matter 
of exercising their riglU to vote. The 
only question that arises for considera
tion is this, whether they should be 
permitted to form an association of 
themselves for the purpose of starting 
a political party or helping any parti
cular political party. It seems to me 
that to allow the civil or military 
servants of the Government to take 
part in party politics is nothing short 
of sowing the seeds of subverting the 
Government. That point can never be 
forgotten, it seems to me. If our 
Secretariat servants were allowed to 
form a political organisation as against 
the existing Government or in favour 
of some other Gk)vemment that they 
wish to bring about, what would 
happen to the administration? Could 
they be expected to be loyal to a Gov
ernment which they intended to over
throw' by their political activities? It 
seems to me the whole administration 
will come down to pieces. Secondly, 
it must be remembered—and I em
phasise it because I find that it is not 
generally remembered as it ought to 
be—that whether the political part of 
the Government, the Ministers and so 
on, is partial or impartial or whether 
they side on one side or the other is a 
matter of small moment. What is of 
importance is the impartiality of the 
administration. The administration, in 
my judgment, is far more important 
than Government as such. And sup
posing the administration was permit
ted to associate itself with political 
parties, would the administration be 
impartial? Would they not favour 
those who work with them and dis
favour those who do not work with 
them? What would happen to the 
administration? Therefore, I am very 
strongly opposed to the suggestion 
made by my friend, Mr. Khandubhal 
Desai or by Mr. Gokulbhai Bhatt that 
the admini^ation should be per
mitted to take part in politics or to 
help any particular candidate by hold
ing meetings for him, for canvassing, 
for collecting funds, and this, that or 
the other. I think it is absolutely sub
versive of civil and military govern
ment.

ift : ?*TTT *PT IT?
^ I

fShri Bhatt (Bombay): That is not 
the idea behind my suggestion.]

Shri Khandubhai Desai (Bombay): 
You were not replying to my minute , 
regarding the activities of ordinary 
employees of Government in support of 
any candidate.

Dr. Ambedkar; I thought you were 
dealing with it generally, but if your- 
were to move an amendment then the 
matter will be debated at a later date.
I have plenty of material on this sub
ject and I think I shall be able ta 
satisfy the House on this point.

sm fm f ^
«F*<# ffr? s ,

^  ? I '

[Shri Bhatt: Whai I have suggestcd 
does not concern the officers anti 
persons holding administrative posts 
but only the ordinary run of employees 
known as the officials.]

Dr, Ambedkar: It is very diJficult lo 
make a distinction oetween 

an d

There is one other question and that 
is with regard to the use of symbols. 
The Select Committee has decided that 
religious and national symbols shall 
not be used. Our friend, Mr. Das, and 
then Mr, Man and Dr. Syama Prasad 
Mookerjee differ. Mr. Das is in favouK- 
of the provision but he wants to 
extend it. He said that there might 
be colourable imitations of "the prohi
bited symbol and since they were only 
colourable and not actual it might be 
possible for members of the political 
party to get round this particular prc»- 
vision. Well, as I said, I do not knou»̂  
whether I can find any suitable worrls 
to prohibit colourable imitation. I 
have not as yet found any suitable 
expression to overcome that difficulty. 
Our friend, Mr. Man. and Dr. Syaipa 
Prasad Mookerjee object to it. They 
say symbols should be permitted,—the 
Hindu Mahasabha should have its 
Bhagwa flag, the Akali Party should 
have its own flag to carry on Iĥ ? 
election campaign. I think that the 
provision in the Bill as reported by. 
the Select Committee is a very sound 
one, because I think that elections 
ought to be conducted on issues which 
have nothing to do with, for instance ̂ 
religion or culture. A political party 
should not be perrnitted to appeal t/
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any emotion which - is aroused by 
rea^n of something which has nothing 
to do with the daily affairs of the- .people. .

Shri Kamath: What about politicalemotion?
Dr. Ambedkar: Political emotion— 

«^husiasm—IS aU right, but I think 
that any emotion other than political 
^motion should not be permitted. 
Therefore, this is a good provision and 
tne suggestions* made are unacceptable to me.

I come to the last point in the 
plect Committee’s Report which 1 
know has caused a great deal of heart 
burnmg, i.e. with regard to the return 
o t  election expenses—what expenditure 
must be mcluded in the return? Mr 
^oenka who hafe raised tWs matter in 

 ̂ minute di dissent savs 
clause stands as at present

^ntitW to spend money on elections 
5ind he thinks that that is a situation 
which ought not to be allowed. The 
political party should be permitted to 
spend mgney on elections, which a 
•cai^date—nnd this is the most im
portant part—need not show in his 
return of election expenses. The last 
point that the candidate need not show 
IS most important. It seems to me 
that his contention is founded on a 
TTiisimderstanding of what is meant by 
-'election expenses. Since the Select 
Conwnittee reported, I have myself 
gone a great deal into the cases which 
have b^n decided by the Election 
T r̂ibunals in England over a long 
i^ourse of years, and I would like to 
give to the House some of the results 
arrived at by the Election Tribunals in 
En^and. In considering this question, 
the first point that has to be borne in 
mind IS that we are dealing with 
election expenses* and we have to 
understand very clearly what is meant 
by election expenses* of a candidate. 
Election expense means ‘expense >n- 
x?urred during a period beginning from 
the commencement of the election and 
endmg with the conclusion of the 
'election*.

Shri Kamath; Does rommencement 
Tiiean nemination or polling? ,

Dr. Ambedkar: I am coming to that.
It may be before that.

Therefore, we must bear this in mind 
—thut the phrase ‘election expense* 
*has reference to a definite period, 
namely, the period commencing from 
the beginning of the election and the 
•period ending with the conclusion of 
the election. Any expense incurred by

anybody before the commencement oi 
the elect\(jn is not election expense.

Shri Kamath: What is the com
mencement—nomination or polling?

Dr. Ambedkar: I am coming to that. 
If you will let me proceed, I shall 
explain. I have spent some con
siderable time and taken considerable 
trouble over this, because I msrself 
wanted to understand it.

Mr. Deputy-Speaker: Is there any 
such restriction in the body at the 
Bill? ,

Dr. Ambedkar: No such thing, but 
I am talking about the judicial inter
pretation of the phrase ‘election 
expense*.

Mr. Deouty-Spfeaken Does that 
mean ‘all expenses in anticipation of 
the election*?

Dr. Ambedkar: The emphasis is on 
the word ‘election*. Election means an 
event which has a beginning and an 
end. Therefore, what I am sa3ang is 
that we are only concerned with 
expenses incurred on an election *which 
has a beginning and an end.

Shri Kamath: Everything has.
Dr. Ambedkar: Some things pro

bably have not. Some things are 
sanatan—they have no beginning and 
no end. But election is not sanatan. 
Having regard to this fact, any expen
diture incurred before the commence
ment of the election, whether it is in
curred by the candidate or whether it 
is incurred by the political party, doet 
not come within the meaning of elec
tion expenses. A political party may 
be free to spend any amount of money 
before‘the election commences, because 
that would not be part of the election 
expenses. After the conclusion of the 
election, a political party or a trandidate 
may do anything. A candidate, after 
he is elected, might invite people, 
subject of course to the food regula
tions, to a dinner in the Imperial!) 
Hotel. That is not part of the election 
expense. Therefore, barring these two 
things, a political party is free to incur 
any expenses. That is not barred by 
this clause.

Shri Sidhva: What aoout ‘during 
elections’?

Seth Govlnd Das rose*—
Dr. Ambedkar: Do not cross-examine 

me. Let me go on. If you have a 
complete idea of what I have to say, 
you will probably have no questions 
to ask at the end.
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Now, I come to the point raised by 
my hon. friend Mr. Sidhva about the 
expenses during the event ot elections. 
Let us examine the situation in a very 
concrete way» not theoretically. What 
happens when an election is on? Two 
things may happen. One is that there 
may be political meetings or political 
lectures.

Shri Sidhva: Also political
pamphlets.

Dr. Ambcdkar: I am roming to that 
separately. I am taking each case by 
itself. First let us consider political 
meetings and political lectures. I think 
everybody will agree thaV these poli
tical meetings and political lectures 
could be divided into Jtwo classes. 
Political meetings and political lectures 
may be intended for the advancement 
of the political principles of a parti
cular party without reference to any 
particular candidate. The Conserva
tive Party may come and say, “Well, 
we believe in property. We believe in 
freedom of industry and things of that 
sort/* without any reference to any 
particular candidate. On the other 
hand, there may be political meetings 
and political lectures for the specific 
purpose of advancing the candidature 
of a particular individual. So far as 
judicial decisions are concerned, ex
penditure incurred on political meet
ings and political lectures which are 
not centred round the idea of promot
ing the candidature of any particular 
individual is not part of the election 
expenses. Therefore, a political party 
would be free to go to any consti
tuency; organise meetings or a series 
of lectures; send lecturers for the pur
pose of propagating its principles and 
faith, \̂ ithout mentioning names. On 
the other hand, as I said a meeting 
may be organised in which the Inten
tion is to win over the voters to the 
side of a particular candidate, 'fhen 
obviously, it is part of the election 
expenses. I have now given you the 
line which should be drawn between 
expenses which are part of the election 
expenses and expenses which are not 
part of the election expenses.

Seth Govind Das: Vary confusing.
Dr. Ambedkar: Yes, it is \ery con

fusing. You want a straight line, but 
you cannot have it.

Now take the other case— f̂or 
instance the issue of books, pamphlets, 
posters and things of that sort. There 
again, you have got to make some 
sort of a distinction. Books, pamphlets, 
posters, etc., which are for the pur
pose of propagating the principles of 
a party are not part of election

expenses and need not be shown in' 
the return by the candidate. On the 
other hand, if there is a book saying 
“20 points in favour of Mr. so and sov 
—why he should be elected*' dr if a. 
poster is put out giving the photograph, 
of the candidate, giving below some
thing in praise of him and recommend
ing him to the electorate, obviously 
that is in furtherance and advancement 
of his election. Therefore, expenditure 
on that would be expenditure charge
able to the election and should be 
mentioned in the return of election- 
expenses. "

I am giving the results of the election 
petitions tried by the various tribunals, 
in Great Britain. This is the distinction 
that they have drawn. Anything which 
does not promote or advance the elec
tion prospects of any particular candi
date is not part of the election expenses 
and therefore free to be incurred by 
anybody, whether a political party, a 
philanthropist, friend or anyone who- 
wishes to take interest in this matter. 
These are, as I said, the guiding prin
ciples which the various election tri
bunals in England have laid down for 
the purpose of determining what expen
diture is chargeable as election returns 
and if our election tribunals follow the 
same rules, there is more than enough 
room for political parties to spend their 
money in furtherance of their political 
faith. If they do something for the 
special benefit of any particular candi
date, then, of course, that becomes part 
of his election expenditure and must be 
shown in his return of election expenses. 
Sir, I think I have exhausted all the 
points which arise from the report of 
the Select Committee and the Minutes 
of Dissent that have been recorded by 
hon. Members.

Shri Satish Chandra (Uttar Pradesh) : 
What about the duration of election? 
What will determine the commence
ment and the conclusion of the election?

Dr. Ambedkar: The cou'-ts have held 
that no doubt polling is one fact which 
is the other end of the election—the 
election has concluded.

With regard to the commencement 
of the election, courts have said that 
it is a question to be determined by 
fact.

Ordinarily, if there is nothing to the 
contrary, then the date of nomination 
would be the date of the commence
ment of the election. But they say it 
is perfectly possible for a candidate 
long before the election takes place to 
publicly announce that he is going to* 
be a candidate. He may not only 
announce, but may incur some expendi-
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ture in order to steal a march over 
some other candidate. If that is so, 
then the date on. which he has an* 
nounced himself publicly as a candidate 
shall be the date of commencement of 
election in his case.

Dr. C. D. Pande (Uttar Pradesh): 
Then everybody will have his own 
date.

Dr. Ambedkar: I suppose so. Sir, 
that is all that I have to say. *

Mr. Deputy*Speaker: After the Minis
ter’s statement today nobody will 
.announce his candidature openly.

Shri Sondhi (Puojab): Thei*e are 
.•some people who have already an
nounced it in Delhi—what about them?

Dr. Ambedkar: I have nothing to 
add to what I haye said and I com
mend the motion to the House.

Mr. Deputy-Speaker: Motion moved:
“That the Bill to provide for the 

•conduct of elections to the Houses 
of Parliament and to the House or 
Houses of the Legislature of each 
.State, the qualifications and dis
qualifications for membership of 
those Houses, the corrupt and illegal 
practices and other offences at or 
in connection with such elections 
.and the decision of doubts and dis
putes arising out of or in connec
tion with such elections, as report
ed by the Select Committee, be 
taken into consideration.*’
I was the Chairman of the ISelect 

Committee or\ this Bill, and as such, 
may I make a suggestion for the con- 
jsideration of the House. There is no 
one s^gle principle running through 
the whole Bill. There are various 
points dealt with in different clauses 
to which the hon. Minister for Law 
referred. Therefore, to cut short the 
discussion on this Bill—if the House is 
.agreeable,—I will put the consideration 
motion to the House and then the real 
discussion will begin on the clauses.

Some Hon. Members: No, no.
Shri Sidhva: I think it is a healthy 

suggestion that you have made.
S^ri Gautam: It will be very difR- 

*̂ e«lt for the House to decide whether 
there is some connection between one 
clause and the other. If you introduce 
this, then the tyranny of the majority 
will start not today, but tomorrow. 
Therefore, as protector of the privileges 
of this House, and especially of the 
minorities, I would request you not to 
introduce this novel procedure.

Mr. Deputy-Speaker: Let me not be
misunderstood. X have nothing to say 
against the majority or the minority. 
I have only made an appeal to the 
House, irrespective of the question of 
majority or minority.

Shri Kamalh: It is a very gratifying 
to hear Mr. Mohanlal Gautam talk of 
the interests of the minority.

Mr. Deputy-Speaker: At any rate, I 
hope Members will bear my observation 
in mind and try to conclude before the 
end Df the day.

y«hri Gautam: I congratulate the 
X^^overnment for introducing this Bill, 

although after a long time. There is. 
a general impression in (he country and 
also outside created by the opponents 
of the Congress and other interested 
parties that the Congress does not 
want to hold the elections. I think the 
Government has got its difficulties; the 
Provincial Governments have got their 
jJroblems. But I can assure you of one 
thing and that is that the Congress as 
a political party has never been in 
favour of delaying the elections.
II A.M.

We do not want to delay the elec
tions because we are afraid of them. 
We want them to be completed as soon 
as possible. There are certain difficul
ties which have prevented Government 
from holding the elections earlier. 
There is in some quarters a lurking 
suspicion that the elections might be 
delayed a little further. I, Sir, would 
request Government that the elections 
must be held according to the schedule 
in November-December as announced 
by the President in his address to fhis 
House and no further delay should be 
brook^. I will not take.the time of 
the House lest the impression be 
created that the discussion is being 
prolonged so that it may take some 
time to pass the Bill and the elections 
may not be held according to the 
scheduled time. I would not have 
spoken it «oni« of the important provi
sions were not there which make the 
elections absolutely difficult for any 
honest man in this country. I would 
take only a very few points. Just as 
the mover of the Bill, Dr. Ambedkar, 
remarked, the distinction between one 
part of the election and another part 
Of the election is not a straight line.
He has quoted some decisions of the 
courts or Tribunals from U.K. with the 
result that the ordinary voter and the 
ordinary candidate may come to the 
conclusion that even after the elections 
this Bill will give enough scope for the 
lawyers to put him to so much of 
litigation that the poor man may with-
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draw his candidature from the very 
beginning. It is said, and rightly said, 
that some of our enactments are a 
paradise for lawyers and Intake this to 
be one of them. I will take a few im
portant clauses one W  one.

The first is Chapter III, Disqualifica
tions, clause 7. One of the disqualifica-N 
tions runs as follows:

"'A person shall be di^ualifled 
for being chosen as, and for being, 
a member of either House of Parlia
ment or of the Legislative Assembly 
or Legislative Council of a State— 
if, whether by himself or by 
any other person in trust for him 
or for his benefit or on his account; 
he has any share or interest in a 
contract for the supply of goods to, 
or fpr the execution of any works 
or the performance of any ser
vices undertaken by, the Govern
ment of India or the Government 
of any State;”.

I have got every sympathy, and I am 
roughly in agreement with the senti
ments expressed by Dr. Ambedkar that 
persons who can corrupt the Govern
ment should have no place in the 
Parliament. I agree with him and I 
entirely endorse his remark. But this 
is not exactly the thing that will come 

-out of this clause. During these days 
when you have got the Essential Sup
plies Act and the Government is im
posing all kinds of restrictions on move
ments and prices of various articles, 
it is practically impossible not ohly for 
the business community but for others 
also to get out of the clutches of this 
provision. I would be glad if a clear 
enunciation is made or if a list is pre
pared and if the Government or any 
Committee is given the powers to 
exclude certain classes of people who 
might not be able to do justice to the 
task of being Members in this House. 
I would agree to that. But to impose 
a clause like this without any clear 
definition would lead us to litigation of 
an amount that we may not be able 
to visualize just now. I have not been 
able to grasp the full implications as 
to how many people will be excluded 
from contesting the elections if we 
keep this clauae in the Bill. In spite 
of the fact that I endorse the view of 
the mover that people who will not be 
able to do justice to the work of the 
Parliament and who are liable to cor
ruption should not be Members of Par
liament, I am afraid that this clause 
will not serve its purpose. There are 
methods and methods of corruption. 
There are nami pattas and binami 
pattas. There may be Ministers, ffiere 
may be Members of Parliament who 
may be getting benefits from these

people without letting anybody know 
what they are doing. Therefore people 
can get benefits from sources and still 
may not allow the world to know about 
it. We will have to depend mostly on 
the standards of morality that our 
average man acquires. Democracy
will not be a success if our moral 
standards go down. Therefore I would 
very humbly request the mover of the 
Bill to consider this and change the 
provision in such a way that harm/ 
may not be done to the honest people.}

Then there is the other sub-clause 
(d) (̂ ii), namely:

‘‘or he holds a licence, permit or 
authorisation of a like nature 
issued by the Government of India 
or the Government of any State 
under a law regulating the supply, 
movement or price of any goods 
for the n̂ irpose of trading in such 
goods*’.

I do not know to what extent it will 
apply to the ordinary persons who are 
not exactly traders. Suppose a good 
and competent doctor like Bidan 
Chandra Roy wants to inject some} 
medicine or do some surgical operation 
and he gets a licence from Government 
for some medicine which is not avail
able here and injects it to a patient of 
his. Do you mean to say. Sir, that he 
cannot contest the elections and that 
he cannot stand as a candidate for any 
Legislature simply because as a com
petent doctor he gets a licence— 
although the kind of licence that is 
visualised in this clause does rot 
apply to Dr. Bidan Chandra Rjy? 
Then there are newspaper men who 
get licences for newsprint because they 
can get it cheaper from other countries. 
There are so many other examples that" 
can be enumerated, but I will not take 
the time of the House. (Interruption). 
The sub-clause reads:

“if he holds a licence, permit or 
authorisation of a like nature issued 
by... Government... under a law
regulating the supply, movement or 
price of any goods for the purpose . 
of trading in such goods*'.

If the lawyers are trading on the people 
and there is some regulation on the 
‘movement or price* of any trading like 
that, lawyers may be included, but ft 
is for my lawyer friends like Pandit 
Thakur Das Bhargava to take up that 
point. I have never been a lawyer in 
my life.

Mf. Deputy-Speaker: No lawyer can 
trade; he will be debarred when he 

to trade.
rl Gautam: Perhaps my friend 

ndit Thakur Das Bhargava is of the
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opinion that they are trading in human 
beinfs.

Pandit Krishna Chandra Sharma
(Uttar Pradesh): They are dealing with 
human beings.

Pandit Thakur Das Bhargava: How
do you come to know that this Is my 
opinion?

Pandit Krishna Chandra Sharm ;̂ He
has divined.

Shri Gautam: Sir, as f was speaking 
my friend interrupted me and I heard 
or misheard him—I do not know.

The next one is:
“if he is a director or managing

agent of, or holds any office of
profit under any corporation...etc.”
To this I would say that there is 

already a clause and the reason for 
this additional clause has to be 
explained. As Shri Raj Bahadur says 
this provision is already there and 
therefore the necessity for having it 
included here is yet to be explained 
That will lead to litigation further. 
Therefore these provisions in this dis- 
qualiflraton clause are such that they 
may prevent the honest people from 
coming forward to the legislatures and 
if you want thait only crooks and dis
honest people who can circumvent all 
these things should come to the Parlia
ment and the legislatures, it is for the 
Mover of the Bill to decide, but so far 
as this Parliament is concerned, it can
not subscribe to this view.

Then I come to clause 122, sub-clause
(6) dealing with corrupt practices—con
veyance. This is again a premium on 
dishonesty. The people-who do not 
want to show something that is not 
correct will be at a disadvantage and 
the people who are capable of sub̂  
mitting false reports or concealing their 
tins will have the advantage of getting 
all the conveyances, all the transport 
and still they can say that those lorries 
and cars have been engaged by the 
electors themselves. It will be very 
difficult to find a man—he will be one 
in a hundred—among the trustworthy 
lieutenants who will disclose the secret 
as to who pays the money to engage a 
lorry which will take 100 or 200 people 
to the polling booth, or let the public 
know that the candidate has incurred 
this expenditure. But still the convey
ance will be at the door of the elec
torate. Dr. Ambedkar has put one 
question and that seems to be the crux 
of this suggestion. If in the opinion of 
Dr. Ambedkar this can be circumvented 
on a large scale, then he is not in

favour, as I understand him. But he 
is of the opinion that this will not be 
circumvented on a large scale. I da 
not know whether the Government is 
conscious of the amount of dishonesty 
that is displayed during the elections 
or whether the sub-committea knew 
about it or not, but I can assure you, 
Sir, and through you the House that 
this provision is going to play havoc. 
The rich people, the dishonest people 
will have all the transport and the 
honest and the poor will have none 
and as long as this clause is there, I 
will not call the election an honest 
election, a fair election. Therefore I 
would request the Mover of the Bill to 
so amend the clause to prevent +he' 
havoc being perpetrated.

Then I come to thĉ  last point that I 
want to raise and that is about illegal 
practices. Dr. Ambedkar has laboured 
very much to explain one point to us 
which as the interruptions of the House 
showed was not clear to many of us 
and that was with regard to the 
return of election expenses......

Dr. Ambedkar: Not cloar.
Shri Gautam: The clause reads as 

follows:
“The following shall be deemed 

to be illegal practices for the pur
poses of this Act:—

(1) The incurring or authorisa
tion by any person other than a 
candidate or his agent of expenses 
on account of holding any public 
meeting, or upon any advertise
ment. circular or publication...**
Mark the words, it is not publication 

only. If a man distributes the hand
bills of a candidate, it is circulation “or 
in any other way whatsoever** and this 
opens the door. I do not know to what 
extent and to what limit. The clause 
further reads:

“or in any other way whatsoever  ̂
for the purpose of promoting or 
procuring the election of the candi
date. unless he is authorised in
writing so to do by the candidate.*'
If I were a candidate, I think it will 

be impossible for me......
An Hon. Member; You are making 

an announcement.
Shri Gautam: Hon. Members mistake 

between an announcement and an 
annoimcement. To announce that I am 
a candidate is not enough.. It must 
also be mentioned that I am a candi
date from this constituency. Only 
then would the announcement be com
plete. The implications of this clause
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are so wide that it is impossible for aiiy 
honest candidate to find out how he is 
going to work because if I get a 
pamphlet printed in my support, it has 
to be distributed and it will be im
possible for me to know, even if I care 
to know who is publishing it. Publica
tion means circulation ot the pamphlet 
also. It will be impossible for me to 
prepare a list and if this provision is 
there, I can assure you that I do not 
know whether even one per cent. *of 
the elections will be according to the 
law. At least 99 per cent, of the elec
tions will be against this provision of 
the Bill. (Interruption), My hon. 
friend, Mr. Kamath says it is ^gain 
a paradise for the lawyers, I there
fore request that this clause should be 
deleted or should be so amended as 
not to allow the honest people to keep 
back from the elections but to allow 
the crooks and the dishonest people to 
come forward and contest the elections.

' It will be impossible for a candidate 
to comply with the provision which is 
‘or in any other way whatsoever*. I 
would put one question to Dr. 
Ajnbedkar. Supposing the political 
parties start canvassing from today. Is 
it possible for the candidate to find out 
what agencies they have been using? 
If a candidate is elected after say, two 
months, if the meeting is held in sup
port of the Congress candidate from a 
particular constituency and the candi
date’s name may be announced after 
two months, would this meeting be a 
legal or an illegal meeting? Should the 
candidate authorise even from now 
when he does not know whether he is 
going to be a candidate or not? (An 
Hon. Member: The meeting of course 
will be legal.) My point is apcording 
to the illegal practices clause would 
that meeting be termed illegal and 
would it debar the candidate? Sir, I 
would request you to make it absolutely 
clear that it is not for the political 
parties to prepare a list of all the 
workers, to prepare a list of all the 
canvassers, to prepare a list of all the 
persons who hold meetings. It is Im
possible for the political parties to do 
so. It may be very easy for individuals 
to decide and individuals in this coun
try have not been holding meetings so 
far. They have been canv£fssing. 
Therefore the holding of meetings dv 
political parties in support of the candi
dates will become very difficult if they 
are to prepare the list and any small 
niistake may lead to the election being 
set aside and the candidate being 
debarred from standing for the follow
ing five years. I cannot understand 
this Government which has given the 
sanction to this Bill, especially when 
it is a political party an  ̂ especially 
when the leader himself has been going 
about In support of candidates—the
149 P.S.D.

names of whom he has never cared to 
know and whom he could not remem
ber. 1 have seen our Leader Pandit 
Jawaharlal Nehru going like,a whirl
wind from one constituency to another; 
he could not remember the names in 
whose support he was going to.canvasiL

Mr. Deputy-Speaker: That is not in
cluded in election expenses. If he does 
not address himself to a particular 
candidate, if it is in general for the 
party, there is no election expense.

Shri Gautam: That is exactly the 
point that I was labouring. I do not 
know exactly. So far as England is 
concerned, I know that election 
expenses are to be calculated from the 
date when the candidate is announced. 
Before that, if a political party is doing 
propaganda in favour of the Party 
itself, ‘Vote for Labour’, ‘Vote for the 
Congress’, ‘Vote for the Com.nunist 
Party’, those expenses are not included 
in the election returns. If there are 
some pamphlets in which it is written 
‘Vote for the Congress candidate’, 
printed long before the Congress candi
date was announced.....

Shri Hussain Imam; They will not 
be election expenses.

Shri Gautam: My hon. friend says 
they will not be election expenses. 
Can they be distributed even after a 
candidate is announced? Can we dis
tribute pamphlets in support of the 
Congress candidate, without narming 
any individual, even after the candi
date is announced If, Sir, it is an
nounced, that Mr. Ananthasayanam 
Ayyangar is a candidate from a parti
cular constituency, can we get 
pamphlets printed in support of the 
Congress candidate, knowing full well 
that the voters who go to the polling 
booth may not remember the name 
and what we have to canvass is for 
the Congress candidate?

Mr. Deputy-Speaker: ‘Vote for the 
Congress’?

Shri Gautam: Yes; ‘Vote for the 
Congress*.

Shri Kamath: Suppose the slogan 
mentions the name of a particular 
candidate, for example, Jai Bhim. wUl 
it be construed as canvassing for a 
particular candidate?

Mr. Deputy-Speaker: Unless that
Bhim means Siva, if there is no name 
of a candidate, it cannot be.

Sbri Gautam: I. w;»s tryini? to under
stand one point. Even after a candi
date is announced. If there are 
pamphlets which do not bear the namft
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[Shri Gaulam]
of a candidate, but only call for sup
port of the political Party, would you 
include the expenses incurred on 
getting those pamphlets printed and 
distributed in the election expanses?

Shri Himatsinska (West Bengal): No.

Shri Gaulam: My hon. friend says, 
No. I am still doubtful as to whether 
expenses incurred in canvassing in his 
own name or in the name of the party 
to which he belongs, â ter the candi
date is announced, can be included in 
the election expenses. I would beg of 
my hon. friends who are expressing 
their opinion to be a little,cautious and 
not express their opinion as gratuitously 
as they are doing just now. These are 
the points that I would like the hon. 
Mover to think about, and not allow 
people to corrupt themselves and 
corrupt others by making false state
ments and false election returns before 
the Tribunal. With these words, I 
think that the Bill should be expedited 
so that the Elections may be held soon 
and there mky be no misunderstanding 
about that.

: iTH^hT '3 'nwwr 

(Select Committee) 
^  H 5ft ( B ill) aiTJIT
^ 'ow *PT W V7!9T ^ I HH-

^  3TT
^  ^  #  5 9  ftan 1 1

(ipitTT vr 'ift fiRrmr ftnrrnr

m  afl

« i f t  ^  ?*T P m w

^  11  

fSOT cqpr ^  #

«fr ^  vtftwr ^

'TT 5Tt PrT*T ^

^  < ivf^  Pp*TT «TJn t  ^
evtR  *ift <w ?»T armtvn vk

f  I ?*r 3TTOT ^  f  ftr arr#
f»T  ^ 3 T

?fk % T̂TOmaflr ̂  aftr 
^  ^  f«F

#  pTJTOlf % ^  ft?irr

t afh: t ^  ^
ar^ fan ?wt ?>Trt ^  aft̂

^  t <

^ «1T 'ftr  w
mi v r  ?r«Tf%5r srrarr,
«Nt ^   ̂ arr arr̂ ft aft̂
t̂ '̂ o ^  fW^SH (Repreaenta- 
tion ) Tf, ^  ( Act)

^  ? r*T r^  ?> 3rr<irr i

^  ^  arr
3̂iT?ff ^  I f f  Pr«f!T Ftr^

« p r  t »  ^

"fSTR WrC ft strtT I %ftf5T ftrfw
(Select Committee) if ^  

w  «rr ft? ^
9innft aftr (. elec
tion manual) # 
m  ft 5rnT<Tr, aftt
wgwT, aft̂  arm
^  % fijq ' ft f f fT f ar^

«ft fWra *TI<f*!R(̂  TT ¥7 ft T̂̂ - 
*ft I A arrarr j  ftt
( manual ) % fir arrjft
flTRTT <Fni5y ?TT<T  ̂ aftt
arm
aftr It Ttf iift̂ m̂

«ift ?r ft, aftr ^?ft
T*r ^  ft I

TIT fiT«y ^  f  I

gsT fMt̂ wraff V wit # 4 ««r
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% rp T  ^  %PpiT ^  

^  ilTT'B 3TTT ^  WTR 

3TI*f1w  ̂ I «rT?T
5ft I  f^r 3T|t T ffe ffl^E ft 

(plural constituency) ft’fl'
?»T ^ 'JJIKT >T̂  ^  I <T^
firw if IT? fw  ̂ «rrF̂ f anr̂  
^  w  fw  srraW cft^f
*PT fw ^ r r ? -

*T I ^  5rnr*T i ^IVh

arw W ( Select
Committee ) ^  frrl  ̂ H arrr

5 ?r <iHi ^  '* 1 5 1

®iF?r f iw  ?n^ ^  

apR *iRi5T?iT »TPdt % >̂nvr *??t ^
% ?ft '3̂1 *FT *T?T ^  ♦i'SJT PP̂ n’ 
3rmr ark sjtrt JiTrafr 
lilf’T *T? T? 5J*r̂  !̂ T?’T I Jlf

^  »itT arrr >pt ?rra' str strt
fspfp r̂ft  ̂ Ir >̂ VPHdt 

^  I 5̂ <RPT yfir̂ iT̂  ( Election 
Commissioner) # ^  t 
>jMft«n: *Pt fsRpft iRT *TPf^ 
ŝrwift ^  % sn3R 7̂  % ĴT 

^  STHT ?ftT %■ PpT I ?ft *T5/
fk isw T  ■ JTflf t  »f?renrr

% *RT w i f ^  ^  3rr^ f  I w

f ire ifr^ r  * < 5  ^  t  P r  ^  % 

?nr *RT M iftar s r f ^  srw  *n K ^ ;T  

«p 3TBRT 3ft iT̂  ^  r̂rfrsr M  ̂  1 
^  fr ^  ?ft5r *w ^  •FT 9rf<R>R 
§ ^  H*f’ ^  anv4t Tt ^  *RT 
 ̂ 5 P̂t>*i 3fiT̂  'dtf ^

^  i t  arTtPRt v t  jM lf  *T5T ^  ^  

I  5ft g? j v r  irCt *rprr

sr̂ T̂ r aftr ^  t̂ *i?r 7̂
CTR? I *1?  5ftT % IJT

t  »f' !T*nraT ftf IT5
v r  *m w f iTf ' t  
?*r w  SJVR TT T T

^  * 1 ^  ^
«TTff W  n r?  <3Tf T |  i ,  ?W ?!T
J r m  #  9j?r an ^ w r-ff
t  aftr JTf ^  3TTâ

^  >rf t  I '

^JTnff ^  f^^TW T ^ '  % f«TT
??r ^  5 f  ?r T O  ar^j^ranf wr^ft »r t  

C f r  ^  ?nanf> ^ ’ n f t  f
^  f®F  ̂ cTD̂  *11̂  ^  V T

JTT ^  »T ^  I ^  5W
!T ^  ftfr 3Tf ^  ^  JTf *IT*T ftyJTT 

\ I  T̂TSTTfr 3ft f  ^

3ft ̂ TT 3rnrrr «t| vtt

ar? wt*r i »t sfttJi^
f t w m  5>T # firw ( B i l l )  %
3tPpt t?it 11 A' *TT!Rrf f  ft? 3rt

Prwnsr 5>r # 5’et w t o t  t
r«R^IH % 8TTT ^  ^  ?TT? % 
»it” r ?nft?r aftr fv^fi 
?R5 ^  ft> 1̂
% ^  arPT' r̂i «Pf ^  f ^  g r v r f t  
vifsnfxiff # »T«nTT?r firar a fk  
^ft «p:5TT ^  » T f ^  ITT ^t I i m f t  
^?ft arrerr t  ^  ^
%ft)»T ^  % H W  ^  ^rnr 3ft 
giTTirr t  aftr fin t*.*ifl ^
?ft t  ^  ®ftr t  »nH5ftJT
infl 3ft «FTWIR arwftRT T?»n MTf?IT

. ^ aflr ^  rrem  P T »tf^ H T
«rr?aT g f r  fr^r r̂ 3ft j t p j ^  itt- 
v r fl  ^  t w t  % ^ *
^T<t JTT «ftfe anfqw (Post Oflioe) 
% «n f^ 'k  in h r r ft  oft ft?
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t  3nw #  ^  ^
^r*Ti 3 ftr

(Canvassing) i
^  ^  ^nrfr ^  ^trtt f v  % 

5? ^  r̂eer 'n w f^  ^  ^

I ^  *T5 3T^ »Tr?T?rT g ftr 
'sft ^ f r d  v iN r T f  f  ^

»n€f. ( Political party)
*r ^  gfR i »i^p ; ?ft ^

3 n ^  ^  ^  f  ft: 3fm  ^
^  spirft TPT ^»rr ^  I 4  *1^ 

FiHRrT ftr ^  ^  anqftf

^  aftT ^  W  % Fw?
3inT %■ 5»nw ^  I r w  

^  'Ryra 3ft »r  ̂ t  

ariJfr ^  -^rrf^ i A  ^  T w r r  

% "s iT ^  f  ft? ^

WMiftfll *Ht ^  ^  ?ft̂ ' afk 3'TTWW
^  3 ! ^ ^  5PTO >Pff-

ftj ^  >̂5r̂ t (Committee)
% (Chairman ) q i

( Bill ) ^ 3n?r
^  ft  t ^   ̂ ^  
^  vlT eJTFT ft r̂nrr t  Ft

ijkT ^nf?^ aftr w  w 

T»T ffsTff ^>n ^Tf^ I 5*rrd 

P r iiJ T T ^  ^  *T? ^  ^ r r f^

f% r̂nr ^
an*T 5R5IT aftr %

s f W ^ n f f  ?Rr ?np' I • f^r ^
^  ^  v»T r̂ «rwt

iiT^vi ^ ^  r̂ ^  ^  aftr 
fTFtT ®5PTf T t  I s ftr  r^W ^lf ^  % 

I  ?nft[Wfr ( nomina
tion.) % 3TTt ^1 3PR 
( uominatioQ ) 3fT̂  %

p- ^  amjift ^  u? (iiH  ̂«FT
5Tff ^  t Pp ?Trf»T^^ (nomi
nation ) ^  f  an ^ ITT ^  f3TT 
t aftT ^  apt % ai5?r i5T«r
w 30^ if 5ft Ir 
3TT?nft t ^ T  s(f5r (suspense) 
^  aftr ^  grr4 %̂<rr
ftr 3(t "ipTr? jarr | ^  3?TKf
'srunn nr i «p ^
f̂ RT ^  ^  55̂>TT
*f 3t>it ^  JT5 »n ^  5t»ft
?ft ^  ^  f ^ r  1̂ 
g3T?rr T?>rr 1 ^  # ?r:^r
Tt ffffJ T̂ 'llT t !̂TT̂  '̂ iTT̂r
% «rr? 3T»rT f*n^ ^ >̂ ?PTifr
(acceptance) ?ir (rejec
tion) % srr̂   ̂ fiir̂ ffJT̂r t ^  
fcT - ^ ?ri TT t? w^ar
t I ^ T̂JT̂T 3fk 5TfW ^  ^r 
apTsurr ftiTT I ?ft sFtf trctt

fiTvrw ftr ^
?t# % t̂ jp 

^  #  »Rr5y( ^  <irnTi =5rif^ 1 m x  

^  ftT̂ iTcT ^  ?ft, afkar̂ r  ̂
ftnn^ ^ ^  5ft ^ 1̂  ^  fw  
f̂ >TT TtV jftr Tf^i ilf^4 I
3RT 3ft TPTjT % <Tfy5r t w
^ 3̂51̂ i fp IT5
•T̂  «*ll^ ^f  ̂Pp W?ff̂  
^ it Cf 'STR,- ^Ti^ I #
5T̂  Ŵa5IT f% fjft ??T STOT ^  
3TR% ^  STRfr t t f*r ^  W  
TT N̂twt fv̂ fft *Pt? ( court ) % 
3lfw ^̂TT̂T ’̂ T^t I f»T
% f?rtr 3f^ i?*i> iRftrd (tnachi- 
nery) v ^  ^rf^ >r̂ 0̂

^  ^WcR t  ft? 

in ^  *T^ ^ JIT l^sfl ffn  Ir
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5Tr ^ 'cW
*Ft o rw  g r g - V f  # fW T  

3Tt-< »TFferr^
Ttf 5T ?rfi*Pr ?̂rr 

ariWuTx ^  ? # fr  f^<r #  ?*r

^  T ĉTT «fi

^  #  «ftT  >TiTf<flv in ft  3pl #  ?rnf- 

#sr ( licences ) afk'T^fff (per
mits) % ^  r̂«TFT

?  I fl-' arr^ % 

fi ft* JTf <rrfwfl7 (Parlia
ment) %5Ry 5«irTif<̂  ^  fl 
f > f i  ^  

5T^ ^  ^ r f f ^  ^  ^

T ? ^  = ^ 7 ^  a r k  f « R T R
iT5 rf^ ^  f t  ?f|f îTifl

?ft 5y>»flf vt 3TPff 
s f lT  a r ^  ^  f  I ?ft ^  ?WiT #  
5T? STRTT i  pp *Ti>TO'f cftt "TT 
f3 R  5y>»if ^Ir T J c r r t ,

5 ^  y i^ r t f  %?ir T?cTTt,

H-S^f

5TTĴ?ft sifrqrfi 5yf?# r̂ 'Twr 

i  3!rnfl <f^r ^  ^  ^ #>r^ % 

rft ^n* 5yr?€?r ^

^  3tV< T<r»TJ ^  ^

^  'nfe-
?n% ^  JTT ?m«ff ^  r̂r

I w  Jri>iT r̂ 5*̂  IVs^'*' ^
^  ^  5

^  ^  ^  ?»T w r  arfir-

a p R  XT̂  a r r p ft  irr In r r

t  ?ft ^  aTgr<rrf t r»  t  i ^ r r fe r  ^  
<nf?yirrtfe #  arr ^  w r  ^  %<tt ? 

f f t  a p R  5*T ??r sm n r 't t

anrnnfw 5y»iNr 5ft q? jPttt 
^  51  ̂ 11 *ra?Rrr ^  ^nrw

PP aTRjfr ^  î iRT I 
eft 4 sri 3RJT % sF?9rr i  w  

f̂ ynr r̂t 5ft w  w % -Rrf Prw 
%̂rr 'srrf̂  ̂ i

Jffft ^  t (Direc
tors) % wit ^ I JfiJspft % 5T?̂?TJT
% ^  jf f?raT »nTT t  I 
*TPRrr  ̂ fr 4 # ^  (Ma
naging Director) artr 
?5T i  afk am H>ff
^  ??T ^  «f!T?rr afk 
4’ *THm f  ftr 31  ̂ 5T»?

t  ^  V t  ?CT ^  I

 ̂ f̂«fff*nT ( maximum
expense) %»r5y ^Nr 
(single member constituehoy) 
fTT ai^ 5t»TT 'aiH *WR

( plural member 
constituency) T̂ ?t»TT I 
^  i w  ^  5ra5TnTT »niT 5  1 

ar»iT f̂ JTT n̂rr ftm m itv
5l?rr I ^  viftsnr
Pnr»ff % 3HT #¥ f<PTT »PIT 5 I 
4 WPT5TI apTT ^  9%
5fr ^

' ^  ?nftr T̂R?̂  5> 'JrPT ft> T r lw -
^  ‘f [ '  It 3irreT 

^mi t̂’TT, STTT HHT ■% ̂ TTV
^   ̂ ?5i*TT 5>rr, ftniw H«rT 

n wn ̂ trr aftr
-  if 55RTI

t  5*R^f spTtTT ^ ftf
ipnt fftsR mwlr «TT %v*r 

aTHT I ?rfiPT ^  «Nf
gji ît ^ f  'it^
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q ; t  I STt ^

^  f w  'JTR, ^  TC ?ft 3tN 

w t’ T 3 ik  im r^ h i  ̂ ^  * fk

TT»r I ar^ ^  iT?r t  

*TPT ’T^ f VT ftRT #  PFTf 

STTJPIT « r h

tf 5 % ^  ^  anPTT SRK
^  Tc ^  €T t  sft^

^  ^  PRTT ^  <, *r? ’ft

^  I

m?5T % gti7̂ >r % sfrt ^
#  irarar ^  t t

>fV ft t  • ^
^  ^  f*T *!!t^g^Tr5W - 

jft^T f i #  «n w f ^  I a>pp  f i  ^
’(ft snm «PT!pvt 5itf#

?tT5J ^  ^  i  *rk 3TR ?€ «nf%- 
jmfe (Parliament) ^

y? ^  W  ^?»ns
^  »rk a m  ^  3ire*ft 5«rrr 
an i n w  ?r> Pin: ^  ^  ffart
(jTf ^  ^ «f*r I ^  «i? «ft

5T̂  t  ftr pRftsnfT *Ptf*r 

W«TT *WT f?PTT
ilHT 5ET$ pp ^  ^  ^  >ft ?5?rTr 
TRm  ̂ fHT%, (loop
hole ) T̂ ^  I M t ^  •FPJJT ^  
I^TiTtn ft I  I ?ft ^  3JTOt
vrm g ft> ^  ’ft *i>nifr f>r 
«rr t| f  ^  jt̂ iT f r  ^srw
^  ^  a^k atW

Mi<idl ^  f̂ TcPft HgfwM  ̂ ^  <i*f̂ n 

^ ^  *rrwT ftnr i

(English translation of the above 
speech)

Shri Bha(t: Sir, I welcome the Bill 
#s has come back from the Select Com
mittee The hon. Dr. Ambedkar has 
expounded certain points of difflciUty

contained in it. According to the 
principle of adult franchise, that we 
have accepted in our Constitution, we 
want to make the forthcoming elec
tions as impartial and free as possible. 
The rules we have tried to make with 
that object in view have come before 
us in the form of electoral law. Rules 
that were scattered about have been 
collected in this Bill and we are dis
cussing that now. We hope that after 
discussion we shall make it so com
plete that it will fully assure our 
voters and candidates that we have 
done and got done the work in accord
ance with these rules and that the 
work was well carried out and elections 
were free and impartial.

I wanted this Bill to include a list 
of constituencies and the provisions of 
the People's Representation Bill (1950) 
as also the relevant provisions in the 
Constitution relating to conduct jt 
elections. This Bill would then have 
become a Chunav Sagar like the 
mrnaya Sindhu of Karmakand. But 
the Select Committee had envisaged in
corporation of all these things in an 
election manual which would serve as 
a guide to the voters, candidates, and 
the general public. I hope we shall 
be able to educate the people to a 
great extent through this manual and 
conduct and contest the elections in 
such a way that there may not be any 
possibility of unfair means, or, at least 
that should be reduced to the minimum.

There are certain special features 
also in this Bill. I do not want to 
speak at a great length on them but I 
would like to draw your attention on 
♦wo or three points. First, we shall 
have more than one vote in the plural 
constituencies. Thg former Bill pro
vided that if a voter cast more than 
one vote, all the votes would become 
invalid. But it would be seen from the 
Select Committee's Report that if a 
voter casts niore than one vote bv 
mistake, then one of his votes cast will 
be held valid but the rest would l>e 
held invalid. This is particularly a 
distinctive feature and specific atten
tion should be given to it at the time 
of counting. The Election Commis
sioner has said that we could l̂enerally 
^ount it on the basis of tHe number of 
ballot papers given to each candidate. 
This is not an issue of ordinary im
portance since all the votes of a voter 
become invalid. Now it has been re
commended that in such cases except
ing one vote all others should be 
declared invalid. For instance, if some 
person possesses three votes, he can
not cast them all in favour of one and 
the same candidate. But If ne has r?y 
mistake cast all of them in favour of 
the same person in that case only one
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vote Of his will be counted valid and 
the rest two will be declared invalid 
This is a distinguished feature and I 
think the reason of its inclusion is that 
(or the first time we are holding elec
tions on such a scale and going to the 
public in this manner due to which it 
becomes very necessary to give them 
such facilities. It is a very welcome 
change brought in.

In order to keep the elections im
partial, much care has been taken to 
see that the Government employees 
may not interfere in any way and take 
sides. No doubt, we have accepted 
that the Government employees are 
trustworthy arid will properly carry 
out the responsibilities assigned to 
them. That is the trust we have 
expressed through this Bill. I am 
sur  ̂ they will prove themselves to be 
worthy of the trust we have reposed 
in them and will not do any manipula> 
tion, whatsoever, so that there may be 
left no ground for us in future to say 
that the Government employees took 
sides and interfered in the impartiality 
of elections. We hope they Vould not 
do so. But besides this, I want to 
draw the attention of the hon. Minister 
to my suggestion, which has also bean 
made by Shri Khandubhai Desai, and 
find out a way in order that the ordi
nary Government employees, as dis
tinguished from officials holding high 
offices, such as the railway and postal 
employees may be allowed to hold 
meetings for a candidate and do can
vassing for him. I do not understand 
why there should be such strict res
triction in that regard. I certainly 
agree that the Government servants 
should not be allowed to form into a 
political party. But we give the right 
to every citizen to form his own 
opinion in consultation with others. I 
cannot understand why there should be 
any objection to it and why should the 
clause 122 in so much detail be retain
ed? I humbly wish to submit that the 
hon. Minister should think over it and 
the hon. Deputy-Speaker should also 

, apply his mind to_ it for he was th6 
’ Chairman of this Committee.

The original Biill provided and the 
hon. Minister also drew attention to
wards this point that the elections 
should be less expensive and should 
involve less complications. The object, 
of our electoral law should be to make 
these elections simple for the people 
and their representatives. Therefore 
they should be least expensive and 
least complicated. One of the many 
difficulties is in connection with the 
nomination. If we do not let the 
candidate know whether his nomina
tion is valid or not and continue the

election to completion, he would remain 
in utter suspense as to whether the 
election that took place will be held 
valid or not. He will have to bear a 
heavy burden of worry if he is left 
uncertain about the fate of the election 
he has fought with so much tug and 
trouble. On the other side, it also 
involves difficulties for the Government 
for if there is any complaint about 
acceptance or rejection after the elec
tion, the whole election may have to 
be held all over again which would 
mean unnecessary wastage of time and 
energy. Hence some way must be found 
out by which the validity of nomina
tion may be decided within a month 
of its submission. There may be a 
complaint or there may not be any, 
but the work of election should go on 
unhampered. The legal experts raise 
the objection that restriction regarding 
decision within one month cannot be 
imposed. I do not understand why 
such objections should be raised. We 
should not decide upon this matter 
through a court of law. W^ should set 
up a separate machinery for this pur
pose. This machinery may decide the 
matter within a month or within the 
time limit given to it. I am sure we 
will be able to evolve some formula 
for the settlement of that issue.

The hon. Member before me, Shrl 
Gautam, as also the hon. Minister have 
particularly drawn attention towards 
the question of licences and permits.
I want to say that this Parliament 
should not be constituted Wholly of the 
business men or vakils or doctors or 
of cultivators and labourers. People 
of all shades should and do come here. , 
But I do not understand why should i 
the people holding ordinary licences ! 
and permits e.g. doctors and vakils and 
ordinary business men who have 
ordinarily to take permits for send
ing their goods through railway be 
debarred from contesting elections to 
Parliament or Legislatures? We shall 
in this way be keeping aloof a large 
number of people of our country for 
doing which we have no right. It is 
improper that a person holding a 
licence or a permit should be dis
qualified. After all what will he do 
if he is elected to Parliament? The 
work cannot go on if we begin to doubt 
everybody in this manner and declare 
him disqualified. The voters will them
selves judge as to which person should 
be sent. Hence it is my humble sub-’ 
mission that this clause should be 
entirely removed.

Another point dealt with is in res
pect of the directors of a company. 
No doubt, there is a difference between 
managing director and a director and 
you must differentiate between the
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[Shri Bhatt] 
two. I believe that the word ‘director* 
should be removed from where it has 
been used.

The maximum expense of single 
member constituency will be different 
from that of the plural member consti
tuency. That has not been dealt with 
here. It would have been but proper 
if that too had been shown. That has 
been left to the Election Commission 
to decide according to the rules. I 
think that if possible we should decide 
that thing here so that it may be 
known as to what would be the maxi
mum amount spent in each of the 
elections of Parliament, Legislatiire, 
single member constituency and plural 
member constituency.

I fully support that otir Harijan 
brethren should have to bear the 
mfnimum expenses. But there is no 
doubt that they shall have to incur 
more expenditure in such areas. The 
House and the hon. Minister will cer
tainly consider as to how can this be 
«5olved? So far as expenses are con
cerned it should also be seen as to 
whereunder would the expenditure of 
tile existing newspapers be counted 
and what control there is, and vhat 
rould be. over the propaganda carried 
on by the owners of these papers?

With regard to conveyance Shri 
Gautam has said that this facility can 
also be misused. But anything we may 
do will be misused. Whatever law we 
may make, there are also a larî e 
number of people to break it. More
over, today we are in Parliament a:id 
decide a thing in a particular way. 
But tomorrow others may come and 
decide upon the same thing di(Terentiy. 
It is not possible to make any law sO 
full and complete as to leave no other 
way out, that there may not .be ;iny 
loophole anywhere. Any law can 
misused. However. I hope that the 
legislation we are going to enact would 
keep the elections free and impartial 
and would provide all possible facili
ties to the public.

8i> a rm

*rr ^  ^

snrTT I ^  JTSn̂ nr

Pf  l t d ' l l  ci'jqT a rrr

% ^  5Ti^ J3IT I

*rc i R R R n a i f  f f t

sEmr fJT ^  t»

"if ^  anr
^  »T?RT5T t  f ^ r  I ?ft M r

t  # anft fsRT, STfT
3JT f  ^

«rr ^  w m  i
aft

< T f ^  ^  i f f  ^

3TT^^ *Tmr 5 afhc ww

II? 3TRTT Pp ^  ^  3ft

^  ?55T ^

?TRT ^>IT I
' irfe ^  ^  ft: t  arr^vr

^  ^  ¥«rsr# ^  5TiT?T ftnn,
^  t  3Tff<rft ̂ TRcn i ,  ^
^  «ftrr ^  t

ftf ^  ^  Jttt Ppfft
5T 5PFK ^  Tfrt,

ITW ^TH 71511 § Pt*
^  ^srnff ^  % ftpt

*IT ^  ’pfiS’T It WT

7?r t I ^  3T?r?>TT

?miT ^  >Ft ?JT aftr 3R
■̂ JTFT ^  ?pth ^  3i^F«rr

^  JipfV ^d*nH <ft^

5̂T ^  5>T at 14“ JT5
3TTT «T?5rT I  pp irfe
fvTT M t  q fW ^  % ?rft ^

Pwr ’T’TT ?ft ̂  ?ft«ff *rfT-
fPfiffaVt ^  vfCTlf ^

sfTwr t *
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3nr 3irT ^  w i
% «T^ ^  ^  srrr

I ^JfT^ % ' T ^  3ffiR>?lT fsR'
^  |t»IT 5JTPr T Hl|lf

^  ^  s j r fw i t  S>T

f^''i*T ?ft ^  ^  «nr ^  I
^  3TRT *T?cfT 5

f^ ^ l i  "3^ % H|4 ^

3T^ r̂art? sf̂ i i Pro
s m r  ^>sinrT->rT ^JTiT 

a ftr 3rr# ^an ft^sn f % jtwK v r  

f’T'̂ T ?nw, anfr

TTWST ^M'S'T-'^ ^  ^'^I,

'3'^'l't 3H ^ % ■ *rnT ^

?>fV, T T 'f  life 3iq# ^ « t k -
«TRf % Hnr ^ W'fhT ^  Pp 3T^
ar^fr 3ft t ,  ^  ĴTT  ̂ 'Jn fl<«tlO' 
^  t ,  ^  *i5t s n f  sftr
sfCTf 3rrf? spT ^<-if)< iTfT

'TT 3TTIRT ? # 5Tt
% 'TTJr 3tVt

9T«R m  % J rn r^
5T ^  5ft f t  flNt I Jifr ^  5?y
g n ftr^ lO ' ^ *! I W  ?T ^ eft >ft T̂>T

aftx 3PIT ^ iT  t  ? m  ? t  
5»iftSWTT % IT?? sratr

Pi^i%  ?ft ^  ^  !T^ I 
^  ^  ^ 9Tfe^ irgrf^TT fifjn f  

•?ft JT^iTf^TTf^ ^  f^nft

=̂ T??n’ ftl> SfP̂ P̂ gwft?9Ti^ vt

■pRfr q[^ ^5T ^  3T5yJT a m  « m r
aRFv^ 11 â tT f r  ?ra gwft?-

% feif i?*p arft55 anrr  ̂ ipft

aftT, ^  % »n*r afV^
% «JPT ?T f̂f’ T ^

^rs" »nft ?rt TO «pt ^

Tc armr, «r? A  5Ti5r!Tr 

If I

«ft #r«rrf i w f  : *rte^ i

IH5 i f t^  : ^ r  'Tt>n i 
*1^ ?TTW ^ R T  'Ti^ t  I

anr ^*tpc % n*n *rt

V t  I JTfe M w  f^ ft  s m ^  
'̂ r 53TT ?ft m ftf?pn

^  5? jnfr
ĵferrf 'd'ffwd tft  ̂ I ?nft W115 

gvift̂ r̂r̂  % JTHT 'TT *P̂
?R!€t f  I »̂ft<«IT̂  % ÎT %
%<■  ̂Id 3fr f  I
^  % 3ft 1̂W ^  ̂

#rrr 3f) !̂T gnft<-
4i 0  % "Tnr ^ 5  *P5 9 v ^  ^  1

??r ^rrt ^  «pr ^^rra- v ^ a r r m r

3TTW  ? JT? i l ^  iTTfl S f ^ ^ ,  

f̂TT?r % wtr % r̂w 
^  I

3TW ?«T % !IT? ^  ft«Tfer
W I anft »TRjftJT jf’ft ^
WPTT f?TE5T (Great Bri
tain) #■ ^5Tnr % 5ft f4»^ «
( tribunals ) T?̂  5, % %
^  ^  w  sTfrrT: ^ ^  f ,
fp ’apr̂ r aTR̂ T ?>T  ̂ % «fTT

?r  ̂ I !Tft % 
ftre s r ^  % 5^ f ^  vt

f  iiff % ^  5T<PR
^  »ntit vtf srft  ̂?ptot i

•T̂  5 3ft Ĵ *ijH?̂ r'
Tt r̂sJT ^  I ?f>»̂  i ftr 
^  3T?r5!̂  !BTOr «P^ aflT

[̂^rd 3i^irt(i >3?r % f w O f f
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1 J T R T  ^  srereo’ 
wT?r s f tr  ^  arvTfiCT

T|>ft I J»5[r *17 ^ u r t  

(election petitions ) 
^  ??pft a rro r »r^ t>

«Prâ r ^  ^  ^ fr r  T?r
ftf ^  ^  ^

^  r̂ 3TT̂  i 
iirra  ̂ «PT ^  «PT 9niT? i t  ^
<[jnw f3TT !T

5M>K ^  , (V ^ ?H  »T

sft » l f  iT5 ^  ^WcTT I  

ft> ^  f^Rh JTRT ^  >̂*1

3 ftT fJR fV  ^  W W T I  a ftr

ftW 5TT5 Vr ĵ̂ iTPT t,
^ m w  I  ft: ŝTTJff %
fq ^ k rty r  srr w r a i r  ??rrr >nt ^

ft> 5M? 5f?T ^  ^
f ^  = ^ 1 ^  fp^ft 5T

5 R n X  ^  Pr^tSFT ^  • ft  9TRT I
^  JifT ^Tf^ *Tffirm>'iT 'R
TT’T ^  ^  5*̂  ̂ 3T3rRTT ^
*J? t q r  SW TT Jn TW T T T  
t', firrsT ^  Jir 3t?jt ?*rnff ^  

^  it rĵ  ?gT t ,

^  jhjTw  wW  ^  ipr »if t,
»f 5ft ^  TC 5, sftT

5T t ? f t  S T ^ %  ^  i T ^  T T  S F T 'T l f ^ ,

f f f  ^  t  ^  ^  " W t
Ji^K % <^t>d JSTT, f^RT ^  it
Ji? arr^r ^rnr# | ,  ?ft ^ t r r r f
% WT? ?rgcT '«pT?r

*r  f + ^  s w i T  ^  fq € t? r^ 

*r «i?t ^ n r  I ^  v t  arrsr a rrr
ar«THT '?TT|  ̂t ;  ^  5?r ^  ^

wt tPT ^  ?rm  aronr
^*RT f^ ? r ^ w V i H  f q ^ t s i ^  ^ t *ft

«ftr JTT r̂m w tr  ^irm i
t  an*? ^ n p r  i  f t f

?»I ĴTiaff ̂  ^  qlTfiF«q%
Tt #, anq̂  ^
if<F?«rifl Tt w JTT ^^nwt % ^
Tfrwftr «Pt w f ĵRT q anfv 
»̂ «rn: amRinr | aftr ^  ^̂ rrf- 
if % ^  ^  t  anq % m*FT OT-
fpw  •PT’TT ■m̂ di ^ I

Shri Sondhi: But he does not under
stand your language.

# 5  * f t f t p f  r s E T : J r f t  ’ r m  ^
^  ar«T n̂nRt f  i r̂ 

?ft ^  ■srrf^ f t :  5ft
^  ^  W %, ^  *pj! 

artRT >̂T’? # FRT^ T̂  aftr 
^  % ft^i TT*r % VR'n’
Fnftsnr ^   ̂^  i stri
*r? t  ^  w M t i r  »i?ft ^  f t ? f 5 r  
t̂f»T?r ^ ftf T T fw ^  ^  m  

5ft f W r  ^ n rr^  f ,  g^r <p> 
?ew (stock exchange )
*1^ 4<THI 5 , % f t ^  ^  ^'FTSTTT 

«FT s f e v « r  ^  3iq# ^
»rnt ? 5î  I  ftw % 3fr wt̂ r 

t̂ ^>riT «f^ i, 
^  *F t  >ft JT^t q T  a n ^  T i  irr ft v r ? r  

^PTTaft an#  «rr a r ^ v :  a r ^ r  ?r ? t

I #ftf i§ ft> ^
TT WTPT T’SRT t̂»TT ftf ?*T ^
( House) Tt fJiT ?TO#sr 
<i*^i*ii % f t ^  T̂P5r ^  

anur̂  # ^  5T ^  I ?ftwft
Stra' 5ft *TT'T*ft̂  f̂wt ^  3%
t  JTTOr- f  ftr fT

IWK VT ift 
?î t»Fn: q?T?TT f r f ^  ftr^r ^

^  p i f t  q r fw n ^ j ,  ^ r f t
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^nriaff

,  vV ftrf?T?sT f t r #  ^

•HTT ^  iftlTT ?r #  ft? 
?»Trt jf% 5RT wt»r anfe^r 
(Office) qj^ srnri ^
^ ar̂ ff «tj JTT*̂ 5 ĝ r h it? ̂  

t ft) ST% ^
3rf^ wM ^  VTfm # & ftyjTT 
arm, vt »ft iftrfrr t  •

Pandit Krishna Ciiandra Sfaamia;
May 1 remind the hon. Menaber that 
It has nothing to do with elections?

^  iftfvv : %ft:̂  f̂tr *TnT5ft̂  
H’fi 3PR >rrr>r #  f?m  

^  ^  4 JT? sP5
W  t '

Mr. Deputy-Speaker: I may say 
that I myself induced the hon. Minis
ter to make a digression and make 
that statement. But these are mat
ters which are not absolutely rele
vant. This is a question which must 
be decided by an independent statute. 
Therefore much time need not be 
spent in discussing it.

m  ^  JfPT-
^  t  I arqw firr

? n t w  

g ft> *TT>nr̂  ’Pr jr̂ t, ’̂rnrf 
% grnrr ^ r r f^  i tt%

?T 5> ft? irr*nr*{t >rr q^ iserwr 
Tt, 5̂TT̂ ?> srtq 3fk ^  

^  sTPm rtt % 

% VRW î<T ^  ?nTT 
ftsT ftf̂ TT 'srw I w  

W fWqv n qrtf ^  arpft 
fsRT t  frnrsr̂ t ttsr’T '^

% q^  ^ 5TT5 ^  ^
w  I

w M  : ^

T jmnrft qfif f  i

^  * fr f^  iTW: fipft #  g% 5TT*r- 
^  ^  if I q f ^  JT̂  qrr 

t  I # ftRT JTTTT
m 3TR 3nq w  

I, 5F WT? q?T ^
t  «TT I ^  ?nPT

‘ qr 3Tt srf^rq^ «rr, m

^  ?rO# ^w ftm ftiTT t
qr ^  T̂Rft IJT? irpiT 5rrar «rr 
ft> ^  ^  w M f  qr #5 *PT arr#̂  
f  fsppTT f t ’ TT i,
sn5T qnft !T̂  ?Wt «fl I

^  ^  W  

qft ^rsra qf ft? qf? qitf 
?̂riT % qn»rr ^  arq̂ '

ivlf q̂  ^
q?t i ^  ?̂ r
qn* snr  ̂

q ^  ^TR n arfVq> % 
^ qarrar an I qft arrq# 
ftjrt qr w  -̂ qq̂ Tt q?T JiRniv tq̂ n" 
<ft ^  q^ q<Krm amr *r?r^-
^  3TT ^  I ^
i#t fq 5T f «  qtqi ftr
fJT w fTqt % qr^r# q w r t 

®OTT ?nrT5y?^5PT (Elec
tion Tribunals) qrr f  ^
?qe qTTfft =qTf̂  ftrff-
#' ^5T qft sflfir ^  #  t?qf ^rf 

t| aft̂  q ftr t?qf 
f p i ^  tjqr q^ aftr

qft q «̂*rq t, ^  A »n -̂
*fin  >f«ft % ?rt»Tq ‘q i fs j f  f  \

ip̂ r q^ q ^  t ftt ?*tt̂  
^  qf) n̂rar ftrftm fRif |,
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^  ^snrr it? ^

*TRwr I A ' iTf »n^?n ^  -̂ srt̂  

^  ^  apTfTC ?>?rr t  'sw fT
'^cTT Pnftra' ^  f

■*1% ^  ̂  srwrlr % m  ̂  ftrwr
5T ^  ^  ft iw r  ^ 1  i

•'d'l ^  ^'<4 *PI| ^  F'Tpft

^  ^  s r ^  afk TTHfr ^r

:'5t^ t  ^  ^  STTT 3pf^
an^r ftrRfr^r v v #  v r  f s p r r  

tfirw T^r I  arV< 
^  ^  a r w ^  T<  ftiw r % f ,  
T ^ ' ^  V T^sjT ft^rr ^wwr 

f ' ’T? arftrftffff ?, t
^ > »f f  *1  ̂ ^5TT^ T f

^  ^  ’ ncff ^  ® TH

^  ? R ff Tfi f s r ^  fT?;

^  W  JR?R ^

7fT*#T TT % JT?

^  3f|TlT?^?>f5p

Tt sflr
^  I

(English translation of the above 
speech)

Seth Govind Das: In fact, the Bill 
brought before us should have been 
such as might have made~the elections 
simple. Today we are going to make 
an unprecedented experiment of demo
cracy which is probably the " only 
example of its kind in the world. 
About 18 crores of voters are to parti
cipate in our elections. In no other 

^country In the history of the world 
such a large number of people ever 
participated in any elections as in 
India. Therefore, as I have just sub
mitted, in view of the great experi
ment which we are going to make, the 
aim of this Bill should have been to 
make the elections simple. Once in 

, the Constituent Assembly I had told 
the hon. Shri Ambedkar that I con
sidered him to be modern Manu, and

I was hopeful that the Bill which he 
would bring forward would serve the 
desired purpose. The hon. Minister 
would excuse me if I say that when I 
tried to study the Bill from the begin
ning to the end—I may say in this con
nection that I also know English to 
some extent and I have a little experi
ence of elections too, because, in some 
way or the other, I have been associated 
with all the elections that have so far 
taken place in this country since 1923 
—it appeared to me that this Bill in
stead of making the elections simpler 
is only creating more and more com
plications in their way. If we take 
into consideration the conditions that 
prevail before, during and after ^he 
election—that is in past, present and 
future—it will be seen that in the 
event of this Bill being allowed to te 
adopted without making any improve
ments, it will create far-reaching com
plications in respect of all the three 
stages referred to above.

Let us now consider these conditions 
one by one. Take, for instance, the 
conditions prevailing before the elec
tion. In this period the particular 
candidates will mostly be out of the 
picture. Only the parties which they 
belong to will be seen active in the 
field. It so appears to me that this 
Bill will obstruct the way of such 
parties as intend to contest the ensuing 
election. As hon. Dr. Ambedkar said 
just now, if the parties do not announce 

. the names of their candidates at the 
time of preparing their election mani
festo or nominating their candidates, 
then there may not be any difficulty, 
but, on the other hand, if they were to 
decide to publish the list of their candi
dates together with their very appeal, 
in that case who will bear the expenses 
incurred in the printing and distribu
tion of such lists? The lists will con
tain the names of hundreds of candi
dates. After all each party will have 
to announce the names of its candidates 
in some way or the other failing which 
it cannot possibly manage to contest 
elections. Nor is it practicable to 
publish separate pamphlets for every 
candidate because under the provision 
of adult franchise the number of voters 
will be so large that it would be Im
possible for every candidate to do 
separate publicity. May I know as to 
which of the candidates will Incur the 
expenses in the case of any common 
appeal containing the names of all the 
candidates being issued at the time of 
the elections?

Shri Kbandubhai Desal: It will have 
to be divided.

Seth Govind Das: But it Is not a 
child’s play.
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Now take the conditions prevailing 
during the election. Should this Bill 
be passed as it is, it will be very diffi
cult to maintain separate accounts of 
expenditmre to be incurred in the 
elections. Anywhere some pamphlets 
may be published and, other things may 
be said mentioning the names of Ihe 
candidates. Our leaders can also visit 
the Constituencies from which the 
candidate  ̂ may be contesting and may 
mention their names in their speeches. 
So it is a very difficult problem to 
maintain the account of expenditure to 
be incurred before or during the elec
tion.

Let us now come to the conditions 
that will follow the elections. The hon. 
Minister told us just now that in Great 
Britain there are election tribunals and 
they examine the election expenses, i.e., 
all the expenses incurred from the 
beginning of the elections to their 
termination. But none can guarantee 
that our tribunals will also follow suit. 
This measure does not provide'for any 
provision for forcing the hands of the 
election tribunals. It is just possible 
in the case of our country that fine 
tribunal may ^ive a judgment as 
opposed to one given by another. There 
can be a vast difference of opinion 
between the judgments of two 
tribunals working in two separate 
States. The election petitions have be
come so common these days that I 
have been seeing petitions being l̂ed 
in practically every Congress election. 
Hardly has there been a single example 
during the recent Congress elections in 
which no petition of any kind was filed 
—may be that they may be few in 
number in some states while more in 
others. If this Bill is allowed to 
remain in the present form, I think, 
there will hardly be any election left 
in respect of which no petition of any 
kind will be filed. We are going to 
provide for adult franchise which 
means we are in a way initiating the 
real democracy. Neither the same 
moral standard nor the jsame general 
tendency of people, as we find in this 
respect in Great Britain or in many 
other countries, is found here. Should 
this Bill be passed in its present form, 
I am afraid, there will hardly be any 
elections in respect of which no peti
tions of any kind will be filed. The 
expenditure which is sought to be saved 
today will have to be incurred—rather 
in still larger amount—at the time 
when election petitions will be filed and 
the elections will be held invalid. I, 
therefore, wish to submit that in view of 
the conditions prevailing before, during 
or after the election, certain improve
ments in respect of this Bill are much 
needed. I a|so propose putting a few 
suggestions before you.

Shri Sondhi; But he does not under
stand your language.^

Seth Govind Das: He does under
stand each and every word of my 
speech. The first thing is that all ‘
tical parties in the coî ntry should be 
free to decide their own course of 
action and no action of theirs should, 
in any way, help enhance the number 
of election petitions. Secondly, 
although I quite agree with the hon. 
Minister inasmuch as he says thaft we 
have to see that our Parliament or other 
Legislatures do not turn into stock 
exchanges, yet I am of the view I hat 
we should not place such restrictions 
on the candidates as may not enable 
even those earning an honest living to 
get an opportunity of being returned 
to Parhameat or other Legislatures. It 
does not, however, mean that we 
should not see that this House dô *s 
not turn into a Stock Exchange. We 
should certainly see to it but, all the 
same, let us not interfere in the free
dom of the people. The third thing 
which the hon. Minister referred to 
seems to me quite tenable. He said 
that we should also adopt  ̂Bill calling 
upon the Government not to freely 
distribute the portfolios of Ministers, 
Ministers of State or Deputy-Ministers 
to the Members of either Parliament or 
other Legislatures and, thus, cause to 
bring a situation in Which about fifty 
per cent, of the Members may be pro
vided with offices. In this way, more 
than fifty per cent. Members of Legis
latures of small states can be brought 
to hold offices. We have to check this 
policy as well. ^

Pan̂ lit Krishna Chandra Sharma; 
May ! remind the hon. Member that it 
has nothing to do with elections?

Seth Govind Das: BhI because the 
hon. Minister had referred to this 
subject in his speech, I have also 
mentioned it.

Mr. Deputy-iSpeaker: I may say that 
I myself induced the hon. Minister to 
make a digression and make that state
ment. But these are matters which are 
not absolutely relevant. This is a 
question which must be decided by an 
independent statute. Therefore much 
time need not be spent in discussing it.

Seth Govind Das: The fourth thing 
relates to the nomination. I.quite agree 
with my hon. friend, Shri Gokulbhai 
Bhatt, when he says that the question 
of nomination should be decided before 
the elections take place. The question 
should not be left undecided till the 
elections are over because, in that case, 
if, as a result of some election petitions 
nominations were to be declared in
valid, the elections will have to be lield 
afresh. This Bill should, therefore, 
have some such provision as may help
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[Seth Gk)vind Das]
solve the question of nomination long 
before the elections are held.

Shii SoBdhi: Please call Namzadgi; 
there is no word like Namzadi in Urdu.

Seth Govind Das: In Hindi they call 
it J^amzadi. The fifth question relates 
to the ^provision of conveyances. The 
restriction which has been provided in 
the present Bill existed in 1923, 1926, 
too; but, notwithstanding this restric
tion, the conveyances were illegally 
hired and used. The persons who 
made use of any vehicles were sup
posed to have paid for them, but the 
things were otherwise. That is why 
after the elections of 1926 It was 
allowed that any candidate who want
ed to use some conveyance for trans
porting his or her voters should have 
freedom to do so. The eî suing elec
tion being first of independent India, 
we have also to see to it that the voters 
come in largest possible numbers to 
cast their votes. In the event of any 
such restriction being placed on the 
use of vehicle, fewer voters would 
come to cast their vote. We will have 
to make active consideration as to 
what should be done in this respect. 
The sixth question is about the election 
tribunals. We should make it legally 
obligatory on them that there should 
be an uniformity in policy. Let not 
any tribunal deliver judgment as 
opposed to one already delivered by 
another. These are the six suggestions 
which I wish to make to the hon. 
Minister.

Lastly, I would submit that we are 
providing for adult franchise in spite 
of the fact that our masses are not 
Ifterate. I cannot agree to it that ihe 
elections, are meant only for electing 
representatives. I believe elections also 
go a long way to educate the electorate. 
Such an education may not provide 
mere knowledge of letters, but it does 
provide them with the knowledge of 
their own selves, their places and their 
States. Today we are getting an oppor
tunity of educating the illiterate mass
es of this country. We can at this time 
teach them many a lesson regarding; 
their course of action. The people o1' 
this country being mostly illiterate, do 
not have any previous experience of 
any such elections. With a view to 
1:his and taking into consideration all 
these questions, let us so amend the 
Bill as may help make the election 
simple instead of creating any further 
•complications.

vnFimim ftf?:

Dr. Ambedkar: Speak in English.

»rr>n t̂ ^  f  i arwift 

^  ^  w f  H I?

armr?: # ^
'Sft ^  ^  3IT$ I ^  ^  q f

31T f
^  wepi ^  t  ^

wm?: w  ff
IT?

^  w  rft

^fr >ft w  ^  M  I JT? w p

^  1 1  rft ^
-5PSS ^  T T  3 TTO T

W  H wn f  aftr ^  ^
3T5>T^ ^  T |  f  ' I A' T H 5 T

^  *rr- 

^RTTSff % *nw I  I q r ^

(Voters’ lists)
^ , ^  ^  w  snPR % 

vr ^  apjuw f , ftf arpr

ftnr, «RT ^  % arrc ^

^  •rnr ^  w  wt wre

^  ♦inr ^  ^  *niTi %
^  if?  5THT ST ariw I ^  

%  ^  «WT 5 > rr ? ^
(Nomination papers) an#

*1^ f t ’ TT f t f  P tW  
^  ^nrr »nn, ^
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TT ari  ̂ TT fr«r i ^
*nTT ^  ^»rr^ •
f3Tf #5rr ftr ^  ^  ^  ^
t ,  ^  3T5^ arRT *rf I
f̂ JT % fT«T #  arfWrc I  ^  a r^  

rnPp ^  

?nc? ^  ^ w < r ^ t  iT f ) ,

^  w r ^  5T I ?T«rT ^ « r  ^  i 
31̂  gft 3T̂ ?r ft t, ?r<m% 

ft? ^  ftr5f\ 

f, ^  3Pi5  ̂ # <nT?*!’F<'P
^  fsp a?R

>311 TfT 5  1 ^  Sl̂ f̂T̂

sni^^ ^1^ #  ^  an f̂t amrrft 

^  sfprr^t *T^ 

iTpft <f55 IT, 5ft ^
3 r f ^ '<  Tf*rr TO  ^  ^  <rc 

F̂nr TT’TT ft’TT I 4 ^  Vf 
>fi t»iT I 5ft ^  ^

TO #  >Tfiw ?Tf wy *ift 
gn ?PFcft t  5ftr q r  TO  fr<T<r m  

v t l w  r̂̂ afPC ?>Tr̂  ^  #  5><ft
ftif 3nft ?ft 5̂?r *T ^ I fft

ftw JTTfiWR ^ 4  »l?t ^̂ r<i*ft 
(scrut'ny) ^>ft TO PPT arr̂  
gwftWTT TO % ^  ^
T O ff w m r ,  ^

^  i w  srrniiT i ft<iT eft

T l̂ 5T ^  ^  

ar¥T?r T ^ l ^  »TTT,
^  #  in ?r»j;,'t ^  ^ r? to >tI,

TO  % Srre f^iT % !TTft[#?PT

^  ^  T? TT ftirr iPTT ir? 

n  gfR, ijs^r 5Jt, ?ft to
^  '»r55# ^  TO  % ^

3rPT*iT I fit WT giTiT Pfjh

srw, «IWT aiwHPR ?rr|̂  ^  to 

«rc Tfirr i ar? wt i^t

?iT ^  »m  t» ^nrrrfir ftr
^  >ft wt‘ff v t

f̂ 5TTJTf qscTT t  • ^  ^
^  q?TT ^  f3TT I ?ft #
!̂Tf? ?> T| % =fTT4 a  ?>

^  5<3fR cRqi I

TTO Wt̂ lr % ?W # arfsriTiT «TT TO
wWf # arq  ̂ '?f<ft? îTt % fn P T ^  

^  ?ft tf55T (Valid) ^  srnift 
^*rf % p̂t

f w  I ^ i t ^  ^ € t  TO  n f  a fk  % 5rl>r 
3TT!ft *ITOr  ̂SPT̂  I ^  ̂  frofTO 
^  rft ^ra ^  ^ % ^ r ? ff
^  4 TircTT f, -3mr ^nRrr
3FTOTT aftr ®ffro 5T<fif̂  T̂sr 
^  aftT 3ft 5>T(̂  ^  #■ a r f^ d  
^ t^  ^ ^  
^ftf^Jrtt?»ft^^jt qfitaftt TOWit I 

3ft
^  ^  ^  ?*n^ ’T([t

T O fW tT O  f  I *Tf[t ^
«Ft «rr 3̂ 5yrf % ^ i

girr w  ft? i»|t % TOifirorr
Tt ^  5T f»Î »T, f«l!T ?!TT «n *̂TW 

^  »nf I TO % JT? 
53tT pp TO m  ^  ^S T  ?f»r I TT?̂  

*T^ f^T ^ ’TTSr
^  fir# »rt I TO % arre anftrr #  

*rM ^  y j  f  I irwT ajrtwr?:
^  f f t  3Tre T ^ j f ,  8 fk  ^Pr<Tt %

Kft TfT If, TO » f  ^RT T T

7firr  T O if T  5JTW ;^t 3ft
^  f  TO% V? Tfr 5 I

Pandit Krishna Cliandra Sharma:
These allegations are irrelevant In 
view of the fact that the other party 
is not here to explain the matter,

Mr. Deputy-Speaicer: It relates to 
Congress elections.



ft? % ? n f i T ^

^  ^  ^  TSC fsTcT^ '3 « f l ^ r T  

i f  ^  q ^ if^ , »T^?rr 

' 5jt»r ^  ^  -srar aruT’rr i
^  TT ^nnr =?rf^

ftf l¥<ft Tf 5TfPr#5PT ST

3TfJT sfh: ^pfhr«rnc ? t

30# ftrq-f srfJT, f r̂c
I
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Dr. Ambedkar: The matter is now 
placed in the hands of the Election 
Commissioner under the Constitu
tion. It is not in the hands o t  
Government. ' ,

Mr. Deputy>Speaker: The Election 
Commission has been made sup
reme and the Select Committee pro
ceedings show that they have given 
further ’ powers in respect of the noti
fication of the dates and other things 
both for the general elections as well 
as the bye-elections. The Election 
'Commission has been made more and 
more important.

Shri Kaniath : He wants to con
trast this "salutary change with the 
present state of affairs.

Mr. Depoty-Speaker: But we are
not enquiring into the past. Let
him come to this BiU.

W T I T T V n W l  R f ? : 4
3Tf T?r f ,  ^

I t  t  srrar ^
^  «Fr STM t  • 'sttt 

5 IT ^  I

VRT «p̂  r fr  jf ^  *rfr ^  

t ,  T?T f  i-

*\ JTT ^ ^  i

^  5PTff?r % fJTf#

^  3fts
^  M t JTtlf s fk  ^ f ? r

>r«m ?ft 4' srrf re It

T f»r r ,  ?irf^ ^  %

ft? ^ ^ T iT T  i

W fT C  ^  fTfr Pf

^  «T5

^ f r  ^  w  f t  ^  % f5y(?
W T ^  5rni I *rrr »n[ ^  Pp

aft 5t5fir t  ^  H  ir? arfippn:

<?*l> *TR*ft*T : apR
Tnr?y ^ ?ft!

iTf TTvimim ftur: ?>Trt
f*T̂ f  f% mx sFtt

^  it ^  I mx. ^  q-PT̂y
’fl «fte qrr <PT arr r̂w ?ft' amr 

w  11 arrr f  fir
arrP^ (Returning Offi

cer) TT 1̂5 ^  ft ftr
5̂iwt# Pp Jif Tnr?? t  W

^  »r?r i w j  ffr
3HR ^rf\ (Consti
tuency) % wt»r ^  ^  ?ite ^  t 
at arPT ^  ^  w 
' n f ^ i

 ̂ iTJst (elec
tion returns) <Tt arm f  i
n̂nqtw wft?*?,

55̂  artT ^  ^  5%f5PT fe if  ^  

«fT^ ftvT I 4' # ?ft >̂ft
r̂s *T̂  ®l>t, f̂+'f

^ ^  t  ir^ ?ft r̂.'̂ T̂f 
sr?T 11 | Rr >m pr
%  SfTTT T t  m  T 5 #  f i M  I
Pp̂  am ^  5ri?r few#
^  *PTf f  I ^  anT
*PTf TTcT f  pp ^  ^  ^

Jri|f I w  5K? 'THT fF
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vtRR Tfrw *Ft ^  ^ arYt

^  ^  WT 11 ^  ^  t  
wwf q̂JTT aftr f  ^  i

3T̂  I
^ f f  ^  Pmrr a r iw  t  f^wrr sr?lf

5rr?rT f  i *f5 ’tw t <
fwrrr ^  t> ^  ^
nir«i*n 3f| ^ anft ^ ^

OTfir "PT^T ^rfj5^ ^

T<T ft  aftT jftrr

^ ?r# I ftr ffrfV 'ft^' ^  155^  

t' I wlr ? a^f '^.?T ^  

T?r t  rft ^  ^  fjr^nr ^

?5ff % r̂»Tiff ?r I JT? ^  ?

TO rft 3T«Tfrr >ft ^<Tf wrq

^  f?*rr»r |, to  ^  1
w  ir^ ft t  r^' farepft f

5Tf? ^  jft 3TT̂  I t  STTT ^  3T^

f̂T̂ Tf '^T ^  f  ' 3TVt ?nft 
an? TT<TT =^^rrr ^  ^  arii w  'r t

f^ ^ iT  ifT  f% f

f^fPrr f ^  VT amr ^

tt>TH *nri% 11

3T»0 «P?T 5h  r?r «TT ftfT aniT

ITT «rr^t fv<ft ^

5TT«r 5%f5t5T TT ?p̂ T »mT
flrm r afk amr 'Ti^ ^  % in

^ r  ^  ^  3PR  ftf«TT

3T1̂ T i  X=T ^  5fi? ? f

^8 5rr q’f f  ^ .^ ’tt i

r^Pf^ A  sTfT ^  '{EJ^r =̂ T?rfTi f  ftr 

?T̂  3fr JT^ 55T»r >3^ % sf'T

araflff t t  itt? % >ftf2 »T 

spT% 3tV*; sfir f

?>rr p̂r »?r̂ f f̂ RT
j R  v[ ^  ^T^ jf i  ifT 5Tr-

# I arrr Tt 1 1^ f’T7»r ^ n r r  

H9 PSD .

wiff^ ft? *1^ 3ft fiif ^ r ^ i t {  

^  % W lf'T  ’TTTflT f  'IT| JW ?

^  #■ n r JiT f^e ŵ  ^r

Ppfff ^  >ft % « rrt ^  ^  ST ^ 1  
^  ?ft B T v r f t  ^ n r  % V T v r f t  ^  

TT »PTT t  ? €  V t  ^ f fn r  % ¥T^ ^  

ip ff ?t5I5TT “f  I

ip> *n?r liK 1 1 tT'ET <̂ wNw^ 
^> TfT ^  f t r  ^ r r v r f t

»TTfii%^ (permanent serricefl) 
i  im  qr Tnsf> I «m 
?T«r ^  i  I ^

^  »wwir «nr ^  ' ^nwT t
f t r  ^ r f  <f(?ftfsTw Tnif (political 
party) % 5ft W5t ^  i  jtt ftrA 

f  »TT T T  ?fJ ^
I ?TTO vTl!T?TI t

??n ff iTPt f m f t  ^

vw ^  t  ̂  srtr
f% '?l’ f i rP y w r f  % ariftn  t r  v t  T?ft 

i ^  a iTfiTTrn «pr i w  t  I

a n w r^  i f  ^a^rr

t  ’'’? ftPrwli ^  *1^  %
P ^ r s  fn T  TT ?TT I ^ r f t

Tf»r ^  vr ^  ^  «WPT t j

m  ^  I ^  ?ft ^  a v  i T ^

f i r r f t  i  ^  *rf|- ^ i « r  %  

fwt^ ^ T  * r ^  T r  T t  I }w r^

5FT îfr ?a[7<: i  %  t» v

i N t  fsT'f ^*r 5Ti*r 4  f f ^  %iTf

^ ; ^ r ,  ^?TiW % fe tr  ?«, ITT wnsr

^-Tirr 5TJTf feJTT ^ I ^ »T R ^

» T ^ ir , v r  ^m^nr ^ P r

^9T ^TTII Kî Ti F«r '̂ JTT«r %

P rf’T ^ '! f ’Tf’ ’̂̂ sT

-sfT 3H ^  ^  m ipr< v r

THT ^  % «TT? fHpTR^ i f t r

fi^eft 3I«T  ̂ 77; Sf I
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[iT^nvnrnm
Hifir ^  T̂v?n ftr sAt

ST'TT snr# <TT T? 

« r k  ^  ^  ^  «PT ft  aftr
'sn ft 3?r *Pt »i? ff V  JTcrrftw 

VHT *r V T  I 3ri>r ^

WT wift 3n*T̂  f%

WT f * l P R J T  W T  T W  f  I
•PIT ^  ?ft5T 5T?ftf

t l  *tff % «Fr>T 5? ^  grm 

^ fa n s rn r  Hiff 'rtirr 1 
•IN msjff i  f«p ̂  w\*T inw5

IPT TT# t  5ft ftiT fWTCT? %
11 3iq  ̂ ft»n»r Ir ^

n^f vrm ^ i srtrrmft %]
ft T| f  I « VtTT f  fsp ^
^^1 ^  I T̂T
t  fif f«ra# ftjff cTT afh:
^»rwt i>T fr 8t\t jt̂  ?>, ^

?w r*rPTfff̂  aftr rnfir^sT

«T«r% «nr «n: ?r r? 3ftr ^
(re s ig n ) ^  % itwjt ^  arpr 1

qm rM >»T fw w : aftr qrfwinTd

% Tf JIT «T I

wi^ vnmrnur :

# « R  T f  JTT ff  T ? , w f f%  % cT>

( W t  ^  5T^ ̂  I

VT’i’ ?rrfe ?ft firfjT̂ eT ark 
f*TPwtr ^  f  I 5ft *rrq jr
fi— f\ ^  X
PTVR TTm>r I

«?f»W 51^ »w  T̂»fw ; fm f%»ft 
w f T  5? srr>r ^  p r r  t  1

ITW T lW K IM 'il 

5r«î ^̂ i« IT? !F^ I  ftr fJTr T̂P̂fV 
5? ^T  fSTT t I ?»r ?JTf 

W f % ^  »J5W ?R x f  sftT fjff ^ 
in^ flnrnr It i » r ^

f  ft? f i r i ^  ^

? R ^  ?'|5Tr I fJTT ^  ^

t  I tFT^ ^  

wrrf 5TVT ?RT ^  «P?# f  *̂P 
f r ^  a fiT  ^  5Tff f a n  l| I O T T

P i > ^  s r tr  ^  5 T ^ ^ftirr wt

Jj?  ^  rft 5T^
m 9 * f t  ^  $  I a r i ft jr  ?>t  ^ « r  ^  

STT^Kft t  s ftT  ?*TT^ ^  f t * T R  t  
v h :  ^»T v ft  3TT^ f?nnT h »tt

f  f«P «n TT r t f  f t f f t f E T  

T  % i T  ? r|f T g *f  ?ft ^  ?>

s r m r  i a n w  JT ft ^ > r w(^
1 1  a m r  5T T f n  ^  f ^ r ^  a ftr  

r̂rrr ^  ip? ’nw? % ^  îTnrr i
M r. Deputy-Speaker: This is not 

relevant to the Rill.

WTW X (^  ’HTiiT̂ T ftr  ̂ :

^  J»5 ^ r  ’̂ nrim f  ftr « r -  

^spTT ^  ^ r f l f t ,  'T T »T T %

^ ' t  ^  '<nf?^ %  ^ T W  i m  

%  f i T ’ Tarrft %  ^  <9^ i

<iftOT T W  W tW  : ^  *|TT

t p r m  T t  s  « i f  5ft v l ^ p p n r  
(Constitution) # l<s«i<s f  i

wnj W5  •
5T, ^  t ' ft? ^

t  I rft ^T#, ^

i T ^  *re w  t '  ? arrr #?ft ^

sTt̂ r ^  t  ?

?ft anr w  a r f w  1
3ft 7 t  srrâ  ^  f  ^  «Ti: 

K T R  ^  I  I
s

f « r f m f  ^ f tf  « r r ; T  

(point) «FR[t I



M12 kepresantation of the 9 MAY 1951 People (No. 2) Bill Mis

Tr*PflTTlT®l ^
?TfiT g I ^  an?r 3ft 

srrt w 21̂  IT? t

% #2TR 3fk ^
^  n ff?  ^  t" ^  TT 'JTR it̂ TT

I f*R TIT *Ft̂  Tf 5T

TT w  f̂r w?r ^  ^Ff# i

snr* ift* vnmrn :
•R '?T%?

wr^ fij5 • ^
*Pt H aTH ̂5fr nilijiJ 1

' w  % 5T«T w arfta^R t  ?T5 at
TTni#a % 5Jt<r f i  f«r 5fr
ar ŝft TPJT ^ ^  ^  11
?ft ^  ^*ii»i9ift *T, «kf+H
3T? ^  T? t 'l
^  «fT ^  ST t  I ^  ^  ^
srrptT f  Pp *T? *bî (i1<i*j9i»̂  W ^  *IT 
5t 3rt*< 3PR 3TW  ^  eft Wf^t- 
^ ? T  ÎIT ĴTPT ?>»TT'

'ITf|W 3ft ^  55t>T eft Tf
3ft fir^NH (m ischief)

^  ^  ^  +1^

eiTPp ’®[!TnT Tl^?rr 
%?rnT, 3TT3rr̂ | % ht«t ^  i 4 ?ft arrr 
% ^ 8fti ^  ^  ^  r̂Ô ITj
f«P w  ^  ^  ^  ^  3 T ^

i  I 3ft t  ^  ^  I,
wtntift, ^  I

«pt f*rwi WTK 3ftT 5̂TT̂
V T  ?ft ^  ^  î?iTT®r t  l- aftr 
flift 5Tt ’T # 3T^ vJ<|̂ ’<«I fturr

ftjf fiRft ^  5Tinr>fW 

^  r^ ^  f?arr, 3ft 3tt# * r  % 
arnnft '̂, arrt ^  ^  arre»ft i ,  ^

«??WT w  »rft, fRvrr ^  »rtt, «ftr

^  % 8TT?jft i ,  ij;flft 'n€f
^  3rr?*ft ^  # 3IT «(fT
51?# t | ,  aTJR q?ft ? F ^ 5 f ,
^  ^  ^  ft? 5̂T # ^

jTr̂ ft fir^r s f ^  H arnr
55t>r ftqft?^5T^ (revolution) 
t ,  % 8TPT # ^  ^>ft I
#  ’F f  tcTT i  ftr 5»nt ^  ^  aft 
^rrnr ^ ^ ^nr

w St f c f t ? ^  *fft ^  f  I
3ftr T̂ r>id»1i •TFT ^ *il|
■SRTSTR i t m , 3«k ^
W3T ^  ^  ^  ^  ararrwi?

5jt»r I  3ft ^ JT rt ^  ^  3TW
irs<R ^r% w^*n*ft w i^' 
i  I ?ft, WT, ^5 at <ftd ^  a n w  I 

3Prt ^^1 v t^ T ^  
n f ^  ff a fk  5^t Tfim rT
3ftT ĴTTTerRt % r̂nar ^  <nPi

(English translation of the above 
speech) . •

Babu Ramnarayan SinKh (Bibar); I 
thank you, Sir.....

Dr. Ambedkar: Speak in English.
Babu Ramnarayan Singh: No. Sir, 

we are now a free nation. Why should 
we remind ourselves of our slavery by 
speaking in English? I will therefore 
express myself in Hindi.

I very much appreciated one of the 
observations m̂ ide by hon. Dr. 
Ambedkar. It was that the object of 
the laws that are being made would 
be such as may ensure that no Govern* 
ment in the country may be able to 

' corrupt the Members of Parliament. 
This is a welcome thing but some pro
vision should also be there, and I 
think it is very eaential to see that 
the Government should not be corrupt 
because if the Government are itsil 
corrupt, they would corrupt the Mem
bers also. It will certainly happen. 
Therefore the aim should be that no 
opportunity be made available to 
corrupt them which, in other words, 
means that there should be no corrupt 
Government in the country at all. SlTi 
we have been taking part In the activi
ties concerning the elections and are 
daily having new experiancM. I ^
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[Babu RamnaoAyan Singh] 
draw hon. Pr. Ambedkar’s attention to 
the fact that when electoral rolls ot 
votCiTs* lists are prepared, some people 
would make efforts to see that the 
names of certain persons are not in
cluded in those lists. 1 am saying thî : 
with my own experience. If anyhow 
their names are written, the effort*̂  
will be to see that they are not included 
in the printed lists. Then at the timr 
of the filing of nomination p̂ uper̂ . 
objections will be raised as to the date 
of filing them because all these matters 
will be in the hands of the presiding: 
officers under their control. Of course, 
it has been said that no country in the 
world had had such huge elections as 
are going to take place in India. This 
is a matter of great pleasure. But the 
party in power should adopt a fair 
attitude and should not resort to im
proper means so that we may avoid 
disturbances and corrupt practices 
during the elections. Elections should 
t>e absolutely free. But at present our 
experience in this regard is quite differ
ent. Sir, I submit that I have heard 
officials in my State saying among 
themselves that in the forthcoming: 
elections they would not be able to 
maintain perfect imparti îlity as they 
used to maintain during the British 
regime, that is, the party in power 
would force them to act in a particular 
manner. I will also give an instan?e 
of it. So, there can be undue inter
ference with the filing of nomination 
papers on the day fixed for this pur
pose, particularly when there is any 
corrupt Government in our country as 
it is in some of our provinces. The 
day on which nomination papers would 
be scrutinized, the nomination papers 
of their own candidates would be held 
valid and of the others would be in
validated. And when they are declared 
invalid, there would be no necessity 
for either elections or votes. Th'' 
elections would thus be over and Gov
ernments would be formed in all p!a''j=»s 
and then none is going to bother for 
those whose nomination papers were 
invalidated. They might go to the 
courts and fight their cases out. The 
Government would be formed and 
hence they would not worry. So. what 
should be the remedy for these evil 
Pl̂ actices? Dr. Ambedkar will have to 
give serious thought to this problem. 
Sir. the matters have so much worsened 
that even in the Congress elections, 
people go to iaw courts to seek decision 
in their disputes. Such a thing has 
happened in my own district. It was 
during the election of Panch i. when 
two parties were contesting the ĵlec- 
tibns and no less than two thousand 
candidates belonging to each of the 

parties had stood for the elections.

What happened was that thejparty in 
power held the nomination papers of 
iheir own candidates valid and ‘ in
validated the rest of tiie nomination 
papers. Congress Committee was 
lormed tiiere and they had their say. 
So when such a thing could happen m 
minor Congress elections what to say 
ol the general elections'in the country. 
In view of this I request hon. I>r. 
Ambedkar. Pandit Jawaharlal Nehru 
and others in power to carefully read 
my speech and fully appreciate what 
1 say. I am referring to what is hap
pening in my State. There is a ŝub
division of Ekchatra/ in my State. 
Municipal elections were to take place 
there in the month of July. But it was 
felt that the Congress candidates might 
not get enough votes and so the elec
tions were postponed. Then elections 
were declared to be held in November. 
But conditions did not change and they 
were again put oil. Elections have 
now taken place in the month of 
March. I hope Dr. Ambedkar will take 
notice of it. I am pointing it out for the 
consideration of this House and Pandit 
Jawaharlal Nehru in particular who is 
the leader of our country.

Pandit Krishna Chandra SJiarma: 
These allegations are irrelevant in viesv 
of the fact that the other party is not 
here to explain the matter.

Mr. Deputy-Speaker: It relates to 
Congress elections.

Ur. Ambedkar: The matter is now 
placed in the hands of the Election 
Commissioner under the Constitution. 
It is not in the hands of Government.

Mr. beputy-Speaker: The Election 
Commission has been made supreme 
and the Select Committee proceedings 
show that they have given further 
powers in respect of the notification of 
the dates and other things both for the 
general elections as well as the 'jye- 
elections. The Election Commission 
has been made more and more im
portant.

Shri Raniath: Me wants to support 
this salutary change.

Mr. Depwty-Speaker. But are not 
enquiring into the past. Let him come 
to this Bill.

Babu Hamnarayan Singh: I am 
coming to it immediately. My friend 
here thinks that I am talking all irre
levant. I would ask him to please try 
to understand what I say. What has 
happened in Ekchatra municipal 
elections may also happen here and 
hence I am making a reference to that. 
So, the elections after all took place on
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the 5th or 6th March last. The nomina
tion papery of ali other independent 
candidates, who had stood against the 
Congress in the elections, were in
validated and hence there was no need 
lor votes to be cast and thus elections 
were over. 1 therefore ask hon. Dr. 
Ambedkar and the hon. Members of 
inis House and in lact the whole coun̂  
try as to how such a thing can be done 
away with. Dr. Ambedkar has rightly 
observed that the hon. Members of 
Parliament should be such as cannot 
be made corrupt by the Government. 
But what can be done when the Gk)v- 
ernment themselves are corrupt? 1 
suggest that the powers by which a 
nomination paper can be invalidated 
during its scrutiny should not be 
given. Everybody should be allowed 
to contest the elections. One who is 
able to secure the highest number of 
votes would be returned. There should 
be such a provision in the Bill that no 
one's nomination paper should be in
validated and all candidates should be 
freely allowed to fight elections.

An. Hon. Member: An:\ if a candi
date is insane?

Babu RamDarayao Singh: My hon. 
friend says 'that an insane person may 
also stand. Well, if that insane person 
can get enough votes to be elected, let 
him come. What is the harm there? 
Do you wish that the Returning Officer 
should also tell you that such and such 
candidate is insane and that no vote 
should be given to him? I say if all 
the voters of the constituency cast votes 
for him̂  then you should have no objec
tion. You should rather welcome the 
person.

Now I come to election returns. Sir,
I have contested many elections and 
have also filed many election returns. 
Of course, I have never indulged jn 
any dishonest practice, but I must say 
that it is very difficult to find out 
actually how much money is spent 
on various items during the elections.
I say, for God’s sake, remove this pro
vision in the Bill. Why ask others to 
write wrong and false things? ThiK is 
certain that a candidate will incur all 
such expenses which you do not want, 
but he would not write them. Hence 
why tempt others to tell lies and 
Indulge in dishonest practices? They 
would spend lakhs of rupees but would 
show only a few thousands. Money Will 
be spent wherever it is necessary but 
it will not be written. This is a simple 
thing. Ours is a poor country and, as 
Seth Govind Das has just said, so we 
must adopt such measures that may 
involve less expenditure and at the 
same time eighteen crore voters may 
also be able to cast their votes con- 
v«niantly. We always imitate foreign

countries in all matters. Elections are 
now going to take place and for that 
loo we are trying to make rules similar 
to those Of the western countries. I 
ask why is it so? We must have some- 
ining of our own. After all, we have 
also brains. Why not think out new 
methods of your own? It is not neces
sary to look to the foreigners in all 
mailers. 1 appeal to you and all hon. 
Members of the House to think over 
this suggestion because such a provision 
only means affording temptation for 
others to speak lies and do false 
things.

It was said earlier that if a pamphlet 
is printed in the name of the candi
date, it will be treated as an election 
expense, but if an appeal is made by 
me party or the leader that such and 
such party should be given the votes, 
men it would not amount to election 
expenses. But I would ask you to tell 
me the item under which the expenses 
incurred by the Ministers will be 
placed when they go out on Govern
ment expense and address meetings 
arrangea by Government officials and 
wherein they talk about elections. Is 
it all justified? I want that a law 
should be made that no Minister, when 
ne is touring on Government expense, 
should "talK about elections either in a 
public speech or in̂  a private meeting 
with somebody. He goes on Govern
ment business on Government expense, 
and hence why should hê  speak about 
elections? . ^

There is one more point.* Dr. 
Ambedkar has said that the permanent 
civil service should remain free and 
unconcerned. His observation is right 
but it can also mean that there is no 
harm if the Ministers and Deputy 
Ministers belonging to the political 
party in power, try to use their influence 
and interfere with the elections. Every
body knows that the huge machinery 
of our Government is functioning 
under the Ministers and Deputy 
Ministers. They are lacking in moral 
strength. Governrilent officials are not 
morally strong as to go against the 
wishes of the Ministers. While the 
Ministers are there, their party will 
certainly take part in the elections. I 
have even heard that some Ministers 
are collecling money for the elections. 
There is a rumour in our district of 
Hazaribagh that a Minister, I will not 
give out his name, has collected no 
less than 16 or 17 lakh rupees for the 
elections. Sir, all that I want to sug
gest is that the Ministers or Deputy 
Ministers may do anything they like 
before the elections but once the elec
tion work begins, they should leave 
their posts. It cannot be expected that 
the Government official would fo
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IBabu Ramnarayan Singh]
against the wishes of the Ministers and 
the Deputy Ministers when the latter 
continue on their posts and their party 
contest the elections. The hon. Mem
bers here very well know what little 
work these Ministers or Deputy 
Ministers do. After all no work is 
going to suffer and no misfortune would 
befall the country if these Ministers 
leave their posts for three months. 
You know that these people only do 
what their departments want them to 
do. They do not do anj^ing oi their 
own accord. They are simply follow
ing the old bureaucratic way. May be 
that one or two of the Ministers are 
good but what I wish to submit is that 
in the period when election activities 
and propaganda work are carried on, 
these Ministers and Deputy Ministers 
should not remain on their posts and 
should resign.

An Hon. Member: And Members of
Parliament may or may not remain.

Babu Ramnarayan Singh: Yes.
Members of Parliament may or may 
not remain because they cannot cor- 
mpt anybody. It is the Ministers and 
Deputy Ministers who corrupt others. 
So, you should consider over this 
matter.

Pandit Thakur Das Bhargava: Is
there any precedent for this step any
where in the world?

Babu Ramnan^yan Sinî h: My hon. 
friend Pandit Thakur Das asks if there 
is any precedent for this. I say why 
should we always slavishly look to 
foreign countries in all matters. Why 
should we not think out our own 
methods? Dr. Ambedkar says that 
everything should be on the lines of 
the foreign countries. Do we not 
possess brains? According to my learned 
hon. friend Pandit Thakur Das, such a 
thing has never happened in any 
other country. But I ask him have 
eighteen crore persons ever gone to the 
polls in any other country? After all 
we are also human beings, we can also 
think and make our own rules ’ and 
regulations. How can you say that 
the work will suffer if these Ministers 
leave their posts for three months? I 
say it is they who are unnecessarily 
interfering in all matters and if they do 
not remain on their posts, Bihar and 
other States will be saved of this 
trouble.

Mr. Depnty-Speaker: This is not 
relevant to the Bill.

Babu Ramnarayan Singh: Sir, what 
I Mean to suggest is that the. Govern
ment and the permanent services

should be such that we may have free 
and lair elections in the country.

Fandit Tfaakur Das Bhari^avii: What 
you are suggesting is against the Con
stitution.

Babu Ramnarayan Sin;<h: Now see, 
the hon. Member says that it is against 
the Constitution. Well, I say can we 
not make changes in the Constitution?
1 just do not know how you are talk
ing like this.

So, I will not take much tim e^w . 
But I have to say that due considera
tion must be given to the three or four 
points I have submitted before you.

Shrimati Durgabai: Take some other 
point.

Babu Ramnarayan Singh: No, I am 
closirjg. The most important point that 
I have referred to in this connection is 
that voters' lists should be properly 
prepared and measures should be 
adopted to see that there is no undue 
interterence with their preparation. 
Then, there should be a provision that 
nobody may be able to invalidate any 
nomination papers.

Shri R. C. Upadhyaya (Hajasihan): 
Nobody?

Babu Ramnarayan Singh: Yes, no
body. Everybody should be allowed to 
contest the elections. Those who have 
authority and power are the people 
belonging to the permanent services. 
Wc know them since the British days. 
They could be honest â  that time but 
they are not so now and hence I have 
a doubt about them. It is therefore I 
want that there must be such a provi
sion, whether it is in accordance with 
the Constitution or not and I would ask 
you to change the Constitution if neces
sary, that ail honest Ministers should 
stay while those who are likely to do 
some mischief should be done away 
with so that elections might be held 
with all fairness and impartiality. In 
the end, I would only say that at this 
hour we need the help of the whole 
counti:y, of the Government and of all 
the people. The good of the country 
lies in elections being properly held, 
with the joint and honest efforts of all. 
If it does not happen, if any one’s 
nomination paper would be invalidated 
at their will, if the nomination papers 
of only those who are of their own 
choice and of their own party would- 
be declared valid, if their Government 
would be formed and established by 
these methods leaving the rest of the 
people belonging to other parties to go 
to the courts to file their claims and
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settle their disputes, if all these things 
would happen, I have no hesitation in 
saying that a very serious revolution 
would soon break out in the whole 
country. Therefore I say that those 
who are trying to meddle the
elections are in fact inviting a revolu
tion and it is these mischief mongers 
and dishonest people who will be held 
responsible for the misery, misfortune 
and destruction that will follow the 
revolution in the country. Of co\irse, 
these things are of the future but we 
will have to endeavour from now on- 

 ̂wards so that elections may take place 
with all fairness and honesty.

Mr. Deputy-Speaker: Mr. Khandu- 
bhai Desai.

Pandit Krishna Chandra Sharma: He 
was on the Select Committee.

Mr. Deputy-Speaker: Yes, he wants 
to explain his position.

Shri Khandubhai De^i: Sir, we have 
got before us the Report of the Select 
Committee which is a sort of Election 
Code. Of course, there is no difference 
of opinion as far as we all believe that 
the purity and the integrity of the 
election should be maintained. The 
only difference arises as to how this 
purity and integrity of the election 
should be maintained by a sort of 
Code which we are just now discussing.

At the outset I would like to 'make it 
very clear that I am not a legal pundit 
or a lawyer and therefore I do not 
know what is behind the nice legal 
phraseology in which this Election 
Code" had been prepared. As a Mem
ber of the Select Committee I must 
place before this House my reaction 
about the procedure in the Select Com
mittee. Some of us, common and lay 
persons, who do not know these nice 
phraseologies, raised certain objections, 
but our Chairman sometimes and the 
hon. the Law Minister at other times, 
legal pundits as they are, tried to 
explain away those difficulties which 
we placed before them. We could not 
really understand the implications of 
certain clauses, and this has more or 
less found place in some of the Minutes 
of Dissent. The whole question is, let 
this Election Code be prepared in such 
a way that the common man will 
understand it and may not have to go 
before the lawyers to explain to him 
what is behind thip Election Code. As 
it appears to me, about 4,000 candl- 

. dates would have to engage 4,000 
lawyers to advfse them in order to see 
that some illecrol nrnrtice here or some 

nrncticG i«; not committed.
Thul in my opinion nmears to be the 
reaction on the minds c>f most of u? 
who are not lawyers.

Dr. Deshmukh: The remedy is to 
choose only lawyers as candidates.

Shri Khandubhai Desai: That may 
be the basis on which this Code has 
been prepared.

Shri Kamath: The remedy will be 
worse than the disease.

Shri Khandubhai Desai: I do not'
like to take the time of the House on 
various other details, which, as I said,
I do not understand. Though I have 
signed the Report of the Select Com
mittee I would like to make it very 
clear that I do not know what'is behind 
this nice phraseology contained in this 
Election Code. But two or three points 
which strike me prima facie, I would 
like to place before the House. I parti
cularly object to sub-clause (1) of 
clause 124 which deals with illegal 
practices. Sub-clause (I') lays down:

“The incurring or authorisation 
bv any person other than a 
candidate or his agent pf expenses 
on account of holding any public 
meeting....for the purpose of pro
moting or orocuring the election of 
the candidate. unless he is 
authorised in writing so to do by 
the candidate.**

This will be an ‘illegal practice'. Now,
I would like to know from the hon. the 
Law Minister whether it will be 
nhysically nossfble in a big country 
lilce India for each and every candidate 
to authorise all the potential and 
nossible supoorters of these particular 
candidates throughout t*ie length and 
breadth of India.

He has said that as far as the poii- 
tical parties are concerned, if some
body on behalf of the political partv 
would make a general appeal, it would 
not require any authorisation. But 
assuming that Pandit Jawaharlal Nehru 
goes to one of the constituencies, incurs 
some expenditure in his travelling and 
addrê ŝes a meeting. He is only asked 
bv thi«! Election Code to talk generally. 
He will not be able to mention in that 
constituency that the elections are re
commended -to vote for a particular 
candidate. If by chance, he mentions 
his name, then. it becomes an illegal 
practice. Pandit Nehru may not have 
been authorised by that particular 
candidate to incur that expense of 
going from Delhi to that constituencv 
but that expenditure must be entered 
in expense.< return, if he mentions the 
name of the candidate in a meeting.

5?hH Himatslnrrka: Tbere is no ques
tion of expenditure. Even the meeting 
mi^es it an illegal practice*
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Shri Khandubhai Desal: 1 do not 
know. You are a -floJicltor and possibly 
you may enlighten me further. As I 
said I am no lawyer and I do not 
understand what is behind this.

Pandit Nehru is himself a lawyer and 
he would have also the advice of his 
Law Minister who would say: “Please 

 ̂ do not mention the name of the candi
date. Otherwise, you should have been 
authorised and the expenses which you 
incur would have to go into the election 
expense return.” By chance somebody 
in the audience would ask him the 
question: “Well, Sir. you are asking 
us to vote for this, that and the other 
but for whom shall we vote in this 
constituency'?” If he says: “You vote 
for Mr. A,” then it becomes an illegal 
practice, unless he is authorized. His 
travelling expense from Delhi to 
Ahmedabad must come in the election 
return of that particular candidate 
whose name he may mention and that 
means that all the leaders would have 
to be authorised by all the 4.000 candi
dates to incur expenses on their behalf.

- That is how I read this particular 
clause. Further, it is ajso possible 
under sub<clause <i) that the opponents 
of a candidate also might i^sue a hand
bill asking the voters to vote for a 
particular man though of course, he 
has not been authorized. He has in
curred the expenditure in issuing that 
hand-biU.

Shri J. R. Ka|M>or; There have been 
such cases in the past.

Shri Khandubhai Desai: The result 
will be that that election will be bald
to be invalid. So, I think that in try
ing to bring about purity and integrity 
in the elections, clauses and sub
clauses are introduced in this Bill which 
would make the elections absurd. As 
some of the previous speakers have 
pointed out instead of creating honesty 
and purity, it will create a sort of 
perverse mentality and all the candi
dates will be induced somehow or 
other to circumvent the provisions of 
this Bill.

Shri Chattopadhyay (West Bencral): * 
What is the existing rule in this matter?

Shri Khandubhai Defiai: I do not, 
think that there is anything like that 
today.

9lirl SIdhva: Were you not able to 
bring your colleagues to your point 
of view in the Select Committee?

Shri Khandubhai Desai: As far as
colleagues in the Select Committer 

were concerned, we were pitted against

two very prominent lawyers and most 
of us were Qon-lawyers and <jven 
though we were convinced that some
thing was wrong, we could not con- 
vmce them. And, naturally, Dr. 

I Ambedkar, a legal luminary as he is, 
has got^the logic both ways.

Now, I come to one other point whicli 
I have mentioned.

Prof. S. L. Saksena (Uttar Pradesh): 
What does the hon. Member want? 
Does he want that there should be no 
return of election expenses?

Shri Khandubhai De^ii: I want that 
this should be deleted or so modified 
that the contingencies that I ' have 
mentioned may not arise. '

. I would like to refer to the other 
point which I have mentioned in my 
Mmute of Dissent: that is with regard 
to Government servants who are de
barred from canvassing or taking part 
in furtherance of the cause of a parti
cular candidate. I personally think 
that this is an absurd proposition. As 
far as administrative offices are con
cerned, and as far as persons workin/r 
in the Secretariat are concerned, I 
quite see that they should not affect the 
elections because they have got some 
influence, and some power to affect the 
elections. But, I do not understand how 
a miner working in a Government 
mine, an ordinary operative working? 
m a Government mint, an ordinary 
worker working in one of the Railway 
workshops or a man working in :he 
Nasik Security Printing Press, is .wng 
to affect the Elections. It is by a mere 
chance that he happens to be recruited 
in a Government commercial or indus- 
trfal undertaking. He can as well go 
to a private engineering enterprise and 
work there. There he will be perfectly 
entitled to request his comrade to vote 
for a particular candidate. Simply be
cause he happens to be engaged as an 
ordinary worker and operative in a 
concern or industrial undertaking whicli 
happens to be managed by the Govern
ment, he is debarred from canvassing; 
or even inducing his comrade to vote 
for* a particular candidate. Let us  ̂
how dangerous this is. The indusirî il 
policy of the Government i:̂  gradua liv  
to bring in more and more industries 
in the public sector. The result will 

‘ be that all those people who are engage 1 
in these Government undertakings will 
be debarred from doing any work so 
far as Elections are concerned. I ran  
understand people in high authority or 
working in a supervisory capacity or 
managerial capacity in a Government 
undertakinf? being debarred: but, as 1 
have pointed out, what difference 
Ihere between a miner working in a
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Government mine in the Bihar Coal 
fields and a miner working In the neigh
bouring mine which is today uiider 
private management? The Trade 
Union legislation has . authorised the 
Unions to collect political funds exactly 
tor such Election purposes. Now. a 
Union of these miners would not be 
jpermitted to work for a particular 
candidate, according to this clause. I 
do not know, if a person working in 
any of the Railways or in any of the 
Railway workshops soys to his own 
comraclo working along with him that 
he should vote for a particular candi
date, that itself becomes an illegal 
practice under this great Election Code.
I do not know how this is going to be 
justified. I can understand and I 
would certainly agree, that persons in 
high authority who are capable ot 
influencing the elections and who are 
capable of using their managerial or 
other administrative capacities tol 
influence the voters, should be debarred \ 
But to debar the ordinary rank and ! 
Hie of workers, those working in any ; 
of the commercial or industrial under
takings of the Government would, 1 
fear, be an infringement of the very 
fundamental right of the perSbns to i 
exercise his or her political /̂ote. , 
Therefore I would request Dr. | 
Ambedkar to apply his fruitful and 
imaginative mind to find out some via ; 
media so that the persons who are i 
working in ordinary capacities in Gov
ernment commercial or industrial 
undertakings may be put exactly on a 
par with those employed in private 
enterprises. Sir, I  think this is very 
necessary. If that is not done. I am 
afraid in the coming years more and 
more of the citizens of this country 
would be debarred from taking any 
active part in any elections whatso
ever, because it is very clear now that 
the trend is towards more or less 
nationalisation of large industries and 
the nationalisation of most of the 
public utility services. Therefore I 
would request this House to amend 
this clause in such a way by adding a 
further explanation that the clause 
does not include Government servants 
working in ordinary capacities in Gov- 
miment industrial or commercial 
undertakings for the purpose of this 
clause.

With these words. Sir, I commend 
the two points that I haye mentioned, 
for the support of the House.

Shri Himatsingka; Dr. Ambedkar in 
his introductory speech has explained 
some of the important changes made 
by the Select Committee and their 
efforts. Some of the previous speakers 
who have preceded me have also 
pointer! out the effects of some of
HO PSD

these changes and I will confine my
self . to certain changes etrected in 
certain sections and their effect on the 
community. In the case of some, I 
must say the effect on the community 
will be very, very adverse. One of the 
caluses is clause 7 in sub-clause (d) 
where you find a number of disquali- 
licence. At present on account of the 
person standing as a candidate or con
tinuing as a Member of Parliament or 
of any legislature. Sir, as you know, 
at the present moment, on account of 
the various controls a large number of 
essential articles are being controlled 
and on account, again, of the rules and 
regulations framed for them under the 
Essential Supplies Act and various othfer 
Acts, it is necessary to take permits or 
authorisation even by perhaps the 
smallest dealer in the village for deal
ing in these commodities. One can 
understand clause (d) fi) which says:

‘*He has any share or interest in 
a contract for the supply of goods 
to. or for the execution of any 
works or the performance of any 
services undertaken by, the Gov
ernment of India or the Govern
ment of any State;”

A person has to go and apply for the

contract being given or to perform any 
service. Whether he wants it or not an 
account of certain rules and regulations 
framed or certain commodities beioR 
included and brought under the Essen
tial Supplies Act, various permits and 
authorisations have to be taken. Simply 
because he happens to be dealing in 
such a commodity he beconies dis* 
qualified. The disability comes upon 
him in spite of himself; not that he 
wants to have a iavour or utilise his 
position as a Member either of Uiis 
House or the provincial assembly, but 
simply because certain articles are in
cluded in the Essential Supplies Act. I 
do not think that a similar provision, 
can be found in any other country.' 
As I said one can understand sub
clause (d) (i), when he applies for 
certain contracts to be given to him. ; 
But th  ̂ disability should not apply ; 
when the law itself makes it kicum- ' 
bent on the dealer or, the person manu
facturing a commodity to apply for a 
licence. At present on account of the 
export and import control, licences 
have to be applied for either Import or 
export. Even raw materials have to 
be imported. If a man has a doth 
shop he has to apply for a licence or 
if he wants to deal in grains he should 
have a licence. So, so far as section 7 
taken note of and the difficulties 
removed.

I was glad that the Law Minister  ̂
himself M t  that the provisions are
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[Shh HimtfUingka]
much too severe. He also suggested 
that it might be considered whether 
there should be some provision lor 
giving a man, alter election, the option 
whether he should continue or not and 
whether there should be any bar to a 
person standing or being nominated as 
a candidate. There also I suggest that 
so far as sub-clause (d) (i) is concerned, 
the above suggestion might be con
sidered. But as regards the other dis
abilities which are sought to be added 
there is no justiHcation. 1 have tried 
to find out from the laws of other 
coimtries whether there is a sin\ilar 
provision and as far as 1 know there is 

one provision in the British Act
/where any person holding any ?on< 
i tract, if elected, his seat is declared 
fvoid. Therefore the other disabilities 
sought to be added should not be 
allowed to stand. If you examine the 
thing it will be found that the position 
might be carried to the extreme. Sup
posing a Member applies for allotment 
of land in a State for a living. What 
is the difference between him and a 
person who applie)s for a licence to 
carry on his business, which he has 
been carrying on?

Pandit Krishna Chandra Sharma: 
Making a living and making a profit 
are two different things.

Shri Himatsftngka: ]t is very easy 
for a pĉ rson to make it suitable to his 
own convenience. Take the case of a 
laWyer.....

Paadit Krifllma Olumdra Sharma:
That is a profession. There is a differ
ence-, between a profession and pro
fiteering. (InterruTption),

Shri Himatsliigka: Some people can 
make a living without profit, because 
they do not call the money they get as 
profit. So, this disqualification seems 
to me to be so objectionable that the 
House should have no difficulty in 
deleting this provision that has oeen 
suggested by the Select Committee.

There are various other clauses 
which to me seem to be very vague 
and,, which are liable to create various 
difficulties. The previous speaker has 
pointed pul clause 124. As it stands, 
the election of a candidate can be made 
diflHcult on account of some persons 
combining to hold a meeting and incur
ring some expenditure thereon. Sub
clause (1) of clause 124 reads as 
fpllows— .

(1) The incurring or authorisa
tion by any person other than a 
candidate or his agent of Expenses 
on account of holding any public 
meeUnc, or uB<m any advertlij^ 
ment, circular or i^blica(!on, or in

any other way whatsoever, for tho 
jnirpose of promoting or procuring 
the election of *the candidate, un
less he is authorised in writing 
to do by the candidate.
Supposing a number of supporters of 

a particular candidate call a meeting 
and spend five or ten rupees on it, 
without the authorization of the candi
date. There are so many persons who 
would try to support one candidate or 
the other but when they do it without 
the knowledge of or connivance of the 
candidate, even that, as the section 
stands, is considered an illegal practice. 
It is not that he cannot show it under 
election expenses, but the mere hold
ing of a meeting where certain expenses 
have been incurred without authoriza
tion. is an iUegal practice. Therefore,
I consider something should be done to ' 
modify this provision whereby future, 
objections that might be raised might 
be eliminated and in any event 
minimised.

Similarly, a number of other clauses 
also wre capable of including within 
their %mbit certain acts which even 
though the candidate does not want to 
take place may be done perhaps 
through mischief. There, too. we 
should certainly provide that if such 
meetings are heid with the connivance 
or knowl^ge or at the instance of the 
candidate then and then only should 
they be considered so far as that candi
date is concerned.

Sub-clause (2) of clause 124 says:
(2) The hiring, using or letting, 

as a committee room or for the 
purpose of any meeting to which 
ejectors are admitted, of any build
ing, room or other place where 
intoxicating liquor is sold to the 
public.
I do not know why the words, *c*r>ld 

to the public” have been introduced. * 
Supposing it is distributed free will it 
be permitted? Or is there any parti
cular idea in the use of the word 
‘‘sold”? Will it be permitted if ,giver) 
free? So, I feel that the language of 
some of the sections which prescribe 
illegal practices and electoral offences 
should be so framed that the changes 
of their being misinterpreted and mis
used to the detriment of particular 
candidates could be avoided.

Some of the other provisions which 
have been introduced by the . Select 
Committee are. definite improvements.
I do not think any objection could be 
taken to reservation of seats and dis
tributive voting, and so on. Of course,

. clauses on conveyance and similar other 
things which have been left rt ther 
vague might lead to trouble >« td
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should be amended and made clear so 
that they may not be used against 
particular candidates.

ProL K. T. Shata (Bihar): You were 
good enough to say that there are in 
this Bill bpeciflc points, not all inter
connected with one another, which 
must be considered. Nevertheless, the 
debate has proceeded as if this was a 
smgle inter-connected and mutually 
integral piece of legislation. Apart, 
therefore, from the specific amend- 
nientii which I may be obliged to move 
at a later moment, I would like to 
present some general observations at 
this stage, relating in my opinion on 
the basic principles involved in this 
legislation.

At the very oytset, I would like to 
say that we are inclined to over-urge 
the size of this gigantic task, unprece
dented and unparallelled in the rest of 
the world, namely, the General Elec
tions involving 18 crores of voters. So 
far as the number is concerned, it may 
be unparallelled. So far as even the 
lack of familiarity or experience with 
such matters is concerned, it may be 
unparallelled. But, so far as the fact 
of the machinery, the procedure, the 
methods, the difficulties are concerned, 
the experience of other countries is 
available to us, and should be availed 
of by us. This emphasis, therefore, 

.on the unparallelled character of this 
Election, and the task before us, should 
not be exaggerated, lest we uncon
sciously develop a defeatist mentality. 
Because we feel that this is un
parallelled, because we feel that it is 
a gigantic and colossal task, it may be 
that we feel that any kind of error, 
oniission or defect should b  ̂ tolerated. 
If you adopt an attitude of that 
character, there is great fear that you 
may be unable to face the task squarely, 
even as squarely as it is in your 
power to do.

In this connection, I want to make 
a concrete suggestion, which, I hope, 
will be accepted, namely, that whether 
or not in making other pieces of legis
lation dealing with the masses as a 
whole we enact them in our own 
language, this Bill at least ought, be
fore it is operated on, to be translated, 
not only in the national language of 
India but in all the principal languages 
mentioned in the Constitution. If you 
really want the voter to know what 
you are asking him to do, if you want 
him at least to be familiar with the 
machinery, within the three or four 
or five months that remain, Govern
ment, I am sure, have resources 
enough to see that this Bill is trans
lated in the manner suggested, and 
circulated as widely as possible. I

would even suggest that there may b# 
proper explanations or annotations of 
each clause, so that the ignorance, 
illiteracy or inexperience of the voter 
may not be taken advantage of by a 
designing candidate, or by even a 
Party to the prejudice of the country.

This, Sir, is one of the steps which 
is in your power to take here and now 
in connection of this Bill. It is per
fectly feasible. There would be even 
no need to move an amendment for 
this purpose. In fjacU if one is moved 
it may be regarded as a dilatory 
motion. So. I am, therefore, not going 
to offer any such amendment. But ‘̂ I 
would wish that those in charge of 
this measure should note this, and 
give us an assurance that, at êast 
three mpnths before the date of the 
election, this document will be 
translated and made available to the 
voters, and the measure explained, if 
possible, factually and objectively, so 
that general familiarity of the voter 
with the task before him may be 
obtained. Nothing is so important for 
us in all these Acts of Government as 
the need to educate the sovereign 
masters of all of us, namely, the 
people. Unless, therefore, you talk to 
them in their own language, unless 
you make them understand the work 
that they have to do, the machinery 
they would have to work, you wit 
always give opportunity for designing
people..... (A n  Hon. M em ber: What
about illiterates?) Illiterates can i>e 
guarded against. The Bill can be ex
plained by word of mouth. There are 
now such things as radio, loud
speaker, mobile vans, so that do not 
you please lay too much stress on 
illiteracy. There have been great 
men in this world,—in fact some of 
the* greatest,—who, in your sense of 
the word were illiterates. So on 
account of the modern devices of 
radio, loud-speaker and mobile vans, 
these difficulties ought not to stand in 
your way at all.....  .

Shri Kishorimofaan Tripathi (Madhya 
Pradesh): You mean to say that Gov
ernment should do all these things?

Prof. K. T. Shah; There is time yet. 
The elections are in November and* we 
are only in May. The elections need 
not be postponed at all unless you 
have your own axe to grind in the 
matter.

Mr. Depvty-Speaker: The hon. Mem
ber may continue his speech tomorrow. 
The House stands adjourned till 
8-30 A.M. tomorrow.

The House then adjourned till Half 
Past Eight of the clock on Thursday^ 
the lOf  ̂ May, 1951.




